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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

EXECUTION APPLICATION NO. 42 OF 2019
IN
ORIGINAL APPLICATION NO. 124 OF 2015

In the matter of:

SUMITRA DEVI ' ...Petitioner
Versus

STATE OF RAJASTHAN & ORS. ...Respondents

AFFIDAVIT ON BEHALF OF RAJASTHAN STATE
POLLUTION CONTROL BOARD

(STATING THE COMPLIANCES OF THE
JUDGEMENT/ ORDER DATED 12.12.2017)

I, Vivek Goel S/o Shri N. C. Goél, aged 52 years, at present
working as Regional Officer, Rajasthan State Pollution Control Board,
Bhiwadi (Rajasthan) do hereby ‘swear and depose as under:-

I am presently working as the Regional Officer of Rajasthan State
Pollution Control Board, Bhiwadi (Rajasthan) (for short, ‘the
Pollution Board’). I am, therefore, competent to depose and swear the
present affidavit.

The present affidavit is based not only on my personal knowledge but
also from the information derived by me from the officers dealing
with, concerned with and relating to the subject matter in reference
and the knowledge derived by me from the records maintained by the
Pollution Control Board in the normal course of its business.

That vide judgement / Order dated 12.12.2017 passed in O.A. No. 124

of 2015, titled as “Sumitra Devi Vs Central Pollution Contr@l &
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Others, as also in other connected matters, this Hon’ble Tribunal, inter
alia, passed the following directions specific to the Pollution Control
Board:-
3.1 The Pollution Control Board, CPCB, Departnﬁent of
Environment and State of Rajasthan shall conduct the joint inspection
and ensure the compliance of the directions passed against RIICO as
well as the CETP Operating Society regarding the operation of the
CETP and discharge therefrom at its outlet point to ensure that all the
parameters including that of faecal coliform or total coliform are
maintained within the prescribed limits.
3.2 Out of the 346 industrial units which have consent to operate,
shall be subjected to an inspection by the joint inspection team
consisting of Pollution Control Board, RIICO and the representative
of the State Government. Those would be subjected to comprehensive
inspection, for which a report will be prepared, particularly in relation
to source of water and utilisation theréof, the effluent standards,
functioning of the preliminary treatment plant and whether they are
adhering to terms and conditions of the consent to operate granted to
the said industrial units by the Pollution Board.

If any of the said industrial units is found to be defaulting, they
shall be shut down forthwith without any further notice.
3.3 The 137 industrial units whose applications for consent to
operate are pending with the Pollution Control Board, shall also be
subjected to the inspection by the joint inspecting team (consisting of

Pollution Control Board, RIICO and the representatives of the State
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Board). The said applications of the said industrial units for renewal
shall be dealt with and disposed of in accofdance with law.

3.4 The 652 industrial units, whose details were not furnished at
that time, if out of them any of the said industrial units shall be
operating without obtaining consent of the Pollution Control Board or
discharging any effluent, the same shall be shut down.

3.5 The joint inspection team was also to cénduct a survey to find
out as to how many, out of 652 industrial units, are existing, howl
many of them are using the spaces provided for them for godown/
offices efc.

3.6 The Pollution Contrél Board ‘and the Department of
Environment shall maintain due surveillance and collect samples on
regular intervals tb ensure that there is no pollution.

3.7 The inspection reports as well as the analysis reports shall be
placed in public domain.

The judgement / Order dated 12.12.2017 is a matter of judicial

record and may kindly be perused for its true contents and the specific
directions to the Pollution Board.
In the captioned proceedings, which are for the execution /
enforcement of the aforesaid judgement / Order dated 12.12.2017, this
Hon’ble Tribunal was pleased to pass an Order dated 13.11.2019,
inter alia, directing the Pollution Control Board, CPCB and
Department of Environment of State of Rajasthan to conduct the joint
inspections of the industrial units. A joint committee of MoEF&CC,
CPCB and Pollution Control Board weré directed to furnish factual
and action taken report in the matter. %\
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The Order dated 13.11.2019 may be perused for its true scope,
contents and effect.
The records reveal that when the proceeding were taken up by this
Hon’ble Tribunal on 04.02.2021 on an application filed by the
Haryana Pollution Control Board, this Hon’ble Tribunal was pleased
to note the status of compliances of directions of this Hon’ble
Tribunal in its aforementioned judgement / Order dated 12.12.2017 as
sought from the joint committee of MOEF&CC, CPCB and Rajasthan
Pollution Control Board with CPCB beiné the Nodal Agency.
A perusal of the said report shall reveal that the Pollution Control
Board was reported to be compliant of the directions passed by this
Hon’ble Tribunal.
The aforesaid Order dated 04.02.2021 also noted a compliance status
of the Order dated 28.01.2020 passed by this Hon’ble Tribunal. Even
a perusal of the same shall reveal that the Pollution Control Board has
been reported to be complying with all the directions passed by this
Hon’ble Tribunal.
A perusal of the aforementioned Order dated 04.02.2021 shall further
reveal that this Hon’ble Tribunal was of the view that STPs were not
functional due to silt deposition in the inlet lines and they were not
receiving the full quantity of the waste because of non-connectivity of
sewer lines. Also, the waste water was getting accumulated in the
open line and the treated waste water was also not being utilised but
was getting accumulated; RIICO had nét finalised the ZLD project

plan at CETP inspite of sanction of funds; RO plants installed in seven
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10.

villages were not operational, and the industrial effluents from
Dharuhera Industrial Area was mixing with the waste water.

As may be noted that none of these observed inactions, if at all,
whether relati’ng to non-functionality of STPs or non-treatment of
waste water or non-finalisation of ZLD Project by RIICO or non-
operations of RO Plants, is within the ambit and directions to the
Pollution Control Board.

The said reports submitted by CPCB may be perused, more so

for the compliances by the Pollution Control Board.
The aforesaid Order dated 04.02.2021 further observed that the CETP
by RIICO as well as of its operating society was not complying
consistently and there were alleged to be certain inconsistencies in the
number of samples collected by the Pollution Control Board and
exceeding the prescribed limits, as also that RIICO was alleged to be
violating the SWM Rules of 2016.

Accordingly, this Hon’ble Tribunal was pleased to direct the
CPCB to undertake the compliance verification.

The said compliances report dated 13.10.2021 has since been
filed by CPCB and may be perused, particularly for the compliances
undertaken by the Pollution Control Board.

It was in view of the allegations made by the intervener, Mr. Rahul
Maheshwari that this Hon’ble Tribunal was pleased to direct the

Chairman of the Pollution Control Board to remain present by video

conference. &_
/
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The aforesaid Order dated 04.02.2021 is a matter of judicial
record and may be perused for its true contents and directions,
particularly against the Pollution Board.

That in addition to the aforenoted Reports by CPCB, in compliance of
the directions by this Hon’ble Tribunal to the Pollution Control Board
in its judgement / order dated 12.12.2017, it is stated that -

1) 88 samples were collected from the outlet of the CETP,
Bhiwadi, Rajasthan being operated by RIICO and / or the CETP
Operating Society appointed by it during the period 01.01.2018 and
30.09.2021, on fortnightly basis. A comparative statement of the said

samples so taken is annexed hereto as ANNEXURE A-1 and the

analysis reports of the said 88 samples so collected are also annexed

hereto as ANNEXURE A-2 (COLLY.).

ii)  Out of the 88 samples so collected from the outlet of CETP
Bhiwadi, Rajasthan, a total of 55 samples were found exceeding the
permissible limits on different dates. Therefore, 14 show cause notices
over the period of time were issued to fhe Special Purpose Vehicle
(‘SPV’) Company so constituted by RIICO and / or CETP Operating
Society, as the case may be.

The true copies of the aforesaid show cause notices are annexed

hereto as ANNEXURE A-3 (COLLY.).

iv)  In compliance of the aforementioned judgement / Order dated
12.12.2017, when it was noticed that the discharge from the CETP
outlet was not within the prescribed limits, the Pollution Control
Board imposed the environment compensation @ Rs.50,000/- per

default. Pollution Control Board has imposed total environment

T —"
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12.

compensation of Rs. 27.50 Lacs and a total sum of Rs.7.50 lakhs as
environmental compensation has been recovered from it.

v)  Besides the Pollution Control Board has also filed a criminal
prosecution against the said concerned agency and its office bearers in
the Court of the learned Chief Judicial Magistrate, Bhiwadi, Rajasthan
under the provisions of the Water Act, 1974 being Case No. 1942 of

2016. The said criminal prosecution is sub judice.

vi) Itis worth-while to mention here that online continuous effluent

quality monitoring system has been installed in September 2018 at the
outlet of the CETP for monitoring the flow and quality of the treated
effluent. The data for the period June 2021 and onwards shows that
the treated effluent in general had conformed to the prescribed
standards.

So far as details of STPs are concerned, the sampling is being done on

regularly by the Pollution Control Board.

1) During the period 27.12.2017 to 30.09.2021, 81 number of

samples were collected from the STPs. A comparative chart of the

samples so collected is annexed hereto as ANNEXURE A-4.

ii)  Out of the 81 number of samples so collected, 25 were found to
be exceeding the limits on one or the other parameters. Accordingly,
show cause notices were issued by the Pollution Control Board for the
said violations.

The true copies of the aforesaid show cause notices are annexed

hereto as ANNEXURE A-5 (COLLY.).

iii) There are total five number of STPs installed in Bhiwadi,

Rajasthan. Out of which, one STP is operational since 2012 and four

Q-
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were installed after the aforesaid judgement / Order dated 12.12.2017
passed by this Hon’ble Tribunal. Additionally, one more STP is under
construction at Khanpur. Unfortuﬁately, ifs construction is reported to
have been stayed by the Hon’ble High Court.

i{/) Besides the above, the Municipal Council of the area has
reported to have constructed three Sewage Treatment Systems (based
on Phytorid bed technology) at Village Shadod, Godan and Udaipur.
So far as the Solid Waste Management issue is concerned —

1) RIICO has éonstructed a shed of Material Recovery Facility
(MRF) for proper disposal of solid waste being generated from
Bhiwadi Industrial Area. The machineries for the said facilities have
arrived at the site. Presently, the construction of a Guard Room is in
progress. It is reported that the installation of the machineries will
commence after construction of the Guard Room is completed and the
power supply connection is provided by the electricity company/
board.

il)  As per the information made available, RIICO and/ or the SPV
have to take action for making the MRF operational and door-to-door
collection of waste from the industrial premises.

ii1) It has further been informed that the SPV so constituted has
entered into an agreement with Sarthak Samudayik Vikas Avam Jan
Kalyan Sansthan (SARTHAK) to run the facility for segregation and

recycling of waste collection of solid waste material from the

QL
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iv) The work being in progress and'is still not compieted, the
formal authorization under the SWM Rules has not been sought from
the Pollution Control Board so far.

The Pollution Control Board times and again has been taking initiative

of convening the meeting with all the stakeholders including RIICO

Local Self Government Agency, PHED, Bhiwadi Industrial

Development Authority, Municipal Council, SPV and Association of

Industries at Bhiwadi including to discués and review the status of

compliances of the directidns passed by this Hon’ble Tribunal in its

judgement / Order dated 12.12.2017. The meetings were lastly held
under the Chairmanship of the Chairperson of the Pollution Control

Board on 01.04.2021, 29.06.2021, 01.09.2021 and 04.10.2021 which

were attended by all the aforementioned stakeholders.

The Pollution Control Board states that the outcome of the said
meetings may be summarised as follows:-

1) RHCO has invited tenders and after evaluation of technical
bids, opened financial bids for up-gradation of CETP including
laying of closed conduits for transporting untreated effluent
upto the CETP and pipelines for supplying treated effluent to
industries. Work order is yet to be issued by RIICO. As per
terms and conditions of the tender, completion of the work will
take around 18 months.

i1)  There is need to expedite issue of work order by RIICO and
commencement of work for up-gradation of CETP at Bhiwadi.

iii)  Till the CETP is up-graded upto ZLD, the industrial units have

agreed to utilise the treated effluent for development of green
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Vi)

vii)

viii)

belt within their premises provided treated effluent is supplied
upto their door step. RIICO has been directed to explore
feasibility and lay down pipelines upto door step of units for
utilising treated effluent on the lines of reuse by M/s Honda
Cars India Pvt. Ltd. and M/s G-Tekt India Pvt. Ltd. Tapukara.
For MRF (Material Recovery Facility), a shed has been
constructed by RIICO and work of construction of guard room
and taking electricity connection is in progress. Machineries
have arrived at the site and an agency (SARTHAK) has been
engaged to operate the facility. SRATHAK will collect non-
hazardous solid waste from the door step of units, transport
upto the facility for further processing.

PHED has been directed to continue supply of potable water in
all the eight affected villages till water supply pipe lines are laid
upto door step of consumers of these villages.

Cleaning of choked sewer lines is being done by BIDA. After
cleaning, the sewer lines will be handed over to Municipal
Council. Thereafter, sewage will start flowing upto STP for
further treatment.

Trials for bioremediation of sewage are going on in one drain at
Bhiwadi. After trials, bioremediation of sewage will be done by
the local body/ BIDA.

In view of the geographical location/ spread of the area and
intermingled jurisdiction of authorities, there is a need for an
integrated plan for management of sewage and storm water of

the entire area. As per Municipal Council, Detailed Project

Regional Officer



Report (DPR) for the urban area have already been prepared
under AMRUT. |

ix) BIDA and Municipal Council shall discuss and prepare an
integrated plan for segregation of sewage from industrial
effluent/ storm water and management of sewage and storm
water of the entire area. BIDA shall prepare DPR for the
integrated plan wherein the DPR prepared under AMRUT for‘
urban area shall also be factored in. Implementation of the
integrated plan .may be in phases.

x)  Bids for preparing DPR for Integrated Plan have been invited
by BIDA, who is likely to issue work order soon, as informed
during the meeting on 04.10.2021. The DPR for Integrated Plan
might be prepared within two months after award of work.
BIDA informed that sewage management of city area will be
included in the integrated plan and management of sewage of
left out area will be taken care of by Municipal Council. LSG
informed that missing link of sewer line and sewage
management of left out area will be included in AMRUT II
Yojana. |

15. The Chairperson of the Pollution Control Board has been personally
visiting the sites at Bhiwadi and its surrounding areas with a view to
take stock of the overall situation and see the locations and conditions
where industrial effluent and domestic sewage flows and is
discharged. It was lastly undertaken on 01.09.2021 in the presence of

Member Secretary RSPCB, District Collector Alwar, CEO BIDA,

CEE RSPCB, Officers of RIICO, Officers of Municipal Council,
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Regional Officer (Bhiwadi) and other officials of State Board. The

following sites were visited by all concerned:-

a) Sites of drain, carrying waste water to Dharuhera and point of
waste water flow near Nagina Garden

b)  Water accumulation point, Khuskhera

c)  Water accumulation point, Village Amlaki/ Shadod

d)  Different drains carrying industrial effluent, sewage and storm
water.

e) Solid waste dumping site, Rampura Mundana
The observations made during the said visit are as under:-

A.  The effluent discharged by units of indus‘;rial area is conveyed
through open drains. The same drains also carry sewage
discharged from residential/ commercial areas.

B.  The open drains are meant for carrying storm water during
rains. So, during rains, the drains start overflowing and a
mixture of storm water, industrial waste water and sewage
spreads all over the roads and the entire area is flooded with
water. All roads are submerged in water, muck/ filth spreads all
over the ground causing nuisance in the area and great
inconvenience to the public.

C.  Four operational STPs are owned by Municipal Council and
one by BIDA. Similarly, sewer lines/ storm water drains are
also partly owned by Municipal Council and rest by BIDA.

D.  The area under Municipal Council and BIDA is in close

proximity and industrial area of Bhiwadi town is also almost

adjacent. | Q_\
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E.  The problem of sewage management is almost in the entire area
and includes (1) areas not having sewer lines, (2) house
connections not given, (3) STPs are underutilized, (4) STPs are
inadequate, (5) treated sewage is not used but discharged.

F. In view of the geographical location/ spread of the area and
intermingled jurisdiction of authorities, there is a need for an
integrated plan for management of sewage and storm water of
the entire area. As per Municipal Council, DPR for the urban
area have already been prepared under AMRUT

G. BIDA and Municipal Council shall discuss and prepare an
integrated plan for segregation of sewage from industrial
effluent/ storm water and management of sewage and storm
water of the entire area. BIDA shall prepare DPR for the
integrated plan wherein the DPR prepared under AMRUT for
urban area shall also be factored in. Implementation of the
integrated plan may be in phases.

16. In view of above, it is requested that this Hon’ble Tribunal may be
pleased to take note of the compliances undertaken by the Pollution
Control Board of the judgement /Order dated 12.12.2017, within its
power and jurisdiction.

Such other or further directions as this Hon’ble Tribunal may
deem fit, proper and appropriate in the facts and circumstances of the
case may be passed which the Pollution Control Board is obliged and

bound to comply with within its power and jurisdiction in the larger

interest of the environment and the public. %/\
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VERIFICATION:

Verified at ... WD 1 on this .’l-.@f.\aay of October, 2021
that the contents of the above affidavit are true and correct to my
knowledge based upon the information derived from the official
record and the records maintained by the Pollution Control Board in
the normal course of its business and no part of it is false and nothing
material has been concealed therefrom. Q,\

_ DEPONENT
Regional Officar
F%%f p@”UﬁO!‘! Ceyntemt £



@IVO4d TOYINOD NOILATIOd HLV.LS NVHLSVIVY

- - [1:13 - 008 109 | 649 | vIL | LEL | LBL | 889 - €25 | 8sy | 189 | (8 | 678 | SO9 018 | 058 - ol6 | 8pE | 1Sk | 1€9 | 85F | 9€8 0001 Y [ $8 OpLOD
. B N - N . R N . . _ _ _ _ _ _ _ _ . - . _ - pduw N 5B
9 IN | AN T 1 vy 05 wodoanN HEPRUI (0L,
_ . . . . . N N . . _ _ - . _ = - . . . . . _ . . V3w N
- 81 44 't St ST 0T ST - 05 sv vadonsy oW
. . . . - . . . - . . . . - - ~ . - ~ - . = . - _ - {fdu
IN | an | N IN 1 JULI0[D [ERPISIR [E10],
- lezoo! 1IN {ootolssrof $00 | IN | v00 | IN | IN |9200{8€L0} - €90°0 | £00°0 | s10°0 | 1€0°0 | Zv0'0 | 2L00 | ¥60°0 | 1L0°0 | 62T0 | THO'0] - [ 610§ 1ojgcoof stoj IN | IN (134 Y3 IN PPN
- lissolssso] sesoforzoleszol0ssof s | Tl [0110} IN | 611 ] - Jzeoo] IN | IN | 6800 vTI0 ] 11T0 [ IE1°0 | 6€0°0 1 9670 | 8ET0D Y - 180°0 | €60°0 | 629°0 6500 | €0 | 951°0 0's /3w vz duz,
- N tan b N | INJIN ] IN | IN | IN | OIN § IN [ IN - IN L AN ] IN L IN ] IN | IN | IN | IN | IN | IN - IN [ INJ IN | IN | IN | IN $0°0 3w pO wnips))
- N | an fvsoo| INJ ANt IN | IN | IN | IN | IN {£000 - IN | 1N feso0| IN | AN | IN | AN} IN ] IN | IN - 100 j0zo0| IN | IN | IN | IN 10 1f3u g pyry
- 1igoo] iN lsio0f¢egoo] zoo | IN joreo| IN | IN |8CTOOTHOO| - IN | vooo | sooo]| 100} ¥soo]psso]ovo0| IN | AN {VOLC| - 10 |6000} IN | IN |T00 | 1v00 oc 18wz n) aaddo)
- Nl IN ] IN | IN AN |6zo0| AN | IN | AN | IN PO} - IN | aN | 1N | IN [vero}cosofLeb0| IN | IN | IN - IN | IN | IN | IN | #1090 07 3w WG] (0L
- leoon| 0ot | 820 ss0 f1es0| soLo | 9Tt | s8L0 | vIs0jTEbO ) 85T - 7950 | £69°0 | ZZ€0 | 8¥9°0 | 1020 | Z01°0 { 0L0°0 | OL'T | 2090 } SS€°0 ¢ - SE1 1piLofpOL0 ] 96501 910 | €10 (34 13w 94 wod]
- - e - 819 | 6§95 | 89 - opy | 98¢ | voc | 915 | vEs | tis | v8¥ | TI9 | 959 | €69 - 959 | 8sb | z6€ | 1wl | ISP | TTO 001 /Bu $OS %8 Awyding)
- - 81 - €050} 61 4 - o1 | 291 | 191§ 10T} €1 91 | €60 | €51 | vL1 | §S°1 - 98l | V1 ¥60 | 611 | 01 | T8O [} 4 (/3w g opoanig
S0E ] S Le 9 8 4 z 4 1 [ € Sl IN 4 4 i € € 1 6 1 [} 3w 358210 B RO
Bw ) LT
(374 SYT ¥ 67 9T JA 1z [i74 Le 9T (4 st x4 61 8T o€ s8spg) (QOH) puvung
uaBfxQ) EAUDY)-0Ig
18w (QOD) prewq
574 97¢ 961 1€ L1 ] 81z | sTU | 191 ¢ O€1 § 9SI 1 LEl 98 L Of1 | €91 | Oll YLl (174 [y s
. uw
6 | St oy | €ee ] 61 1L 08 65 33 134 99 09 44 113 Ly 33 0t 61 17 x4 114 01 £9 15 (44 0s o FA B 4 ¥ 001 spiog papuadsng 0,
tee]ser barol ore | 008 {008 | VL } 489 | 6EL | 699 | 80L g0 |zgo] 889 | ove { oL | 969 | oL | 102 | 069 | s¥9 | TEL | 669 | 1€L YOL | STL]LEL | ¥EL | LELY 8VL 0'6-09 HY,
- ] D w > i [ e bk W — [ ot ISE e > [ [ r [~ o =3 [ e o ot 414D s04
=lgig|Rig|=|8|Big|R|B|3I12|e|2|2|21slzl2l2|SiB|2|2l5l2|8]8 90 |uoas supans pusy
[~3 [—4 > [} [~ [ o ad [y fed [~ [—} [—3 [~ 1 [ -4 [—J [—] ol -4 <o < [ <= (-4 o < =3 @& lojug paepuess Ggyend
S IR IR iR |m=m|N| = =] o] D @) 8| ® IS |s|@ |G| S| F|W|P]E NN B9 P = qungge paien spuBIg
Dl bl bidiRiR I RIR[B]|E O O I I A 3 I S O T I 103 91021010
<@ [ = =3 < < <> <> [} bd < < < <@ <o g < [—3 <@ [—4 [—] 4 > g g < g <@ > (-
— " oy s It o Ik sk et = [t - o o frrd —t St - et oy Jrory freey [y ot [y [t -t - [y | POFEQ SOBEIURON
o -4 2 - & o e o oo oo -] -] o -} oo o e o« (-] o« o (-] oo (-] oo =] [~-] oo o0 [~} 20 ¥
ipearyg ‘dLAD JO 190
¢
mpesalyq "d1Ld0 Jo sjnsoyg mmm%—mﬂdw I
od % %%
INAWALVIS FALLVIVINOD



- - - - T oo ozt ] T }sss | T B B - [ R - - - - - €9 | 8sL | o18 | vI8 | 1Z6 - 0001 /3w D s¥ 3pLIORD
- - - - - - - - - - - - - - - - - - _ _ R R . ~ N R R p3w N st wadoaN
05 1qepRYE 18I0
- - - - - - - - - - - - - - - - - - N . . . . _ . N _ y3m N
0s se uadoaN [eduowmyY
- - - - — - - - - - - - - - — - - - . . . . . . _ _ . /3w
I SuIo) [UnpISIY [HI0L
200 | 9g00 Lesoo] ~ |1otol 600 vTo| T |iovofesoo|zsroieczo} IN | T | T [100| IN |61Z0|1000|9v10} - |6¥F0[9¥0°0| £50°0 [ 850°0 [ 090°0 | 1200 | 8000 o€ ym I RN
7ol zoso lszsol ~ |vizo| zo J1wo| T |e1zo|isso|6szo]czeofzLiol T | T {810 IN [ IN |8¥T0|S8T0 959°0[9LE0| S6T0) 162°0 | 14T0 | €5L5°0 | 1250 0's y3uruz oug
IN|IN | N | T TOPIN | IN | AN jozoo} UIN | T | T IN | - IN | IN | IN IN $0°0 8w pD winjups)
INJ IN [ IN | T THAIN|INJINJINJIN] T T IN | - 1€L0°0| IN | IN 160°0 0 y8u qd peay
900 | 9300 |eroo] ~ izzolezocro| T |iovofosoolsoooioito] IN | T | T 0090 - |1L50|sz00[8€0°0] €€0°0] LIOO | 0LOTO | €900 0'€ 8w nD aadde)
NN PN ] TN {aNdvzo| T o feesof AN J AN IN | IN | T [ T | IN| IN | IN |UI00{bL80]| - J€200| IN | IN | IN | IN | IN | IN 0z V8w 1 wnimoay) o),
o | se90 |8e90 ! 00Tl B zseo|evvol T 1 T | 80 |9ST0| €610 68E T - 18680 219°0]STTT | $€9°0 | ¥T¥ O | 6TSH0 | TIEO o€ 3w o uoay
- - I N R R S B - B - ST T T s T T - - - |85 | 889 | €9 | 656 | 649 - 0001 Y3 $Os se uyding
N - - - Tl vyt T oot farojirn| T - T Tl T - - - - 1819l 4 81 | 801 - 0T yBu_q aproanig
vilgr {se} vt 9T | 1 |9T]Tle z Tl IN| AN vep TT lso0] ST ST $9T o1 3w asva1) B §O)
. . 1B3ur (O oLT ¥
L1 o6t ] st | 1z se| st | 6T |§8C 9 pl et | 1 | 6T | sz | I | 9t | Ll 8T o€ sdepg) (@O) puswoq
wixQ pamdy)-01g
3w (QOD) pusurdq
68 | L6 | ozt | s6 | ozt | s¥l | so1 | Trl OT | Wz {11t | evl | 89 | ISt | SO1 | 96 | 61 | ¥EC 6t | wT | ovT (1174 wBAEQ eI
yBw
1€ | oe L ez Leelsc | 1s o9 | 6v | 1s | 69 | vs | to | 8 | ze|9s|os | 8 | Ly | L6 | 60 | ¥L | OL } T | T | 1T | 6 v 134 001 spijog papuadsng [r10].
szeleoo | ove fere | L |8 lose | vvL | 6oL | 6oL | wL | €8L | 99L | PSL|STL{TLL| V6L | 18L | LL | BLL | 66L | 65°L | 6L | TEL | VWL | LIL | VEL | ¥SL 0'6-0'9 nd
— R olmwlmivmlolR|mlRwlm[Rimlul=m|NIio|l@ || S |[mitd|m]|N|m|N -t N 413D 201
S| W I Rim N |SIH|N| S| &P [ 0]mlm W) O] =W, 0| w W o g 3© | sowao3mpms puvm
Sl sl m|mimimi=ml=molosle|iocie||® = fuenb
2188|828 |8I8|2/2|B|B|E|E|3|2|8|8|8|S8|B|ISK|R|3 |8 8| R |8 |Mewmmmn| sooung
RIDID|IRIR|RISIRIBIE I BIRIBIBIBIEIEIBIBIBIBIBIBIBIB ||
sSigsislsglsiglsis|s|slglgle|glg|lg|g|g|g|2|g8/21212818| 8 S | parequomwounon
Sl &l olclocoicicieolelelv|elvlvlvolvw|lvjviv|w | v|lvlw| vl v w =) © 20 % PO
1peaiyg ‘JLAD J0 1910
¢
peayyg "d1LHD Jo S)nsay mmm%—mﬁ< il B,
INAINWHLV.LS HALLVIVdJdINOD
gaciss

@IVO4d TOYLNOD NOILOATIOd HLVLS NYHLSVIVYH




@AVOd TOYINOD NOILNTTOd HLVLS NVHLSVIVY

oes | fos | zosy | ses | sioc|ssie] eze | L1s | ovs [ T - 68y 95L - - - - - - - - T {socfise [osy | T | T 0001 yBut 1) 5w 3puo)
- - - - - - - - - - - - - - - - - - - ydu N s
0% wB0IN IEEPPYIN [B10L
- - - - - - -1 - - - - - - =1 -1T-7T-1T-1- 0 vau N
58 udB0AIN [EIHUCUIUY,
: ; . £0 g y0 | szo | IN | IN N - - - N - - - - - i - - - - i
poj Lo | s0 ¢ £0 IN IN 1 P ———
8560°0 | 9¥Z1°0 | €P10°0 | 81010 | 9Z11°0 [0£10°0 | 800 | 6611°0 | €9E1°0 | £910°0 1g80'0 | 9v0'0 | 1Lvo0 joscoo] T lzosoo|8zLoo{zoto0 6000 1400 | o500 {Er0| T | IN [9g00 1500 | €00 o'c y3uLIN 1IN
89v€°0{TE21°0 | 2L16°0 | €010 | LYT1'0 [0611°0 | S81°0 [ 40100 | L80°0 | 680°0 19200 | 16200 { zot00 | Z600 | T | tozo | 9810 | scro | zsr0 | 8ero | 8tro {10 T | 6L070 [081°0 |sTI0 | 9¥0 0's B ug dugy)
payeme IN | IN | IN |90000 IN IN IN IN | IN | IN | IN - 0Z¥0°0 0£0°0 | 1200 0000 | IN $0°0 {f3ur py wnpupe)))
e
s|ela Jo 65£0°0 | 60£0°0 | 1650°0 [ 96200 | SEG'0 | 9200 6200 | IN 10 3w qd pery
yoday
sisAjeuy | Z65L°0 | 60¥0°0 | L1200 | SLIO0| 9EE1'0 |£9S1°0 | 9000 | OEEI0 | LEVI'O | 26T0 €8L0°0 | T890'0 | 960°0 {01800 11800 [9££0°0 | 16L0°0 | 0200 | 0zLo0 {18900 {900 | T | 990°0 | 2900 | 9L0°0 | 800 0e yaus n) saddo)
5L£0°0] 88500 €TrO0{19¥00] IN | UIN | IN IN L IN foaN } AN ] T |eooo| AN | AN | AN jzioo | IN JIN| T [ IN | IN | IN | IN 0T y3ut 3 wnuion) 0L
S0V0°0 | 1857°0 | 8L£0°0 ] 65450 IN  |8850°0 | 8040 €0 | 89t0 | veeo | wigo | ~ | 8iso | zevo | zzvo | sevo | sivo [ seeo |sUr| T Lvzo [509°0 [sze0 | 6v0 o€ 13w 24 uoay
- - N - N - - - - N - - - - 0001 /3w $OS 5% awydng
to]| 90 | vo | 90 | Lo | 90 | €90 | #T1 [ sE1 B A ST, - N - - - - Tl ToysiTsg o I [i¥4 yaw g apioantg|
0Tz { TL | 91 | 81 | 91 z1 1| v | o6t [t sl 4 £T 4 91 4 14 £ 91 61 ¢ |z ge |6l o1 1/3ur 95532 P 10|
P oLz 1
T £ [14 [44 4 L 91 1| s | s {34 154 i | sz € | stz | 8¢ 44 s oz |ve oz jsort |l |z (i skepg) (Gog) purung
033530 [Ea1wA)-0ig
31 (q0D) prvwg
vl | oL 72 18 6 $8 8 o6 | z8 | o1 | 61t | cer lzov | wor | ezt | f1v | ett joiz | 66 | cel | LLt | oul 08 8 |6zi | 88 | sol | L8 | Zo1 | €Ol 0sT wiixg oY)
Ve
69 | st T 0€ 9€ o¢ 61 |+4 jt4 oF 4 w oy | g 65 13 9s I ¥L | 82 44 33 114 1z € e jor ] 9l € |tz | st o001 spuos popusdsng winy
seel so L so | so | oo | oo | wwo | see {2on st | eve | osL fesL| vs | LUL | Lyl | vOL {OUL] 8L | 9TL | STL | L6L | SOL | 10L |8UL|80L | SYL | €¥9 | EI'L | 689 0'6-09 Hd
W g (7] o ek » ok N [~ [—3 [ & [ [ > N sk ™~ N 4 o > ™~ s [ fad <> [ = [ d 413D 204
212 = Py by W g w12 | * 0 Il Bl A & = Lol ol B > n o > Al ol Bl Bl ol AT Bl Sttt anind
[—4 =3 o [ =3 > <D =4 < [—3 o -3 [ =4 =1 ot b
2238 |8|3|3|RIR|2|s|s|a|B|B|2|28|B|B|B|E|=2|2|2|3|33|3|8|3 | soowee
RN %) [ [ b [ ) 154 153 o o o [N o || [ 5 2 [ I | ] susozn
< (=3 =3 3 b4 =4 [~ [ o [ (4 [—3 f=-3 [ (= o [} <@ (=4 @ =4 = S = < b4 [ =3 o [l
~ 1 N ™~ ™ ™ ~ ~ » [~ N ~ N N ~ N o I P N N o ™ NN rJ 1 R | R | pusdsenmuiy
e - . - ok o o - sk i o ot ot e - sk L < < — - - < 4 = -] < =] > =} 22 F PO
rpealyg ‘413D Jo 1330
3
peAag ‘dLAD JO SHNSY sisAfeay il B
Pl T %9
INTINALVLS JAILVIVINOD —



2114/2018

FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
{See Rule - 24)
' Final Report

Report No. : 1403
Report On : 14/02/2018
I hereby certify that I P C Gurjar, State Board Analyst duly appointed under sub Section(3) of Section 53
of the Water (Prevention & Control of Pollution) Act, 1974 received on the 19/01/2018 from Ms Neha
Agarwal, JSO, Bhiwadi ,RSPCB Bhiwadi . a sample of Waste Water of CETP , Bhiwadi , Collected
from Final Outlet of CETP(After tertiary treatment) Collected on 18/01/2018. The Sample was in a
condition fit for analysis as reported below :-

I further certify that [ have analyzed the aforementioned sample on 14/02/2018 and declare the result of the
analysis to be as below :-

S.No. |Parameters Result
1 pH 7.48
2 Total Suspended Solids mg/l 24
\ 3 Chemical Oxygen Demand (COD) mg/l 220
4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l 33
5 Oil & Grease mg/l 5
6 Copper as Cu mg/l 0.041
7 Zinc mg/l 0.156
8 Nickel as Ni mg/l ‘ NT
9 Lead as Pb mg/l NT
10 Total Chromium as Cr mg/I : 0.136
1 Iron as Fe mg/l 0.138
12 Cadmium as Cd mg/l NT
13 Chloride as Cl mg/I 836
14 Sulphate as SO4 mg/1 622
m‘ 15 Fluoride as F mg/l | 0.82

The condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 14/02/2018 .

BOARDANALYST
Rajasthan State Pollution Control Board
Regional Office Alwar
8 /43 -44 N. E. B. Housing Board Colony,
Delhi Road, Alwar

. Phone: 0144-2372996



211472018

‘ FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
{(See Ruie ~ 24)
Final Report

ReportNo. : 1417
ReportOn : 14/02/2018
1 hereby certify that I P C Gurjar, State Board Analyst duly appointed under sub Section(3) of Section 53
of the Water (Prevention & Control of Pollution) Act, 1974 received on the 25/01/2618 from Sohan Lal,
JS0, Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water of CETP » Bhiwadi , Collected from Final
outlet of CETP(After secondary unit-I treatment)Secondary unit-II and tertiary treatment was shut
down due to electrical problem Collected on 25/01/2018. The Sample was in a condition fit for analysis as
reported below :- '

I further certify that I have analyzed the aforementioned sample on 14/02/2018 and declare the result of the
analysis to be as below :-

S.No. |Parameters Result

1 pH 7.37

2 {Total Suspended Solids mg/l 24

3 Chemical Oxygen Demand (COD) mg/1 1275

4 Bio-Chemical Oxygen Demand (BOD) (Bdays at 27° C) mg/l

5 Oil & Grease mg/I 9

6 Copper as Cu mg/l 0.018

7 Zine mg/l | B 0.303

8 Nickel as Ni mg/I NT

9 Lead as Pb mg/1 ' NT

10 Total Chromium as Cr mg/l 0.139

11 Iron as Fe mg/l 0.156

12 Cadmium as Cd mg/l ' INT

13 [Chloride as Cl mg/I ' 468

14 Sulphate as SO4 n‘lg/l 451

15 Fluoride as F mg/| | Lo
The condition of the seals, fastening and container on receipt was as follows : Intact /
Signed This On 1470272018 ; P

BOARDANALYST
Rajasthan State Pollution Control Board
Regional Office Alwar
8/43-44N.E. B, Housing Board Colony,
Delhi Road, Alwar
Phone: 0144-2372996



12672018,

Report No. :

Report On

FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 24) ’
Final'Report .

16439
. 15/03/2018

I hereby certify that I B R Chaunhan, State Board Analyst duly appointed under sub Section(3) of Section 53 of the Water
(Prevention & Control of Pollution) Act, 1974 received on the 09/02/2018 from Sehan Lal, JSO, Bhiwadi JRSPCB
Bhiwadi a sample of Waste Water of CETP , Bhiwadi, Collected from Final Gutlet of Tertiary treatment Collected
on 05/02/2018. The Sample was in a condition fit for analysis as reported below :-

I further certify that I have analyzed the aforementioned sample on 15/03/2018 and declare the result of the analysis to be as

below :-
8. No. Parameters Result

1 Zine as Zn'mg/l 0.059
2 pH 7.34
3 Total Suspended Solids mg/l 52

, ; 4 Chemical Oxygen Demand (COD) mg/l 189

g 5 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l 32
6 Oil & Grease mg/l 1
7 Copper as Cumg/l Not Traceable
8 INickel as Ni mg/l 0.15
9 Lead as Pb mg/l Not Traceable
10 Total Chromium as Crmg/| Not Traceable
11 Iron as Fe mg/l 0.596
12 Cadmium as Cd mg/l Not Traceable
13 Sulphides as S mg/l Not Traceable
14 Chloride as Clmg/l 631
I3 Sulphate as S04 mg/l 741
16 Ammonical Nitrogen as N mg/l 25

17 Phosphate (Total) as P mg/l ]

S 18 Fluoride as F mg/l 1.19
19 Total Dissolved Solids mg/l 3150
20 Total Kjeldahl Nitrogen (TKN) as N mg/] 44

Tglﬁ cOndi’t;ionvofthe seals, fastening and container on receipt was as follows : Intact \\

Signed This On 15/03/2018 o S Sl

BOARD ANALYST

Rajasthan State Pollution Control Board
Head Office (Central Laboratory )

4, Institutional Area, Jhalana Doongari, Jaipur-302
004

Phone: 0141-5159648,5159607
Fax: 0141-5159665

11



#16/2018

FORM - X
. RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALVST
(See Rule - 24)
Final Report
Report No. : 1442

Report On : 16/04/2018
I hereby certify that 1 P C Guujar, State Board Analyst duly appointed under sub Section(3) of Scction 53

of the Water (Prevention & Control of Pollution) Act, 1974 received on the 19/02/2018 from Sohan Lal
JSO, Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water of CETP , Bhiwadi, Collected from Outleé
of CETP Collected on 15/02/2018. The Sample was in a condition fit for analysis as reported below :-

1 further certify that I have analyzed the aforementioned sample on 16/04/2018 and declare the result of the
analysis to be as below :-

S.No. |Parameters Result
1 pH 7.37
2 Total Suspended Solids mg/l 46
3 Chemical Oxygen Demand (COD) mg/! 174
4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l 128
5 Oil & Grease mg/l 3
-6 Copper as Cu mg/1 NT
7 Zinc mg/l ‘ 0.629
8 Nickel as Ni-mg/l 0.038
9 Lead as Pb mg/l NT
10 Total Chromium as Crmg/i - NT
11 Iron as Fe mg/l 0.704
12 Cadmium as Cd mg/l NT
13 Chloride as Cl mg/l 451
14 Sulphate as SO4 mg/l 392
15 Fluoride as F mg/l 0.94 y
" 7 condition of the seals, fastening and container on receipt was as follows : Intact /
“Signed This On 16/04/2018
’ BO ALYST
Rajasthan State Pollution Control Board
Regional Office Alwar
8 /43 -44 N. E. B. Housing Board Colony,
Delhi Road, Alwar

Phone: 0144-2372996

o1,




FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Ruie - 24)

Final Report
Report No. : 16475
Report On @ 11/04/2018
I hereby certify that I R K Sharma, State Board Analyst duly appointed under sub Section(3) of Section 33 of
the Water (Prevention & Control of Pollution) Act, 1974 received on the 23/02/2018 from Sohan Lal, JSO,
Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water of CETP , Bhiwadi, Collected from Tertiary Outlet of
CETP Collected on 22/02/2018. The Sample was in a condition fit for analysis as reported below :-

I further certify that | have analyzed the aforementioned sample on 11/04/2018 and declare the result of the
analysis to be as below :-

S.No. |Parameters Result
] Zinc as Znmg/l - 0.093
2 pH : 17.25
3 Total Suspended Solids mg/! 50
4 Chemical bxygen Demand {COD) mg/l ; 270
5 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l 49
6 Oil & Grease mg/l 3
7 Copper as Cu mg/l 0.009
8  |Nickel as Ni mg/I 0.115
9 Lead as Pb mg/l A 0.020
10 Total Chromium as Cr mg/l Not Traceable
1 Iron as Fe mg/l | 0.714
12 Cadmium as Cd mg/! Not Traceable
13 Chloride as Cl mg/l 348
14 Sulphate as SO mg/l : 458
15 Fluoride as F mg/i 143
The condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 1170472018 By ,,.,ww-'*“::::;jm\{;i?f";m3;"‘4:;%.

BOARD ANALYST
Rajasthan State Pollution Control Board
Head Oftice (Central Laboratory )

4, Institutional Area, Jhalana Doongari.
Jaipur-302 004
Phone: 0141-5159648,5159607
Fax: 0141-3159663



= I\xcl\e! 25 Nx mg/l

; ‘ ‘Lg.adusff’b,mg/l - . 0.01
e TmalChmmxumas Crme/l’ I Not Traceuble
11 ronasFemgh 135
T as Cd | Not Traceable

e Tom Resldua} (‘hiormu as Clz mgjf ‘Not Traceablé

s eienl orzd«.asCl mglt ©910 :

16 |Sulphate as S04 mg/l B 6567

- {Ammonical Nitrogen as \’mgfl 12077
Huondc asPmgll - 1.56
‘ro lessoM.d Sohds mg/l 13213
jeldah! Nit L xfa
wasa:, (’0 Qws Intaci i T
' ) &‘\?&1‘%&6}‘%’”&

. BOARDANALYST =
Rz‘gaslhan ‘;me Pollution Control Board
Head Of‘ixcc (Central Labor atoxy)

Iusutuuominrw, Jhalana l)oong,an, Jd'pux-‘(}’l 00« R .

Phonc O!4I~SI>96 18, 51396()7
‘ I“ax 0141 m%éa




3/28/2018

Report No. :

Report On

St
/\J

STHAN STATE POLLUTION CONTROL BOARD

REPORT OF THE LAB INCHARGE

Final Report

26/0.:, 2018

= Ihereby certxfy that | 14 N Mukikija, Lab Inchawu wcuved on the 21/03/2018 from Sohan Lal, JSO, Bhiwadi

,LRSPCEB Bhiwadi
Tehsil- Tijara , Distoiet- Abvar

in a condition fit for unalysis as reported below :-

a sample of Waste Water of M/S CETP , Plant - Industry [1989] , , City- Bhiwadi
Collected from Outlet of CETP Collected on 16/03/2018. The Sample was

I further certify that | have anulyzed the aforementioned sample on 26/03/2(}18 and declare the result of the
analysis to be as below -

S.No. |Parau.cicrs Result
1 pH 7.31
2 Total Suspended Solids mg/l 51
3 Chemicul Oxygen Demand (COD) mg/l 162
N 4 <{Bio-Cliemical Oxygen Demand (BOD) (3days at 27° C) mg/l 32
-, 5 Oil & Grease my/] 2
& 1he condition of the seals, faste: 1ing and container on receipt was as follows : Intact
"~ Signed This On 26/.3/2018 p)? I
LABIN QEiARGE

- Rajasthan State Poﬁutxon Control Board

Regional Office Bhiwadi
G.O-1, Phase-2, RIICO Industrial Area,
Bhiwadi
Phone: 01493-221435

1M
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| Not Traceable -

Not Traceable
Cdosss T
‘ Not,’l‘w.edbki
has
14 Tol Residual Chlm’xm AQC]; mg,;l E o ' ﬁ L | Not Traceable
B (‘hlorzdcasClmg/l e R 850
las
135

Ra;af»thah Staic l’oltuhon Comrol Baard
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Hepor N
Report.€r , . .
{ herehy weriily b 3, Spts Bowrd S Saralyst duly appomivd wader sub Seetion(d) of Seetion
the Water (Pr evention S Control ot Pothitia A.u 1874 received: onthe Gf)ﬂk}ﬂ(ﬁm Frony Srat, Mol
vwvaly 8O, RO, RSPOR, Bhiwadi o sampli of Wam “’sf‘sws ni g‘f* iy « Collated from ¢ zsﬂcg af
("‘otlec,u,d on: 06!{ I rm Sampie o ported belove

remontioned simple’ on Zé{ﬁ-’%ffzmﬁ‘"amcf’dei;iax.“c: the rosuli of the

,,;‘,i‘éxiieters% L T T e el

b [ZincasZnmg/ L D TS
2 fpH ‘ ' 732

«TotalSuspunded Sohdamg,!! R TR0

N é;tf','i’racé:':;_F:}Ie1 o
Not Traceable

A8 I*luorxdeasl’mg/}' e S R T
19 "|Total Dissolved Solids. mg/; o e , 2611
20 |Total Kjeldahl Nittogen (TKN)as N g/l - {NotTraceuble
The wndxtmn of the seals, fastening and container on’ xecupt was as f‘ol!ows Intact -
Signed This On 26/0472008 : D&w&m@wﬂm
BOARD ANALYST

Rajasthan State Pollution Control Board
.- Head Office (Ccntral Laboratory 3.

&, Insmutlondl Area, Jthalana Doongari, j’upm-
, 302 004

Phone: 0141-5159548,5159607
- Fax: 0141-5159665 -



. h:zp:;‘?s"spcbu;\is,z{rwi;%mm{?m;rajéﬁﬂ\;%rs,xgp\}’.,ilﬁll:ﬂ;oragoryﬁiw&xi&?&.ﬂy

; ; fI ﬁ;rthﬁr cemty that l have analyzed 1hc ﬂiorcm\,ntwncd sample on. i}é/(}'s/zMS and dcalmithe':
: _‘rebult of thc anﬂlyszs to be as bc.lcm S L : 3

- 8.No. [Paramcters -
A 7mcas?;nmg/l s
o
Total‘?uspendcd behdsmgii S e -
Chemical Oxygen Demand {C‘OD} mgj LS e z:f,i; 86
,D) (Bdavs at 27° C}my’} 272:
b 15

500 f BlOwCh(.mlLaJ Qxyg.,.en Dmmnd ;
6. |Oil & Greasc mg/l , .
7. |CopperasCumg/t u,; e {Nat I'raceablo}
8 [NickelasMimgt  ~ T gy
|LeadasPbmgt 7 INotTracenble
~ |Total Chrommmas(:rmg{! e e iNéi'{‘raccaBlé, .
 |Cadmium as Cd mg/lyi"'w e ;"NotTraLuablc b

. Sulphndc.sasbmg/l e oo ’
4 Total Rcmciual("hlanne as Clz mg/l‘f"" A e I&l‘gétf‘lffaéealjlg. }'* '; :
~ |Chloride as Clmg/l L T T
Suiphdte as ?04 mgl L G e e {612 o
s

~ |2738 :
'Not Tmceable_ ol

1 - Imn as Fe mg/l

 |Ammonical Nmog,cn as }\Iw ' .
: 18  |Fluorideas Fmg/l
| 19 [Totl Dissolved Solids mg/ - T
20 [roul Kjeldahl Nxtmg,:.n (TB.N) as N mg/l

L ‘; Rajasthan fatatg Pellutmn Contmi erd
: Head Ofﬁceﬁ Tmpur

slefz o o Cn s e T 5142018, 4:15 AM




6/12/2018

FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)

Final Report
Report No. : 1483
ReportOn : 12/06/2018
I hereby certify that I P C Gurjar, State Board Analyst duly appointed under sub Section(3) of
Section 53 of the Water (Prevention & Control of Pollution) Act, 1974 received on the 15/05/2018
from Ms Neha Agarwal, JSO, Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water of CETP ,
Bhiwadi , Collected from Final Outlet of CETP (After Tertiary Treatment) Collected on
14/05/2018. The Sample was in a condition fit for analysis as reported below -

I further certify that I have analyzed the aforementioned sample on 12/06/2018 and declare the result

of the analysis to be as below :-

S.No. |Parameters Result

1 Zinc as Zn mg/l 0.131

2 pH 6.90

3 Total Suspended Solids mg/l 27

4 Chemical Oxygen Demand (COD) mg/1 137

5 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l 26

6 Oil & Grease mg/! 3

7 Copper as Cu mg/l 0.046

8 Nickel as Ni mg/l 0.094

9 Lead as Pb mg/l NT

10 Total Chromium as Cr mg/I 0.497

11 Iron as Fe mg/l 0.070

12 Cadmium as Cd mg/l NT

13 Chloride as Cl mg/1 595

14 Sulphate as SO4 mg/I |484

15 Fluoride as F mg/l 0.93
The condition of the seals, fastening and container on receipt was as follows : Intact S
Signed This On 12/06/2018 /:;;;Z ,%,//

BOARD’ANALYST
Rajasthan State Pollution Control Board
Regional Office Alwar
D Block, Ambedkar Nagar, Alwar
Phone: 0144-2730531
Fax: 0144-2730531




SHI202018

STATE POLLL

ORTOFTHEESTAT 5‘ 33

{See Rule~ Z-@}
final Report

ReportMo. © 1488
Report (On - $2/06/2018

I hereby certify that T P Gurjar, ‘Jtate Board /\ndlysi duly appointed under sub Section(3) of
Section 53 of tiie Water (Preveation & Contrel of Poliution) "wt, 1974 received on the 33/03/7{)%6
from Ms Neha Agarwal, JSO, Bhiwadi ;RSPCR Bhibwadi  a sample of Waste Water of € D O
Bhiwadi , Loilectad from Final Outlet of CETP (»xiiu Tertiary chumcm} Collected on

25/05/2018. The Sample was in a condition fit for analysis as reported below

Uurther certify that Lhave snalyzed the alorementioned sample on F2/D6/2018 wud declare the result
of the analysis to'be as below -

S Mo, Parameters Hespld
1 Zinc as Zn mg/! , o
2 ipH 7.0
- 3 Total Suspended Solids mg/l 21
g e Chemical Oxygen Demand (COD) my/! 156
5 Bio-Chemical Oxygen Demand. (BOD) (3days at 27° ) mg/i 27
6 Oil & Grease my/l ; v 2
-7 Copper as Cu gy o 0.554
8 Nickel as N img/l 0.7z
9 |Leadas Pb mg/l
10 Total Chiromium as Cr g/l 0403
11 Iron as Fe mg/! : : 0.1z
12 [Cadminm as Cd mg/l NT
13 Chloride as Cl g/l 603
14 |Sulphate as S0« mig/l o , » i
, 15 |Fluoride as F mg/l k , lu
i‘;n«" The condition of the seals, fastening and contaiier on receipl was ag follows @ 1 A
‘ Signed This On 12/06/2018 /
o ﬁ{.}f&l\ii‘m TALYST

Rajasthan State Pollution Control Bonrd
Pepional Ciffics Alwar
D Block, Ambediar I\nm; Alwar
Phone: 0144




6/26/2018

FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)

Final Report
Report No. : 1509
Report On : 26/06/2018
I hereby certify that I P C Gurjar, State Board Analyst duly appointed under sub Section(3) of
Section 53 of the Water (Prevention & Control of Pollution) Act, 1974 reccived on the 06/06/2018
from Sohan Lal, JSO, Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water of CETP , Bhiwadi ,
Collected from Final Outlet of CETP(After Tertiary Treatment) Collected on 06/06/2018. The
Sample was in a condition fit for analysis as reported below :-

I further certify that I have analyzed the aforementioned sample on 26/06/2018 and declare the result
of the analysis to be as below :-

S.No. |Parameters ' Result

1 pH , 7.10

2 Total Suspended Solids mg/l 19

3 Chemical Oxygen Demand (COD) mg/I 130

4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l 20

5 Oil & Grease mg/! ' 1

6 Copper as Cu mg/l 0.054

7 Zinc mg/l 0.124

8 Nickel as Ni mg/l 0.042

9 Lead as Pb mg/l , NT

10 Total Chromium as Cr mg/l 0.484

11 Iron as Fe mg/l 0.201

12 Cadmium as Cd mg/1 : NT

13 Chloride as Cl mg/l 829

14 Sulphate as SO4 mg/! " 534

15 Fluoride as F mg/1 1.3

The condition of the seals, fastening and container on receipt was as follows : Intact e

~ Signed This On 26/06/2018 ‘2 v

BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Alwar
D Block, Ambedkar Nagar, Alwar
Phone: 0144-2730531
Fax; 0144-2730531



74202018

FORM - X
RAJASTHANSTATE POLLUTION CONTRO! AR
REPORT OFTHE STATE BOAR 5} ANALYET
(See Rule ~ 24)
Final Report

Report No. : 1512

Report On : 02/07/2018
I hereby certity that I P C Gurjar, State Board Analyst duly appointed under sub Sectio n(3) of

Section 53 of the Water (Prevention & Control of Pollution) Act, 1974 received on the 26/06/2018
from Mr Anil Bairwa, JSO, Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water of CETP ,
Bhiwadi, Collected from Qutlet of CETP Collected on 20/06/2018. The Sample was in a condition
fit for analysis as reported below :-

I further certify that I have analyzed the aforementioned sample on 02/67/2018 and declare the result

of the analysis to be as below :-
S.No. |Parameters Result
1 pH 6.96
,,,,,,,, 2 Total Suspended Solids mg/l 30

{ 3 Chemical Oxygen Demand (COD) mg/l 161
4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/] 21
5 Qil & Grease mg/l 2
6 Copper as Cu mg/l 0.017
7 Zine mg/l tJ.f>§f-§“)
8 Nickel as Ni mg/l 0.03
g Lead as Pb mg/l NT
10 Total Chromium as Cr mg/! (INT
11 Iron as Fe mg/l 0.648
12 Cadmium as Cd mg/l N
13 Chloride as Cl mg/l 8351
14 Sulphate as SOs mg/l 316

N 15 Fluoride us F mg/l .01

The condition of the seals, fastening and container on receipt was as follows : Intact

Signed This On 62/07 /2018 o
BOARD ANALYST

Rajasthan State Pollution Control Board
Regional Office Alwar
D Block, Ambedkar Nagar, Alwar
Phone: 0144-2730531
Fax: 0144-2730331




o

FIBNZ0AE

FORM ~X
CSTATE POLLUTION CONTROL BOARD
CSTATE BOARD ANALYST
(See Rule - 24)
Final Repoit

HAJASTHAR
REF

PO

AR

Report No. : 1536

Report On : 31/07/2018
I hereby ceriify that I P C Gurjar, State Board Analyst duly appointed under sub Section(3) of Section 53

of the Water (Prevention & Control of Pollution) Act, 1974 received on the 11/07/2018 from Sohan Lal,
JSO, Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water of CETP , Bhiwadi , Collected from Final
outlet of CETP(After tertiary treatment) Collected on 09/67/2018. The Sample was in a condition fit for
analysis as reported below :-

I further certify that T have analyzed the aforementioned sample on 31/07/2018 and declare the result of the

analysis to be as below -
8. No. [Parameters Result

1 lpH 7.16
2 Total Suspended Solids mg/l 35
3 Chemical Oxygen Demand (COD) mg/i 128
4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) m ¢/l ' 17
5 Oil & Grease mg/l 2
6 Copper as Cu mg/l 0.0053
7 Zine mg/l NT
8 Nickel as Ni mg/] 0.015
9 Lead as Pb mg/l 0.05¢9
10 Total Chromium as Cr mg/l NT
11 Iron as Fe mg/l 0.322
12 Cadmium as Cd mg/l NT
13 Chloride as Cl mg/l 681
14 Sulphate as SO« mg/} 304
I3 Fluoride as F mg/! 1.61

The condition of the seals, fastening and container on receipt was as follows ; Tntac
Signed This On 31/07/2018

BOARD AN,
Rajasthan State Pollution Control Board
Regional Office Alwar
D Block, Ambedkar Nagar, Alwar
Phone: 0144-273053]

Fax: 0144-2730531




Report Mo,
'Rep'ort On

RAJASTHAN STATE POLLUTION C

REPORYT OF Y

t»‘i‘ﬁ?{e Rule - 24)
Final Report
i548

: agjegfzﬁia
hereby certify that 1 P O Gurjar, Siate Board Analyst duly appointed under sub Section(3) of Section 53

¥ the Water {?re‘% ention & Control of ©

5 S0, Bhiwadi RSPCE Bhiwadi
Outlet of CL'?}?( After {ertiary treatmeuty (

Pollution) Act, 1974

analysis as reported below -

I further centify that | have unalyzed the aforementioned sample on 05/09/2018 and declare the result of the

analysis to be as below -

L STATE BOARD ANALYE

a %;img“ic ol" Waste Warer of CETP
‘ollected on 26/07/2018, ’lhe Sample was in a condition {3t for

CONTROL BOARD
-
A

-

recetved on the 27/47/2018 from Schan Lal,
Bhiwadi , Coliected from Final

8. No. | Purameters Result
i pH 7.46
2 Total Suspended Solids mg/l 47
3 Chendeal Oxyvgen Demand (COD) mg/l 218
4 Bio-t }},Aus? s‘”}xyg y Demand (BOD) (3days at 277 C) my/l B
5 O &« 44| 6
6 Cepperas Cu mg"! 0.004
7 Line mgd NT .
8 iNikelas Nimg/ 0.007
g Lead as Pb mgl NT -
Tewat Chromay 'x: as Crmg/l NT
i dronas Femgdl 0.633
P2 Cadminm as Cd mg/l NT
13 Chiorids s Cl mg/l 458 .
14 Sulphate as SOx mgdl 386 :
i3 Fluovide us 1 mg/l 162
The condition of the sea ils, fastening and consainer on receipt was as follows @ In tact. >
Signed This On 05/0%/20618 : “;;;” } e

BOARDANALYSY
Rajasthan State Polluwtiaon Coutrol Roeard
Reg onal Office Alwar
D Block, Ambedkar Nagar, Alwar
Phone: 0144-273033
Fax: 0144-2730531



et of CETP(Aftey rertiary treatment) Collectad on
s

o

RAJABTHAM STATE POLLUY
LEPORT GF THE STATE B
{See Rale -

Final ﬁeg@ﬁ

P

isna
gs GYIAnLE
? {' {suf"ar “%fzst

erf:i Am}

OB maa&‘x a san pk of \%.zazv «;% ater of (“"W
08/98/2018. T

as reported below -

ucm{ - that hmx analyzed the alureraentioned sa

to be as belov

x:inz!“ ap poim‘cd under sub fae(‘zmn( 4} of
1974 reccived on the 8970872018

3370972018 and declare the result

i O 13‘(3f’:
cted from
LOZ{(A&EJI JERANTE LS

Colle

Bhiwadi
¢ Sample

o

of the

'Pammeters

1 pH 6,88

2 Total Suspended Solids mg’ 30
N 3 Cherical Oxygen Demand (COQL %
) 4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° U myg/] 26

5 Oil & Grease my/l 4

6 Copper as Cu mg/l T

7 Zine gl 0,

& Piekol as NI mg/l G

g Lead as Pbmght NT

Total Chromium as Cr mg/l

¢

ron as Fe my/l

]
L
Py
o
NG

12 Cadminm as Cd mg/l NT
13 Chloride as Clmg/l 523

Sulphate as S04 mg/l

.
N
o

Hrluonide as fi' mgz’ i

. fastening and contuiver on receipt was as follow

i ey
BOARDNT

s Entact

p

58

27
S LYST

Rajasthan State Pollution Control Board
Regional Office Alwar
D Block, Ambedkar Nagar, Alwar
Phore: 0144-2730531

Fax; Ohdef.27e

141



3,

5. No, |Parameters Result
1 pH 6.82
2 Total Suspended Solids mg/l 44
3 Chemical Oxygen Demand (COD) mg/l 223,
+ 4 |Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l 33
[ 5 Oil & Grease mg/l 8

CORRSALS 2048
I hereby certify that I P C Gurjar, State Board Analyst duly appointed under sub Section(3} of Section 53
of the Water (Prevention & Control of Pellution) Act, 1974 received an the 28/08/2018 from Sehan Lal,
JS0, Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water of CETP , Bltwadi , Collected from Oudlet
of CETP Collected on 27/08/2018. The Sample was in a condition fit for analysis as reported below :-

I further certify that I have analyzed the aforementioned sample on 22/11/2018 and declare the tesult of the
analysis to be as below :-

The condition of the seals, fastening and container on receipt was as follows : Intact

w——

Signed This On 22711/2018 e
BOARDANAIVST
Rajasthan State Pollution Control Board
Regional Office Alwar
D Block, Ambedkar Nagar, Alwar
Phone: 0144-2730531

Fax: 0144-2730531



Heport Ne. @
Report On

AR/ LLSE0A%
1 hereby certify that I P € Gurjar, State Board Analyst du
of the Water (Prevention & Control of Poltution) Act, 1974 received on the
Bairwa, JSO, Bhiwadi ,RSPCR Bhiwadi
from Final outlet of tertiary treatment Collected on

analysis as reported below :-

I further certify that I have anal

analysis to be as below :-

ly appointed under sub Seetio i See
18/99/2918 from My £
P, Bhiwadi, Collected
17/69/2018. The Sample was in a condition fit for

a sample of Waste Water of CE

yzed the aforementioned sample on 22/11/2618 and dec

Signed This On 22/11/2018

S.Ne. |Parameters Result

i pH 7.08
2 Total Suspended Solids mg/! 60
3 Chemical Oxygen Demand (COD) mg/l 184
4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l 36 7
5 Oil & Grease mg/l 6
6 Copper as Cu mg/I 0.042
7 Zinc mg/l 1.118 .
8 Nickel as Ni mg/I 0.738
9 Lead as Pb mg/1 0.003
10 |Total Chromium as Cr mg/l 0.714
11 Iron as Fe mg/l 1.258
12 Cadmium as Cd mg/l NT.
13 Chloride as Cl mg/l 688 .
14 Sulphate as S04 mg/I 660

J 15 Fluoride as F mg/l 2.3

‘-’ e condition of the seals, fastening and container on receipt was as follows

- {:; i P ,»"ﬁwm
e A

BOARDANALYST
Rajasthan State Pollution Control Board
Regional Office Alwar
D Block, Ambedkar Nagar, Alwar
Phone: 0144-2730531
Fax: 0144-2730531

lare the result of the




et g e
VIR

Eeport No.
Report On : 23/is/72018 ,
1 hereby certify that I P < Gurjavy, State Board Analyst duly appointed nader sab Section(3) of Section 3
of the Water (Prevention & Control of Pollution) Act, 1974 received on the G1/16/2018 from Schan Lal,
JSO, Bhiwadi RSPCE Bhiwadi a satuple of Waste Water of CLTP » Bhiwadi , Collected from Qutles
of CETP Collected on 28/09/2018. The Sample was in a condition fit for analysis as reported below -

-
5
v

2

S

I further certify that I have analyzed the aforementioned sample on 22/11/2018 and declare the result of the
analysis to be as below :-

S.Ne. |Parameters ‘ Resuit
1 pH 7.08
2 Total Suspended Solids mg/I | 66
3 Chemical Oxygen Demand (COD) mg/l 272
4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l 47
5 Oil & Grease mg/l 7
6 Copper as Cu mg/l 0.028
7 Zine mg/1 NT
8 Nickel as Ni mg/l 0.026
9 Lead as Pb mg/l NT
10 Total Chromium as Cr mg/1 ; NT
11 Iron as Fe mg/l 0.492
12 Cadmium as Cd mg/I ‘ o NT
13 Chloride as CI mg/l 787
14 Sulphate as SO4 mg/l 593
15 Fluoride as F mg/l 4 2.4
. The condition of the seals, fastening and container on receipt was as follows : Intact,
' zned This On 22/11/2018 {\b%;/{;’@ P
BOARDANALYST

Rajasthan State Poliution Control Board
Regional Office Alwar
D Block, Ambediar Nagar, Alwar
Phone: 0144-273053 1
Fax: 0144-2730531



Report No. | i5
Report On
1 hereby certify that I

72048

Rt

P C Gurjar, State Board Analyst duly appointed under sub Sectlon{3} of Section 53

of the Water (Prevention & Control of Pollution) Act, 1974 received on the 18/10/5018 from Sohan Lal,
JSO, Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water of CETP , Bhiwadi ;  Collected from Final
outlet of CETP Collected on 12/10/2018. The Sample was in 2 condition fit for analysis as reported below

I further certify that [ have analyzed the aforementioned sample on 22/11/2018 and declare the result of the

analysis to be as below :-

S.Ne. |Parameters Resulé
1 pH 6.69
2 Total Suspended Solids mg/I 43
’ 3 Chemical Oxygen Demand (COD) mg/l 264

4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l 39
5 Oil & Grease mg/l 6
6 Copper as Cumg/! NT .
7 Zinc mg/l 0.110
8 Nickel as Ni mg/l NT.
9 Lead as Pb mg/l NT .
10 Total Chromium as Cr mg/! NT .
11 Iron as Fe mg/l 0.814
12 Cadmium as Cd mg/l NT
13 Chloride as Cl mg/l 737
14 Sulphate as SO4 mg/l 633
15 Fluoride as F mg/l 2.1

Signed This On 22711/2018

= ae condition of the seals, fastening and container on receipt was as follows : Intaet

S

\”“";')m,; d
Lot N e

BOARD ASNALYST
Rajasthan State Pollution Control Board
Regional Office Alwar
D Block, Ambedkar Nagar, Alwar
Phone; 0144-2730531
Fax: 0144-2730531



I hereby certify that ,
of the Water (Prevention & Control of Pollution) Act, 1974 teceived on the
Bairwa, JSO, Bhiwadi RSPCR Bhiwadi
from outlet of CETP Collected on 30/10/2018. The Sample was in a condition fit

below :-

T further certify that I have analyzed the
analysis to be as below ;-

1P C Gurjar, State Board Analyst duly appointed

P

aforementioned sample on 22/11/2818

a sample of Waste ‘Water of OETP . Bhiwadi ,
for analysis as reported

under sub Saetion(3) of Section 573
30/10/2018 from Mr Antl ,
Collected

and declare the result of the

S.Ne. |Parameters Result
1 pH 7.39
2 Total Suspended Solids mg/] 59 .
3 Chemical Oxygen Demand (COD) meg/l 231
i 4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l 29
5 Oil & Grease mg/l 8
6 Copper as Cu mg/l NT
7 Zinc mg/l 0.12
8 Nickel as Ni mg/1 NT .
9 Lead as Pb mg/l NT
10 Total Chromium as Cr mg/l NT
11 Iron as Fe mg/I 0.785
12 Cadmium as Cd mg/I NT
13 Chloride as Cl mg/1 714
14 Sulphate as SO4 mg/l 544
‘ 15 Fluoride as F mg/l ( 2.7
- .e condition of the seals, fastening and container on receipt was as follows - 'Le:nta;:é:m‘ﬁ;

Signed This On 22713 /2018

s
# &5

/
” e
‘.,,..7,/)/ e

BOARD SNALVST

Rajasthan State Pollution Conirol Board
Regional Office Alwar

D Block, Ambedkar

Nagar, Alwar

Phone: 0144-2730531

Fax: 0144.27

30531




Y

Report Mo, -
Report On : 27/11/2048

Lhereby certify that T P C Gu riar,

of the Watey (Prevention & Contrel of Pollation) Act, 1974 received on the 13713
JSO, Bhiwadi ,RSPCB Bhiwadi 2 sample of Waste Water of CETP ;s Bhiwadi
outlet of CETP After tertiary
analysis as reported below :-

I further certify that I have analyzed the aforementioned sample on 27/11/2018 and declare the result of the

analysis to be as below :-

3

State Board Analyst duly appoinied under sub Section(3) of Section
12018 from Sehan Lal,

treatment) Collected on 12/11/2018. The Sample was in 2 condition fit for

S.No. [|Parameters Result
1 pH 6.87
2 Total Suspended Solids mg/l 59
3 Chemical Oxygen Demand (COD) mg/l 156
4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l 24
5 Oil & Grease mg/l 6
6 Copper as Cu mg/! 0.340
7 Zinc mg/l 0.52
8 Nickel as Ni mg/] 0.04
9 Lead as Pb mg/1 NT
10 Total Chromium as Cr mg/I NT
11 Iron as Fe mg/l 1.26
12 Cadmium as Cd mg/l NT
13 Chloride as Cl mg/l 679
14 Sulphate as SO4 mg/l 603\;
15 Fluoride as F mg/| 22

{__ :condition of the seals, fastening and container on receipt was as follows : frtact

“Signed This On 277112018 <
2

AP
A

#

BOARDZ AT T
Rajasthan State Pollution Contro] Board
Regional Office Alwar
D Block, Ambedkar Nagar, Alwar
Phone: 0144-2730531
Fax: 0144-2730531



5z

Report No. © 1816
Report On 1 2870272018

I hereby certify that I Ms Neba Agarwal, Lab Incharge received on the 30/11/2018 from Sohan Lal, IS0,
Bhiwadi ,REPCB Bhiwadi a sample of Waste Water of CETP , Bhiwadi, Collected from Final ouilef
of CETP(After tertiary treatment) Collected on  29/11/2018. The Sample wag in a condition it for

analysis as reported below :-

I further certify that I have analyzed the aforementioned sample on 28/02/2019 and declare the ressult of the

analysis o be as below :-
S.Neo. [Parameters Result
pH 7.14
2 Total Suspended Solids mg/I 80
3 Chemical Oxygen Demand (COD) mg/Il 436
4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l 76
5 Oil & Grease mg/l 8
6 Chloride as Cl mg/l 601
7 |Sulphate as SO4 mg/I 468
8 Fluoride as F mg/l , 2.0
The condition of the seals, fastening and container on receipt was as follows - Intact -
Signed This On 28/02/2019 - \;;(f»\/(/
) LAB INCHARGE

Rajasthan State Pollution Control B oard
Regional Office Alwar
D Block, Ambedkar Nagar, Alwar
Phone: 0144-2730531
Fax: 0144-2730531



! hereby semfy dmi I Q ¥ Sharma, State Board ;’ma‘ﬂ st duly appoinied wade:
the Water {(Prevention & Conirol of Pollution) Act, 1874 received on the 26/1 ;
Bhiwadi ,RSPCE Bhiwadi a sample sie of Waste W%i@%{’ of CETP , Bidwadl , u)ria ted fom Fipal O {
CETP {Af?ea' Hertiary ?ﬁ'eﬁ%mem‘% Collected on 29/11/2018. The Sample was in a condition fit for analy is 28

reported below @~

I further certify that 1 have analyzed the aforementioned sample on  16/61/2019 and declare the vesuli of the
analysis o be as below :-

S.Ne. |Parameters , Result

1 Copper as Cu mg/l Not Traceable

2 Zinc mg/l 0.580

3 Nickel as Ni mg/l Not Traceable

4 Lead as Pb mg/l - Not Traceable

5 Total Chromium as Cr mg/l . / 0.029 1

6 Iron as Fe mg/l ) 0.705

7 Cadmium as Cd mg/l Not Traceable
The condition of the seals, fastening and container on receipt was as follows : Intact %ﬁ: w2
Signed This On 16/01/2019 P e

BOARD ANALYST
Rajasthan State Pollution Conirol Board
Head Office, Jaipur
4, Institutional Area, Jhalana Doongari, Jaipur-
302 004

Phone: 0141-3159600,5159695
Fax: 0141-5159697



mple was ina condition 1t

feon QG209

stiecied fro

for analysis as reported

and deelare the result of the analysis

(i \K Grease me/l

0.02

0.289

0.04

Chromium as Cr mg/i

Not Traceable «

Not Traceable

.

’Ji

Vi |

HERY . T A
HIS : T G E i, nli{;’i .
= .

ni as Cd mg/l

MNot Traceable

COMBINSron | v._ui}'..u AN

i3{ }:‘»’%I{ i ANA

L

Rajasthan State Pollution Control Board

FHead O
4 Institutional Arvea.
Faipuy

Maxs 0141

ce. Jaipur

Jhalana Doongari,

51 \O()() 7



Report

v’“pbii Qu -

[ hersby certify that 1 B

Seetion 43 of the %??!9‘;..;

ﬂu, 19/01/261% from Sohan ng J ‘u , Bh wzzd‘% 4 <;amq ;
Bhiwadi, Collected from Final { }zsfém After Tertinry Trentment i Memw oo ﬁ;’?}/ﬁs/z{%“} The

Sample was in a condition fit for analysis as reported 1 ow -

mmﬁm}z @:i%' “’@E%’ zfi cwma on

I further certify that I have analyzed the aforementioned sample on 15/62/2619 and declare the
-zesult of the analysis to be as below :-

8. No. |Parameters Result

1 Fixed Dissolved Solids mg/l ; 2210
2 |pH 18.60
3 Total Suspended Solids mg/l 19
4 Chemical Oxygen Demand (COD) mg/I 153
5 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l 18
6 Oil & Grease mg/l Not Traceable
7 Copper as Cu mg/! o 0.083
8 Zine mg/l 0.216
9 Nickel as Ni mg/l 0.158
10 Lead as Pb mgy/!l Not Traceable
11 Total Chromium as Cr mg/l Not Traceable
12 Iron as Fe mg/! 0.55
13 Cadmium as Cd mg/l | Not Traceable
14 Sulphides as S mg/l 0.2
15 [Chloride as Cl mg/] ‘ 800
16 Sulphate as SO4 mg/l ., 618
17 Ammonical Nitrogen as N mg/l 18
18 Phosphate (Total) as F'mg/l 3.5
19 |Fluoride as F mg/l . | 0.503
20 |Total Kjeldahl Nitrogen (TKN) as N-mg/l 126

The condition of the seals, fastening and container on receipt was as fgﬁpxafs D Intact

Signed This On 15/02/2019 : SN :

Rajasthan fﬂidﬁ'— Pollutmn Contmi Board
Head Office, Jaipur

4, Institutional Area, Jhalana Doongari,
Jaipur-302 004



LN
4 iﬁk}wt:

Z’;%ﬁﬁwgségéi? bgﬁeai@@ ’%‘@m Ou
coundition fit for analysis as reporie u below -

K
&,

“z,:si@ wag in g

I further certify that I have amz,iyzeé the aforementioned sample on 97/02/2019 and declare
the result of the analysis to be as bezow -

S.No. |Parameters : | Result
I pH : 7.26
Z Total Suspsnded Solids mg/i 35,3
3 Chemical Oxygen Demand (COD) mg/l 226
4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l 24%‘5:
5 01l & Grease mg/l | : 3.7

The condition of the seals, fastening and container on receipt was as foﬂows : Intact
Signed This On wz@zjmw

%LAI% INCHARGE
Rajasthan State Pollution Control
Board
Regional Cffice Bhiwadi
U.U-1, Phase-2, .‘i{ﬁ{ﬁ;} Ingustrial
Area, Bhiwadi

- Phone: 01493221435



Report Mo, @ 16831

Report On x;f@’i&;"ﬁ&%

I hereby certily that I Ms Neha Agarwal, Lab Incharge received on the 25/01/2819 from Soban

Bmwam RSPCB Bhiwadi 2 sample of Waste W&xer of CETP , Bhiwadi, Collected from Fi anl Outlet
CETP(Alter tertiary treatment) Collected on 24/01/2019. The Sample was in 2 condition fil for

andlysxs as reported below -

PR TRV,
[N f‘i{‘v’

I further certify that I have analyzed the aforementioned sample on 27/02/2019 and declare the ressult of the

analysis 1o be as below :-
S.No. |Parameters Resuit
1 Copper as Cu mg/l 10.015
2 Zinc mg/l 0.579
"~ 3 |Nickel as Ni mg/l 0.100
4 Lead as Pb mg/l 0.094
5 Total Chromium as Cr mg/l NT
6 {Iron as Fe mg/I 0.778
7 Cadmium as Cd mg/l NT
The condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 27/02/2018 g;i, Hr”

LAB ENCHARGE
Rajasthan State Pollution Control B oard
Regional Office Alwar
D Block, Ambedkar Nagar, Alwar
Phone: 0144-2730531
Fax: 0144-2730531



Report Mo,
Repori O

I hereby (Plf_[_f\, that ?

Agarwal, J8O, Alwar RSPCHB .Aiwaz a sample of Waste Water
from Fimal outlet of CETP(After tertiary treatment) Collected on 08/

condition fit for analysis as reported below :-

BWis Meha Agarwal, Lab im,}unoc received on the D8/02/2019  from My PNeha
of CETP | Bhiwadi ,  Colected
272015, The Sample was in a

I further certify that | have analyzed the aforementioned sample on 27/02/201¢ and declare the ressult of i

analysis to be as below -
5.No. |Parameters Result

1 pH 6.78"
2 Total Suspended Solids mg/l 40

3 Chemical Oxygen Demand (COD) mg/I 294
4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l 46

5 Oil & Grease mg/l 5
6 Copper as Cu mg/l NT

7 Zinc mg/l 0.598
8 Nickel as Ni mg/1 NT

9 Lead as Pb mg/l NT
10 Total Chromium as Cr mg/! NT
11 Iron as Fe mg/l 1.00
12 Cadmium as Cd mg/l NT
13 |Chloride as Cl mg/l 780
14 Sulphate as SO+ mg/l ; 362
15 Fluoride as F mg/l 1.8

Z‘h“] o .
The condition of the seals, fastening and container on receipt was as follows : Intact
R el

Signed This On 27/02/2019 e L
LAB INCHARGE

Rajasthan State Pollution Contro! Board
Regional Office Alwar
D Block, Ambedkar Nagar, Alwar
Phone: 0144-2730531
Fax: 01442730531



'4 E} .

Re jp@zi On

1 hereby mmfw ‘that | Ms MNeha Agarwal, Lab Incharge received on the 18/§2/2019
from S@ i Lal, JSO, Bhiwadi ,RSPCE Bhiwadi 2 bample of Waste Water of CETP

Y

Bhiwadi , Collectsd “f“ts: oM gﬁmﬁ Umﬁ@”‘ (After Tertlary Treatment)
19/02/2019. The Sample was in 2 condition fit for analysis as reported below -

I further certify that I have analyzed the aforementioned sample on 07/03/2019 and declare
the result of the analysis to be as below :-

S. No. |Parameters Resuli
1 pH ’ 7.35.
2 Total Suspended Solids mg/l 45
3 Chemical Oxygen Demand (COD) mg/] 246
4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C} mg/l |24.5
5 Oil & Grease mg/l 3.05
The condition of the seals, fastening and container on receipt was as foﬂows Intack
Signed This On 07/03/2019 {\1\,& .
LAB INCHARGE
Rajasthan State Pollution Control
Board
Regional Office Bhiwadi
| : G.0-1, Phase-2, RIICO Industrial
Area, Bhiwadi

Phone: 01493-221435



& sample of Ya
v ireatment) ol CETP Col
sisas reporied helow v s

i g condition fif for

I further certify tha ;‘
analysis 1o ba as biel

S.No. |Param e

1 0.0

2 U551

3 0.028

4 NT

5 Total Chromium as Cr mg/l ‘ o NT-

6 froney Femg/l 0.605

7 Cadmiiuze as Cd mg/l o NT
The condition of the 'ée:‘é;’?g, fzisi:eniﬁ’g and container on receipt was as follows - Intact |
Signed This On 19/08/2019 R %\w&w .

BOARD ANALVST
Rajasthan State Pollution Conirol ‘Board
Regional Office Alwar
D Block, Ambedkar Nagar, Abwar
Phone: 0144273 053]

Fax; 01442730531

1




Report No. | 241

Report On : 0870472019

I hereby cextify that I Mis Neha Agarwal, State Board Analyst duly appointed under sub
Section(3) of Section 53 of the Water (Prevention & Contrel of Pellution) Act, 1974
received on the 11/03/2019 from Sohan Lal, JSO, Bhiwadi ,RSPCE Bhiwadi a sample
of Waste Water of CETP , Bhiwadi , Collected from Final Outlet (After Tertiary
Treatment) Collected on 11/03/2019. The Sample was in a condition fit for analysis as
reported below :- ‘

1" ther certify that I have analyzed the aforementioned sample on 08/04/2019 and declare
the result of the analysis to be as below :-

S. No. |Parameters ‘ : Result
1 |pH 737
2 Total Suspended Solids mg/! 49
3 Chemical Oxygen Demand (COD) mg/l 374
4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l |53
5 Oil & Grease mg/l 4.75
The condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 08/04/2019 o
BOARD ANALYST
- Rajasthan State Pollution Control
Board

Regional Office Bhiwadi

G.O-1, Phasé~2, RIICO Industrial
Area, Bhiwadi

Phone: 01493-221435



Report No. : 250

Report On : 0970472019 ‘

I hereby certify that I Mis Neha Agarwal, State Board Analyst duly appointed under sub
Section(3) of Section 53 of the Waler (Prevention & Control of Pollution) Act, 1974
received on the 29/03/2019 from Sohan Lal, JSO, Bhiwadi RSPCE Bhiwadi a sample
of Waste Water of CETP , Bhiwadi , Collected from Final Outlet of CETP (After
Tertiary Treatment) Collected on 29/03/2019. The Sample was in a condition fit for
analysis as reported below :-

é‘mf ther certify that T have analyzed the aforementioned sample on 09/04/2019 and declare
‘he result of the analysis to be as below :-

S.No. |Parameters ‘ Result
1 |pH 7.54
2 Total Suspended Solids mg/1 43
3 Chemical Oxygen Demand (COD) mg/1 240
4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l {28
5 Oil & Grease mg/l : 2.65
The condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 09/04/2019 ' \Va« /”
BOARD ANALYST
{0 Rajasthan State Pollution Control
- ‘ Board
\ Regional Office Bhiwadi
G.C-], Phase-2, RIICO Industrial
Area, Bhiwadi

Phone: 01493-221435



Report On © 3070472049
I hereby ,r::miy that [ Wis Neba f’gg,

Section 53 of the Af‘éé er {Prevention
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2 fimm Board Analyst duly appointed unde:

£ Pol 1274 received on the #
from Sohan Lal, J8O, B Bhiwadi 2 Waste Water of CETY | Bhiwadi ,
Collected from Outlet of CETP 29/&7/,?@,1@ The Sample was in a condition fit for analysis as
reported below :- © S
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I further certify that I have analyzed the aforementioned sample on 30/04/2019 and declare the result of the
analysis to be as below :~

S.Ne. |Parameters Result
1 Copper as Cu mg/l | 0.063
2 |Zinc mg/l 0.521
T3 Nickel as Ni mg/l 0.008
B 4 Lead as Pb mg/l 10.091
5 Total Chromiwm as Crmg/! NT,
6 Iron as Fe mg/! 0.362
7 Cadmium as Cd mg/l ‘ NT
The condition of the seals, fastening and contamex on receipt was as follows : zmact
Signed This On 30/04/2019 W
BOARD ANALY ST

Rajasthan State Pollution Control Board
Regional Office Alwar
D Block, Ambedkar Nagar, Alwar
Phone: 0144-2730531
Fax: 0144-2730531

R



Report Mo, @ 4
Report On
1 hereby certify that T Iy garws

Section 53 of the Water (Prevention & Control of Pollution) Act, 1974 received on the 12/04/2019
from Mr Anil Bairwa, J8O, Bhiwadi ;RSPCE Bhiwadi a sample of Waste Water of CETP , Bhiwadi |

Collected from Final sutlet of CETP(After tevtiary treatment) Collected on  10/04/2019. The Sample
was in a condition fit for analysis as reported below -

is Meha Agarwal, State Board Analyst duly appointed nnder sub Section(3) of

iy
L PR

I further certify that I have analyzed the aforementioned sample on 03/05/2019 and declare the result of the
analysis to be as below -

8. Neo. |Parameters Resuit
1 pH 7.54
2 Total Suspended Solids mg/l 43
3 Chemical Oxygen Demand (COD) mg/l 241
4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l 38.5
5 Oil & Grease mg/l 3.75 .
6 Copper as Cu mg/! k 0.1070
7 Zinc mg/l 0.5753
8 Nickel as Ni mg/l | 0.0216
9 |Lead as Pb mg/l : s 10.3824
10 Total Chromium as Cr mg/l , NT;,
11 Iron as Fe mg/l ‘ 0.4529.
12 Cadmium as Cd mg/l - . NT
13 |Chloride as Cl mg/l 921
14 Sulphate as SO4 mg/l 679
N 15 Fluoride as F mg/l 1.08
The condition of the seals, fastening and container on receipt was as follows : Iptact s
Signed This On 03/05/2019 I
BOARD ANALYST

Rajasthan State Pollution Control Board
Regional Office Alwar
D Block, Ambedkar Nagar, Alwar
Phone: 0144-2730531
Fax: 0144-2730531



Heport No.
eport On ‘*’;@%{ 20

[ hereby {Zﬂ"ﬂfy that 1 %S N&%‘w Agarvwal, State Board Anal vst duly appointed under sub
Section(3) of Sectiom 53 of the Water (Prevention & Contrel of Pollution) Act, 1974
recewed on the 29/04/2019 from Sohan Lal, JSO, Bhiwadi ,RSPCE Bhiwadi a sample
of Waste Water of CETP , Bhiwadi ;, Collected from Final Outlet of CETP (After
Tertiary Treatment) Collected on 29/04/2019. The Sample was in a condition fit for
analysis as reported below :-

[ further certify that I have analyzed the aforementioned sample on 13/05/2019 and declare
;] result of the analysis to be as below :-

- w.No. |Parameters | Result
1 pH 7.67
2 Total Suspended Solids mg/l 29
3 Chemical Oxygen Demand (COD) mg/1 192
4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l |26
5 0il & Grease mg/l L7
6 Chloride as Cl mg/l ' 814 .
7 Sulphate as SO+ mg/l 559
8 Fluoride as F mg/1 1.8
JM’ condition of the seals, fastening and container on receipt was as follows : Intact
._ 2d This On 13/05/2019 ;\\){L\LM
BOARD ANALYST
Rajasthazz State Pollution Control
Board

\e“" Regional Office Bhiwadi

(3.0-1, Phase-2, RIICO Industrial
Area, Bhiwadi

Phone: 01493-221435

111
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Final Report

Report No. : 1682

Report On : 03/06/2019

I hereby certify that I Ms Neha Agarwal, State Board Analyst duly appointed under sub
Section(3) of Section 53 of the Water (Prevention & Conirol of Pollution) Act, 1974
received on the 30/04/2019 from Sohan Lal, JSO, Bhiwadi ,RSPCB Bhiwadi a sample
of Waste Water of CETP , Bhiwadi, Collected from Final outlet of CETP(After tertiary
treatment) Collected on 29/04/2019. The Sample was in a condition fit for analysis as

reported below :-

I irther certify that I have analyzed the aforementioned sample on 03/06/2019 and declare
t.' _esult of the analysis to be as below :- ’

S. No. |Parameters , Result
1 Copper as Cu mg/1 0.017 -
2 Zinc mg/1 0.241
3 Nickel as Ni mg/1 | ' 0.060
4 Lead as Pb mg/l | NT
5 Total Chromium as Cr mg/l | | NT .
6 Tron as Fe mg/l - 0.424
7 Cadmium as Cd mg/l NT
The condition of the seals, fastening and container on receipt was as follows : Intact
Sioned This On 03/06/2019 -
""""" ) BOARD ANALYST
| Rajasthan State Pollution Control
Board
Regional Office Alwar
D Block, Ambedkar Nagar, Alwar
Phone: 0144-2730531

Fax: 0144-2730531

1



Report No. @ 278

Report On : 12/08/2019 .

I hereby certify that I Mis Neha Agarwal, State Board Analyst duly appointed nnder sub
Section(3) of Section 53 of the Water (Prevention & Comtrol of Pollution) Act, 1974
received on the 13/05/2019 from Mr Anil Bairwa, JSO, Bhiwadi ,RSPCB Bhiwadi 2
sample of Water of CETP , Bhiwadi s Collected from Final outlet of CETP (After
tertiary treatment) Collected on 13/05/2019. The Sample was in a condition fit for
analysis as reported below :-

\_durther certify that I have analyzed the aforementioned sample on 12/06/2019 and declare
t. _result of the analysis to be as below :-

S.No. |Parameters Result
1 pH 7.44
2 Total Suspended Solids mg/1 ' 21
3 |Chemical Oxygen Demand (COD) mg/l 212
4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l |45
5 Oil & Grease mg/l 4.1
6 Chloride as Cl mg/I 810
7 Sulphate as SO4 mg/l | | 633
-8 Fluoride as F mg/1 2 .
1 condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 12/06/2019 %ﬁ««m -
BOARD ANALYST
Rajasthan State Pollution Control
Board

Regional Office Bhiwadi

G.0-1, Phase-2, RIICO Industrial
Area, Bhiwadi

Phone: 01493.221435%

i1
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Final Reporg

Report No. : 1gos

Report On - 03/06/2019 :

I hereby certify that I Mis Neha Agarwal, State Board Analyst duly appointed under sup
Seetion(3) of Section 53 of the Water (Prevention & Contrel of Pollution) Act, 1974
received on the 17/05/2019 from My Anil Bairwa, JSO, Bhiwad; SRSPCR Bhiwadi 4
sample of Waste Water of CETP » Bhiwadi , Collected from Final outlet of CETP(After
tertiary treatment)) Collected on 13/05/2019. The Sample was in 4 condition fit for
analysis as reported below :-

I farther certify that I have analyzed the aforementioned sample on 03/06/2019 and declare

v result of the analysis to be as below -

S.No. (Parameters ' Result ]
1 Copper as Cy mg/l o , 0.033
2 Zinc mg/l ‘ 0.291
3 [Nickel as Ni mg/] 0.058
4 Lead as Pb mg/l NT
5 Total Chromium as Cy mg/] , NT
6 Iron as Fe mg/l 0.635
7 Cadmium as Cd mg/| NT ‘]
The condition of the seals, fastening and container on receipt was as folloys - Intact
‘i’ ~ed This On 03/06/2010 z ~
BOARD ANALYST
Rajasthan State Pollution Control
Board
Regional Office Alwar

D Block, Ambedkar V. agar, Alwar
Phone: 0144-2730531
Fax: 0144-2730531

in



Report No. : 208

Report On : 1270672019

I hereby certify that I Ms Neha Agarwal, State Board Analyst duly appointed under sub
Section(3) of Section 53 of the Water (Prevention & Control of Pollution) Act, 1974
received on the 23/05/2019 from Mr Anil Bairwa, JSO, Bhiwadi ,RSPCR Bhiwadi 3
sample of Waste Water of CETP , Bhiwadi , Collected from Final Qutlet of CETP .
(After Tertiary Treatment) Collected on 23/05/2019. The Sample was in 2 condition fit for
analysis as reported below :-

“urther certify that I have analyzed the aforementioned sample on 12/06/2012 and declare
tl. result of the analysis to be as below =

S. No. |Parameters Result

1 pH 7.52

2 Total Suspended Solids mg/l 22

3 Chemical Oxygen Demand (COD) mg/l } 270

4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l |62

5 Oil & Grease mg/l 5.7

6 Chloride as Cl mg/1 758

7 Sulphate as SO2 mg/l 688
.8  |Fluoride as F mg/l | 1.6
Ir condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 12/06/2019 AL o

BOARD ANALYST
Rajasthan State Pollution Control
Board

Regional Office Bhiwadi

G.0-1, Phase-2, RIICO Industrial
Area, Bhiwadi

Phone: 01493-221435

171
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Report No. : 1704

Report On : 03/06/201¢

I hereby certify that I Ms Neha Agarwal, State Board Analyst duly appointed under sub
Section(3) of Section 53 of the Water (Prevention & Control of Pollution) Act, 1974
received on the 24/05/2019 from Mr Anil Bairwa, JSO, Bhiwadi ,RSPCB Bhiwadi a
sample of Waste Water of CETP , Bhiwadi, Collected from Final outlet of CETP(After
tertiary treatment) Collected on 23/05/2019. The Sample was in a condition fit for
analysis as reported below :-

T “irther certify that I have analyzed the aforementioned sample on 03/06/2019 and declare
t.. esult of the analysis to be as below :-

| S.No. |Parameters ' Result
1 Copper as Cumg/l 0.038
2 Zinc mg/1 0.295
3 Nickel as Ni mg/! - 0.053
4 |Lead as Pbmg/l | NT
5  |Total Chromium as Cr mg/l NT
6 Iron as Fe mg/1 1.225
7 Cadmium as Cd mg/l NT
The condition of the seals, fastening and container on receipt was as follows : Intact
| Signed This On 03/06/2019 }@M
BOARD ANALYST
Rajasthan State Pollution Control
Board

Regional Office Alwar
D Block, Ambedkar Nagar, Alwar
Phone: 0144-2730531
Fax: 0144-2730531

a



Report Mo, @ 3i0

Report On : 02/07/2019

I hereby certify that I Ms Neha Agarwal, State Board Analyst duly appointed under sub
Section(3) of Section 53 of the Water (Prevention & Control of Pollution) Act, 1974
received on the 12/06/2019 from Mr Anil Bajrwa, JSO, Bhiwadi JRSPCE Bhiwadi  a
sample of Waste Water of CETP , Bhiwadi , Collected from Final Outlet of CETP
(After Tertiary Treatment) Collected on 12/06/2019. The Sample was in a condition fit for
analysis as reported below :-

I further certify that I have analyzed the aforementioned sample on 03/07/2019 and declare
~*he result of the analysis to be as below :-

' S.No. |Parameters Result
1 pH . 7.59
2 ‘Total Suspended Solids mg/l 22
3 Chemical Oxygen Demand (COD) mg/! 224
4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l |17
5 Oil & Grease mg/l _ 2.5
6 Chloride as Cl mg/l 623
7 Sulphate as SO4 mg/l 585 -
8 Fluoride as F mg/! 1.8
The condition of the seals, fastening and container on receipt was as follows - F:n%ac‘fc
. "ned This On 03/07/2019 S
BOARD ANALYST
Rajasthan State Pollution Control
Board

Regional Office Bhiwadi

G.0O-1, Phase-2, RIICO Industrial
Area, Bhiwadi

Phone: 01493-221435

11
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I hereby certify thaa I Wiz Neha Agarwal, State Board Analyst duly appointed under sub Seetion(3 }
Section 53 of the Water ( revention & Contrel of Pollu
from Mr Anil Bairwa, JSO, Bhiwadi RSPCB Bhiwadi a sample of Waste Water of CETF , ﬁhﬁmd} )

iwg} Act, 1974 received on the 21/66/28

1y 5}

&
&3

Collected from Final outlet of C 'E‘P{aﬁtea tertiary treatment) Collected on 12/06/201%. The Sample was

in a condition fit for analysis as reported below ;-

I further certify that I have analyzed the aforementioned sample on 12/07/2019 and declare the result of the
analysis to be as below i~

S.No. |Parameters Result
1 Copper as Cu mg/l 0.025
2 Zinc mg/l 0.376,
3 Nickel as Ni mg/! 0.046
4 |Lead as Pb mg/l 0.073
5 Total Chromium as Cr mg/! NT
6 Iron as Fe mg/! 0.612
7 |Cadmium as Cd mg/l NT
The condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 12/07/2019 \g\ﬂ\_ e
BOARD ANALYST

Rajasthan State Pollution Control Board

Regional Office Alwar
D Block, Ambedkar Nagar, Alwar
Phone: 0144-2730531
Fax: 0144-2730531

444



Report Mo, @
Report On : 08707 /24
{ hereby certify that I Ms Neha Agarwal, State Board Analyst duly appointed under sub
Section(3) of Section 53 of the Water (Prevention & Control of Pollution) Act, 1974
received on the 28/06/2019 from Schan Lal, JSO, Bhiwadi RSPCR Bhiwadi a sample
of Waste Water of CETF , Bhiwadi , Collected from Final Outlet of CETP {Aftey
Tertiary Treatment) Collected on 28/06/2019. The Sample was in a condition fit for
analysis as reported below :-

[ further certify that I have analyzed the aforementioned sample on 08/07/2019 and
declare the result of the analysis to be as below :-

‘| S.Ne. |Parameters Result
1 |pH | 7.59
2 Total Suspended Solids mg/l 70
3 Chemical Oxygen Demand (COD) mg/I 192
4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) 16
mg/] ‘ '
5 O1l & Grease mg/l 1.5
The condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 08/067/2019 Sb
BOARD ANALYST
Rajasthan State Pollution Control
Board

Regional Office Bhiwadi

G.O-1, Phase-2, RIICO Industrial
Area, Bhiwadi

Phone: 01493.221435

i1
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Report No. @ 172
Report On @ 16/7077201¢
I hereby certify that I Ms Neha Agarwal, State Board Analyst duly appointed nnder sub
Section(3) of Section 53 of the Water (Prevention & Control of Pollution) Act, 1974
received on the 03/07/2019 from Sohan Lal, JSO, Bhiwadi ,RSPCR Rhiwadi a
sample of Waste Water of CETP , Bhiwadi , Collected from Final outlet of
CETP(After tertiary treatment) Collected on  28/06/2019. The Sample was in a
condition fit for analysis as reported below :-

I further certify that I have analyzed the aforementioned sample on 16/07/2019 and
declare the result of the analysis to be as below :-

: S. No. |Parameters Result

1 Copper as Cu mg/I 0.571

2 |Zinc mg/l 0.656

3 Nickel as Ni mg/1 0.449

4 |Lead as Pb mg/l 0.425

5 Total Chromium as Cr mg/l | 0.023

6 {Iron as Fe mg/l | 0.838

7 Cadmium as Cd mg/l NT
The condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 1670772019 %’f’f«dw/

BOARD ANALYST
Rajasthan State Pollution Control
Board

Regional Office Alwar
D Block, Ambedkar Nagar, Alwar
Phone: 0144-2730531
Fax: 0144-2730531
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FORM ~ X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)

Final Report
Report No. : 335
Report On : 31/07/2019
I hereby certify that I Ms Neha Agarwal, State Board Analyst duly appointed under sub
Section(3) of Section 53 of the Water (Prevention & Control of Pollution) Act, 1974
received on the 15/07/2019 from Mr Anil Bairwa, JSO, Bhiwadi JRSPCB Bhiwadi a
sample of Waste Water of CETP , Bhiwadi , Collected from Final Outlet of CETP
(After tertiary treatment) Collected on 15/07/2019. The Sample was in a condition fit
for analysis as reported below :-

I further certify that I have analyzed the aforementioned sample on 31/07/2019 and

declare the result of the analysis to be as below :-
3

" 8. No. Parameters Result
1 pH | 7.99
2 Total Suspended Solids mg/l | 14
3 Chemical Oxygen Demand (COD) mg/! 96
4 Bio-Chemical Oxygen Demand (BOD) (3days at27° C) 1
mg/l
5 Oil & Grease mg/l 0.5

The condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 31/07/2019

BOARD ANALYST

Rajasthan State Pollution Control
Board

Regional Office Bhiwadi
G.0O-I, Phase-2, RIICO Industrial

o Area, Bhiwadi
/C Phone: 01493-221435

R
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POLL
CEHE STA
(See Rule - 243
Final Report

Report No. : 345

Report On : 30/08/2018

I hereby certify that I Mis Neha Agarwal, State Board Analyst duly appointed under sub Section(3) of Section
53 of the Water (Prevention & Control of Pollution) Act, 1974 received on the 01/68/2019 from Mr Anil
Bairwa, JSO, Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water of CETP , Bhiwadi , Collected
from Final Qutlet of CETP (After Tertiary Treatment) Collected on 01/08/2019. The Sample was in a
condition fit for analysis as reported below :-

I further certify that I have analyzed the aforementioned sample on  30/08/2019 and declare the result of the
analysis to be as below :-

S.No. |Parameters ‘ Result
1 pH | 7.78
2 Total Suspended Solids mg/l . 49
3 Chemical Oxygen Demand (COD) mg/l 105
4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l - (28
5 Oil & Grease mg/i 2.2

The condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 3070872019 . %}_/

BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Bhiwadi

G.0-1, Phase-2, RIICO Industrial Area,
Bhiwadi

O\é/ . Phone: 01493-221435

11
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FORM - X
ATE POLLUTION CONTROL BO
HE STATE BOARD ¢
{See Rule - 24)
Final Report

Report No. 1 1752

Report On @ 27/08/2049

I'hereby certify that I Mis Neha Agarwal, State Board Analyst duly appointed under sub Section(3) of Section
53 of the Water (Prevention & Control of Pollution) Act, 1974 received on the 14/08/2019 from Mr Axil
Bairwa, JSO, Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water of CETP , Bhiwadi , Collected
from Final Outlet of CETP(After tertiary treatment) Collected on 01/08/2019. The Sample was in a

condition fit for analysis as reported below :-

[ further certify that T have analyzed the aforementioned sample on 27/08/2019 and declare the result of the
analysis to be as below :-

S.Ne. |Parameters , Result

1 Copper as Cu mg/l 0.600
2 |Zinc mg/l 0.285

,,,, 3 ‘Nickel as Ni mg/I ' 0.146
4 Lead as Pb mg/l « NT
5 Total Chromium as Cr mg/!l 0.874
6 Iron as Fe mg/l: ( 4.14
7 Cadmium as Cd mg/I NT

The condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 27/08/2019

-~

o

BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Alwar ”
D Block, Ambedkar Nagar, Alwar
Phone: (144-2730531
Fax: 0144-2730531

17
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FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)

Final Report
Report No. : 357
Report On : 11/09/2019
I hereby certity that [ Ms Neha Agarwal, State Board Analyst duly appointed under sub Section(3) of Section
53 of the Water (Prevention & Control of Pollution) Act, 1974 received on the 28/08/2019 from Mr Anil
Bairwa, JSO, Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water of CETP , Bhiwadi , Collected
from Final Outlet of CETP (After Tertiary Treatment) Colleuted on 78/08/201) The Sample was in a
condition fit for analysis as reported below :-

I further certify that 1 have analyzed the aforementioned sample on 11/09/2019 and declare the result of the
analysis to be as below :-

S.No. |Parameters ‘ Result
] pH | - N
‘ 2 Total Suspended Solids mg/l ‘ 57
> 3 Chemical Oxygen Demand (COD) mg/l 151
4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l 29
5 Oil & Grease mg/l 34

The condition of the seals, fastening and container on receipt was as follous Intac )
Signed This On 11/09/2019 W

' BOARD ANALYST
Rajasthan State Pollution Control Board

Regional Office Bhiwadi
G.0O-1, Phase-2, RIICO Industrial Area,
Bhiwadi
Phone: 01493-221435

o\t

7



Report No. @ 1761
Report On : 23/i9/20i9 ) . , o -
I hereby certify that T Dr Rajendra Singh Meena, Stale Board f-\nalyst‘ mﬂ.yx appointed under sub
Section(3) of Section 53 of the Water (Prevention & Control of Pollution) Act, 1974 (recewed on
he 02/09/2019  from My Anil Bairwa, JSO, Bhiwadi ,RSPCB Bhiwadi a sample of YWaste Water
f CETP , Bhiwadi , Collected from Final outlet of CETP {(after tertiary treatment) Collected on

28/08/2019. The Sample was in a condition fit for analysis as reported below -

further certify that I have analyzed the aforementioned sample on 23/10/2019 and declare the result of the

nalysis to be as below :-
S.No.  [Parameters Result

1 Copper as Cu mg/l _ 0.05

2 Zinc mg/l 0.248

” Nickel as Ni mg/I | ' 0.101

"4 |Leadas Pb mgl 0.114
5 Total Chromium as Cr mg/} ‘ 0.011
6 Iron as Fe mg/| 1.389
7 Cadmium as Cd mg/l

> condition of the seals, fastening and container on receipt was as follows ; 1n

NT

[ 94 i

ned This On 2371672019 | @(/ .
BOARD ANALYST

Rajasthan State Pollution Control Board
Regional Office Alwar
D Block, Ambedkar Nagar, Alwar
Phone: 0144-2730531
Fax: 0144-2730531




- FORM-X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)
Final Report

Report No. © 18835
Report On : 25/08/2019
| hereby certify that | R K Sharma, State Board Analyst duly appointed under sub Section(3) of Section 53 of
the Water (Prevention & Control of Pollution) Act, 1974 received on the 04/09/2019 from Shri Anil Bairwa,
JSO, RSPCB, Bhiwadi a sample of Waste Water of CETP , Bhiwadi, Collected from Final Qutlet of CETP
(After Tertiary Treatment) Collected on 05/09/2019. The Sample was in a condition fit for analysis as reported

below -

I further certify that | have analyzed the aforementioned sample on 25/09/2019 and declare the resuli of the
analysis to be as below :- .

S.No. |Parameters Result
i Zinc as Zn mg/i - Not Traceable
2 pH 7.81
3 Total Suspended Solids mg/l ‘ 47
o 4 Chemical Oxygen Demand (COD) mg/I 68
5 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l H
6 Oil & Grease mg/I ; Not Traceable
7 Copper as Cu mg/l 0.016
8 Nickel as Ni mg/i ' 0.219
9 Lead as Pb mg/l Not Traceable
10 Total Chromium as Cr mg/I Not Traceable
1 Iron as Fe mg/] ) 0.193
12 Cadmium as Cd mg/l Not Traceable

The condition of the seals, fastening and container on receipt was as follows : Intact

Signed This On 25/09/2019 —l W

BOARD ANALYST
Rajasthan State Pollution Control Board
Head Office (Central Laboratory )

4, Institutional Area, Jhalana Doongari,
Jaipur-302 004
Phone: 0141-5159648,5159607
Fax: 0141-5159663

Jde



Report No. :
: 25/09/2019
I hereby certify that I R IX Sharma, State Board Analyst duly appointed under sub Section(3) of Section 33 of
the Water (Prevention & Control of Pollution) Aect, 1974 received on the 09/09/2019 from Shri Abhishek
Sharma, JSO, R.O. RSPCB, Jaipur South a sample of Waste Water of M/S Bhiwadi Jal Pradushan
Nivaran Trust , Plant - , , Tehsil- Alwar , District- Alwar Collected from Treated water from outlet of

Report On

FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALVST

(See Rule - 24)
Final Report

18812

CETP Collected on 06/09/2019. The Sample was in a condition it for analysis as reported below :-

I further certify that 1 have analyzed the aforementioned sample on 25/09/2019 and declare the result of the

analysis to be as below :-

S.No. |Parameters Result

1 Fixed Dissolved Solids mg/l 1902
2 Zinc as Zn mg/l Not Traceable
3 pH ‘ 7.91
4 Total Suspended Solids mg/l 87
5 Chemical Oxygen Demand (COD) mg/l 143
6 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/| 23
7 Oil & Grease mg/l Not Traceable
8 Copper as Cumg/l Not Traceable
9 Nickel as Ni mg/] Not Traceable
10 Lead as Pb mg/l Not Traceable
I Total Chromium as Cr mg/I Not Traceable
12 {Iron as Fe mg/I 0.256
13 Cadmium as Cd mg/l Not Traceable
14 Sulphides as S mg/I Not Traceable
15 Total Residual Chlorine as Cl; mgy/l Not Traceable
16 Chloride as Cl mg/I 640
17 Sulphate as SO4 mg/l 425
18 Ammonical Nitrogen as N -mg/i 33
19 Fluoride as F mg/! , 1.36
20 Total Kjeldahl Nitrogen (TKN) as N mg/I 61

The condition of the seals, fastening and COHMIHEI on xecelpt was as Followg Intact

Signed This On 2570972019

*\&@Q@’D’*

BOARD ANALYST

Rajasthan State Pollution Control Board

Head Office (Central Laboratory )

4. Institutional Area, Jhalana Doongari.

Jaipur-302 004

o\ﬂf

Phone: 0141-5139648.51509607
Fax: 0141-5139663




FPORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
{See Rule - 24)

S Final Report
Keport No. : 367
Report On : 04/7106/2019
1 hereby ocmty that I Ms Neha Agarwal, State Board Analyst duly appointed under sub Section(3) of Section
53 of the Water (Prevention & Control of Pollution) Act, 1974 received on the 23/09/2019 from Mr Amnil
Bairwa, JSO, Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water of CETP , Bhiwadi , Collected
from Final Outlet of CETP (After Tertiary Treatment) Collected on 23/09/2019. The Sample was in a
condition fit for analysis as reported below :-

I further certify that I have analyzed the aforementioned sample on 04/10/2019 and declare the result of the
analysis to be as below :-

S.No. |Parameters Result
1 pH ' 7.72
-2 Total Suspended Solids mg/l S0
3 |Chemical Oxygen Demand (COD) mg/l 111
4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l 14
5 Qil & Grease mg/l 1.2
The condition of the scals, fastening and container on recexpt was as follows : Intagf
Signed This On 04/16/2019 @gj—&/
BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Bhiwadi
G.O-I, Phase-2, RIICO Industrial Area,
Bhiwadi

@\L Phone: 01493-221435



EBOAR
(See Rule - 24)
Final Rapor:
Repori No, : 1770

Report On : 23710/2010

I hereby certify that [ Dy Rajendra Singh Meena, State Board Analyst duly appointed under sub
Section(3) of Section 53 of the Water (Prevention & Control of Pollution) Act, 1974 received on
the 27/69/2019  from Mr Anil Bairwa, JSO, Bhiwadi sRSPCB Bhiwadi 1 sample of Waste Water
of CETP , Bhiwadi , Collected from Final Ountlet of CETP (After tertiary treatment) Collected on
23/09/2019. The Sample was in a condition fit for analysis as reported below :-

further certify that I have analyzed the aforementioned sample on 23/10/2019 and declare the result of the
nalysis to be as below -

S. No. Parameters Result [
I Zinc as Zn mg/| | 0.177 7
2 [Copperas cu mg/I 0.047 }
3 Nickel as Ni mg/] ) 0.007
4 Lead as Pb mg/f ‘ 0.128
5 [Total Chromium as Cr mg/l NT
6 1 Iron as Fe mg/| ‘ 0.801
7 [ Cadmium ag Cd mg/l NT

e condition of the seals, fastening and container on receipt was as follows - 1
ned This On 23/10/2019 , Z

Rajasthan State Pollution Control Board
Regional Office Alwar
D Block, Ambedkar Nagar, Alwar
Phone: 0144-273053
Fax: 0144-2730531



FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)

Final Report
Report No. : 377
ReportOn : 05/11/2019
I hereby certlfy that I Mis Neha Agarwal, State Board Analyst duly appointed under sub Section(3) of Section
53 of the Water (Prevention & Ceontrol of Pollution) Act, 1974 received on the 15/10/2019 from Mr Anil
Bairwa, JSO, Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water of CETP , Bhiwadi , Collected
from Final Qutlet of CETP (After Tertiary Treatment) Collected on 15/10/2019. The Sample was in a
condition fit for analysis as reported below :-

I further certify that I have analyzed the aforemenuoned sample on 05/11/2019 and declare the resnlt of the
analysis to be as below :- ,

S.No. |Parameters ' Result
1 pH ‘ 7.25
2 Total Suspended Solids mg/l 56
3 Chemical Oxygen Demand (COD) mg/l 241
4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l 66
5 Oil & Grease mg/1

The condition of the seals, fastening and container on receipt was as follows : Intact M
Signed This On 05/11/2019 :\)\4'

BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Bhiwadi

G.0O-1, Phase-2, RIICO Industrial Area,
Bhiwadi

O\ Phone: 01493-221435



11/8/2018

FORM -X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)

Final Report
Report No. : 383
ReportOn : 08/11/2019
I hereby certify that I Ms Neha Agarwal, State Board Analyst duly appointed under sub Section(3) of Section
53 of the Water (Prevention & Control of Pollution) Act, 1974 received on the 31/10/2019 from Mr Anil
Bairwa, JSO, Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water of CETP , Bhiwadi , Collected
from Final Outlet of CETP (After Tertiary Treatment) Collected on 31/10/2019. The Sample was in a
condition fit for analysis as reported below :- :

I further certify that I have analyzed the aforementioned sample on 08/11/2019 and declare the result of the
analysis to be as below :-

S.No. |Parameters Resuit
1 pH ' 7.54
) 2 Total Suspended Solids mg/l - 32
”‘i 3 Chémi,cal Oxygen Demand (COD) mg/l 107
'\ 4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/! 26
5 Qil & Grease mg/l 2

The condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 08/11/2019 W

BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Bhiwadi

Bhiwadi

(G.0-1, Phase-2, RIICQO Industrial Area,
@\V Phone: 01493-221435



11729720018

A ks R P e S

{See Rule - 24}
Final Report

Report No. @ 396

Report On @ 28/11/2019

[ hereby certify that I Ms Meha Agarwal, State Board Analyst duly appointed under sub Section(3) of
Section 53 of the Water (Prevention & Control of Pollution) Aet, 1974 received on the 15/11/2019

from Sohan Lal, JSO, Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water of CETP , Bhiwadi ,

Collected from Final Outlet of CETP (After Tertiary Treatment) Collected on 15/11/2019. The Sample

was in a condition fit for analysis as reported below :-

1 further certify that 1 have analyzed the aforementioned sample on 29/11/2019 and declare the result of the

-analysis to be as below :-

S. Ne. {Parameters Result
1 pH 7.66 -
5, 2 Total Suspended Solids mg/l 58
' """ 3 Chemical Oxygen Demand (COD) mg/l - , 244
| 4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l 66
5 Oil & Grease mg/l ; 3.6

The condition of the seals, fastening and container on receipt was as follows : Intact

Signed This On 29/11/2019 W

BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Bhiwadi

G.0-1, Phase-2, RIICO Industrial Area,
Bhiwadi

Phone: 01493-221435

'of(,«
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TPETPIEY:)

FORM - X

BAJASTHAN STATE POLLUTION CONTROL BOARD

»

Report No. @ 390
Report On : 2971172019
Uhereby certify that T Ms Ne

y
RIPORT OF THIE STATI BOARD ANALY NI
(See Rule - 24)

Final Report

na Agarwalo State Board Analyst duly appomted nnder sub Section(3) of

Scetion 33 of the Water (Preyeution & Control of Pollution) Act, 1974 reccived on the 151172019

ftom Sohan 1 al, JSO. Bhinadi RSPCB Bhiwadi

Collected from Fina

Was 14 conditon (o analysis as reported below -

1 turther e

K. > Bh a sample of Waste Water of CETP Bhiwadi ,
[ Outlet of CETP (After Tertiary Treatment) Collected on 15/11/2019. The Sample

nty that T have analyzed the aforementioned sample on 29/11/2019 and declare the result of the

analysis 1o beas below o=

| S No.|Parameters Result
! pH 7.66
gv """""""""""""""""""" #*ﬁml Suspended Solids mg/l 58
3 Chemical Oxygen Demand (COD) mg/l 244
| Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l 66
I s |Oil & Grease mg/l 3.6

The condition of the seals, fastening and container on receipt was as follows : Intact

Signed This On 29/11/2019

S—"

" BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Bhiwadi

G.0-], Phase-2, RIICO Industrial Area,
Bhiwadi

Phone: 01493-221435

o{(/




Final ¢

Report No. © 398

Report On : 17/312/2018

I hereby certify that I Ms Neha Agarwal, State Board Analyst duly appointed under sub Section(3) of
Section 53 of the Water (Prevention & Control of Pollution) Act, 1974 received on the 25/11/2019
from Mr Anil Bairwa, JSO, Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water of CETP , Bhiwadi,
Collected from Outlet of CETP (After Secondary Treatment) Collected on 25/11/2019. The Sample was
in a condition fit for analysis as reported below :-

I further certify that 1 have analyzed the aforementioned sample on 17/12/2619 and declare the result of the
analysis to be as below :-

S. No. |Parameters Result
1 pH 7.83
2 Total Suspended Solids mg/l , 61
3 Chemical Oxygen Demand (COD) mg/l 337
4 Bio-Chemical Oxygen Demand (BOD) (Sdays at 27° C) mg/l ‘ 101
5 Oil & Grease mg/l ' 4

The condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 17/12/2019 W
BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Bhiwadi
G.O-1, Phase-2, RTIICO Industrial Area,
Bhiwadi
Tl phone: 01493221435



R ——

TRE2020
| FORM -X
RAJASTHAN STATE POLLUTION _CONTRO!;/ IS3’(13ARD
REPORT OF THE STATE BOARD ANAL
(See Rule - 24)
Final Report

Report No. : 1793
tOn : 27/01/2020 .
IR ;ingy certify that I Dr Rajendra Singh Meena, State Board fA;allly‘Sttio(:xl)”);\ jtpp;)sl‘l;t:d r‘é?edi?.lz dszz
. . . u
Section(3) of Section 53 of the Water (Prevention & Control of Po . sam;’)le o Waste Water

. . . iwadi
the 25/11/2019 from Mr Anil Bairwa, JSO, Bhiwadi ,RSPCB Bhiwa
of CETP , Bhiwadi , Collected from Outlet of CETP (After Secondary Treatment) Collected on

25/11/2019. The Sample was in a condition fit for analysis as reported below :-

I further certify that 1 have analyzed the aforementioned sample on 27/01/2020 and declare the result of the

analysis to be as below :-
5. No. |Parameters Result
1 Copper as Cu mg/I 0.110
2 zZinc mg/l ‘ §.923%
3 Nickel as Ni mg/1 0.239
4 Lead as Pb mg/I NT
5 Total Chromium as Cr mg/l NT
6 Iron as Fe mg/! 0.352
7 Cadmium as Cd mg/I : 0026
The condition of the seals, fastening and container on 'recéipt was as follows ; Infe t,, e
Signed This On 2770172020 / %
BOARD/ENALYST
Rajasthan State Pollution Control Board
Regional Office Alwar

D Block, Ambedkar Nagar, Alwar
Phone: 0144-2730531
Fax: 0144-2730531



Report No. @ 407

Report On : 24/12/2018

I hereby certify that I Ms Neha Agarwal, State Board Analyst duly appointed uader sub Section(3) of
Section 53 of the Water (Prevention & Control of Pollution) Act, 1974 received on the 12/12/201%
from Mr Anil Bairwa, JSO, Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water of CETP , Bhiwadi ,
Collected from Final Outlet of CETP (After Tertiary Treatment) Collected on 12/12/2019. The Sample
was in a condition fit for analysis as reported below :- :

1 further certify that 1 have analyzed the aforementioned sample on 24/12/2019 and declare the result of the
analysis to be as below :-

S. No. |Parameters Result
1 pH |7.44
2 Total Suspended Solids mg/l 54
e 3 Chemical Oxygen Demand (COD) mg/l 233
4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l 60
S Oil & Grease mg/l 2.5
6 Fluoride as F mg/l ‘ 1.11

The condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 24/12/2019
BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Bhiwadi

(G.0-1. Phase-2, RIICC Industrial Area,
Bhiwadi

Phone: 01493-221435

t o
o\
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1/28/2020

FORM - X
RAJASTHAN STATE POLLUTION CONTROL B'?ARD
REPORT OF THE STATE BOARD ANALYS
{See Rule - 24)
Final Report

Report No. : 1809
Repon O State Board Analyst duly appointed under sub

I hereby certify that I Dr Rajendra Singh Meena, b : 074 received on
i i i ollution) Act, 1 ci
Section(3) of Section 53 of the Water (Prevention & Control of a) s[a mg)le of Waste Wator

i i i i hiwadi
the 18/12/2019 from Mr Anil Bairwa, JSO, Bhiwadi ,RSPCB B i asa
o:"eCETP , Bhiwadi , Collected from Final C’)utlet of CETP (After Tertiary Treatment) Collected on

12/12/2019. The Sample was in a condition fit for analysis as reported below :-

I further certify that I have analyzed the aforementioned sample on 28/01/2020 and declare the re sult of the

-

analysis to be as below ;-
f[ S.No. [Paramecters Result
! ! Copper as Cu mg/l 0.065
[ 2 Zinc mg/l 0.289
' 3 Nickel as Ni mg/] .- 0.182
| 4 Lead as Pb mg/I ' NT

5 Total Chromium as Cr mg/l NT

6 Iron as Fe mg/l 0.562

7 Cadmium as Cd mg/I| o |NT

The condition of the seals, fastening and container on receipt was as follows : It ’;
Signed This On 28/01/2020 / ‘

74
BOAR ‘& NALYST
Rajasthan State Pollution Control Board
Regional Office Alwar
D Block, Ambedkar Nagar, Alwar
Phone: 0144-2730531
Fax: 0144-2730531




Report No. @ 418

Report On @ 07/01/2026

I hereby certify that I Ms Neha Agarwal, State Board Analyst duly appointed under sab Section(3) of
Section 53 of the Water (Prevention & Control of Pollution) Act, 1974 received on the 24/12/201%
from Sehan Lal, JSO, Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water of CETP |, Bhiwadi ,
Collected from Final Outlet of CETP (After Tertiary Treatment) Collected on 24/12/2619. The Sample
was in a condition fit for analysis as reported below -

1 further certify that I have analyzed the aforementioned sample on 07/61/2020 and declare the result of the
analysis to be as below :-

S.Neo. |Parameters , Result
1 pH ‘ | 17.69
2 Total Suspended Solids mg/l 69
- 3 Chemical Oxygen Demand (COD) mg/l 1155
4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/I 27.5
5 Oil & Grease mg/l 2.5
6 Fluoride as F mg/l 0.17

The condition of the seals, fastening and container on receipt was as follows : intact |
Signed This On 07/01 /2020 : W
BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Bhiwadi
G.O-I, Phase-2, RIICO Industrial Area,

Bhiwadi
L
o\ Phone: 01493-221435



1/28/2020
FORM - X ,
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(Sece Rule - 24)
Final Report

Report No. : 1812
Report On : 2870172020

I hereby certify that 1 Dr Rajendra Singh Meena, State Board Analyst duly appointed uncler sub
Section(3) of Section 53 of the Water (Prevention & Control of Pollution) Act, 1974 received on
the 24/12/2019 from Sohan Lal, J50, Bhiwadi ,RSPCI} Bhiwadi a sample of Waste Water of CETP ,
Bhiwadi, Collected from Finat Outlet of CETP {(After Tertiary Treatment) Collected on 24/12/2019.

The Sample was in a condition fit for analysis as reported below :-
yzed the aforementioned sample on 28/01/2020 and declare the result of the

I' further certify that I have ana

analysis to be as below :-

! S. No. { Parameters Result

! I !Copper as Cu mg/I (109G

| 2 zincmg 0.997

[ 3 |Nickelas Ni mg/l 0.056
;|4 Leadas Pomg NT
. [! 5 fTotal Chromium as Cr mg/] NT

| 6 |ironas Femgn 0.295

[ 7 fCadmium as Cd mg/| o~ INT -

4

The condition of the seals, fastening and container on receipt was as follows - ;m}ézj / //
/ ¥ e

Signed This On 28/01/2020 )
BOA&I}(MJ&’ST
Rajasthan Stat&Pollution Control Board
Regional Office Alwar
D Block, Ambedkar Nagar, Alwar
Phone: 0144-2730531
Fax: 0144-2730531




Li8iLudU

RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)
Final Report
Report No. : 414

Report On : 04/02/2020
[ hereby certify that I Ms Neha Agarwal, State Board Analyst duly appointed under sub Section(3) of

Section 53 of the Water (Prevention & Control of Pollution) Act, 1974 received on the 10/01/2020
from Ms Neha Agarwal, SO, Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water of CETP* , Bhiwadi ,

Collected from Final Outlet of CETP (After Tertiary Treatment) Collected on 10/01/2020. The Sample
was in a condition fit for analysis as reported below :-

I further certify that | have analyzed the aforementioned sample on 04/02/2020 and declare the result of the
analysis to be as below :-

| S.No. Parameters Result
1 pH 7.69
| 2 Total Suspended Solids mg/l 51
! 3 Chemical Oxygen Demand (COD) mg/I 171
4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° Cy mg/i 44
5 Oil & Grease mg/l g 4
6 Chloride as Cl mg/l 588
7 Fluoride as F mg/1 1.04

The condition of the seals, fastening and container on receipt was as follows - Intact -
Signed This On 04/02/2020 ; ’ W’/

BOARD ANALYSYT
Rajasthan State Pollution Control Board

Regional Office Bhiwadi
G.0-1, Phase-2, RIICO Industrial Area,
O\C/ o ‘Bhlwadl
hone: 31493-221435




1/28/2020

¢

) FORM -
RAJASTHAN STATE POLLUTION CONTROL BOARD
- REPORT OF THE STATE BOARD ANALYST

(See Rule - 24)
Final'Report

Report Nov : 1815

" ReportOn : 28/01/2020

S 'mﬁ:;‘{v

I hereby certify that T Dr Rajendra Singh Meena, State Board “Analyst ‘duly appointed- under sub
Section(3) of Section 53 of the Water (Prevention & Control of Pollution) Act, 1974  received on
the 17/01/2020 from Ms Neha Agarwal, SO, Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water
of CETP , Bhiwadi, Collected from Final Outlet Of CETP (After Tertiary Treatment) Collected on

10/01/2020. The Sample was in a condition fit for analysis as reported below :-

1 further certify that T have analyzed the aforementioned sample on 28/01/2020 and declare the resuilt of the

analysis to be as below :-
E‘;. No. |Paramcters Result

l Copper as Cu mg/l 0.207
2 Zinc mg/l 0.219
3 Nickel as Ni mg/l 0.207
4 |Lead as Pb mg/l NT

‘5 Total Chromium as Cr mg/! 0.523
6 Iron as Fe mg/l 7.010
7 Cadmium as Cd mg/l NT -

The condition of the seals, fastening and container on receipt was as follows : Int V e

Signed This On 28/01/2020
BOA D/;A

ATYST
Rajasthan Statc‘roh‘ﬁ/on Control Board
Regional Office Alwar
D Block, Ambedkar Nagar, Alwar
Phone: 0144-2730531
Fax: 0144-2730531




FORM-X s

RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)
Final Report
Report No. : 420
Report On : 04/02/2020
I hereby certify that [ Ms Neha Agarwal, State Board Analyst duly appointed under sub Section(3) of
Section 53 of the Water (Prevention & Control of Pollution) Act, 1974 received on the 22/01/2020
from Ms Yogyata Singh, JEE, Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water of CETP , Bhiwadi
» Collected from Qutlet of CETP Collected on 22/01/2020. The Sample was in a condition fit for analysis
as reported below ;- ~

I further certify that I have analyzed the aforementioned sample on 04/02/2020 and declare the result of the
anialysis 1o be as below -

S. No. |Parameters Result
! pH ‘ , 7.44
2 Total Suspended Solids mg/I 49
3 Chemical Oxygen Demand (COD) mg/I 142
4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l 28.5
5 O1l & Grease mg/l ‘ 3.1

The condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 04/02/2020 L
BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Bhiwadi

G.0O-1, Phase-2, RIICO Industrial Area,
Bhiwadi

L
O\ Phone: 01493-221435



FORM-X
RAJASTHAN STATE POLLUTION CONTROL BOARD -
REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)

Final Report
Report No. : 426
Report On : 2870272020 ,
I hereby certify that I Ms Neha Agarwal, State Board Analyst duly appointed under sub Section(3) of
Section 53 of the Water (Prevention & Control of Pollution) Act, 1974 received on the 05/02/2020
from Sohan Lal, JSO, Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water of CETP » Bhiwadi ,
Collected from Final Outlet of CETP (After Tertiary Treatment) Collected on 05/02/2020. The Sample

was in a condition fit for analysis as reported below :-

I further certify that [ have analyzed the aforementioned sample on 28/02/2020 and declare the result of the
analvais to be as below - ‘

S. No.  [Parameters %Result
| pH : 7.80
2 Total Suspended Solids mg/} 60
3 Chemical Oxygen Demand (COD) mg/l 165
| 4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) my/l 29
5 Oil & Grease mg/| 1.6
6 Chloride as Cl mg/t 720
7 Fluoride as F mg/l 1.61

o
|

T .he condit.ion of the seals, fastening and container on receipt was as follows : Intact g
Signed This On 28/02/2020 YR
| BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Bhiwadi
G.0-1, Phase-2, RIICO Industrial Area,
Bhiwadi

: 32714
D{(/ Phone: 01493-221435



4/24/2020

FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)
Final Report
Report No. : 1852

Report On : 24/04/2020
1 hereby certify that 1 Dr Rajendra Singh Meena, State Board Analyst duly appointed umder sub

Section(3) of Section 53 of the Water (Prevention & Control of Pollution) Act, 1974 recceived on
the 07/02/2020 from Sohan Lal, JSO, Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water o FCETP,
Bhiwadi , Collected from Final outlet of CETP (After tertiary treatment) Collected on 05/02/2020.
The Sample was in a condition fit for analysis as reported below :-

I further certify that I have analyzed the aforementioned sample on 24/04/2020 and declare the resultof the
analysis to be as below -

S.No.oo [ Parameters
I Copper as Cu mg/l
7 Zine mg/l |
¢ 3 Nickel as Ni mg/l :
Ny Lead as Phomgd
3 Total Chromium as Cr mg/l
6 lronasFemgd e
» 7 Cadmium as Cd mg/l : P
The condition of the seals, fastening and container on reccipt was as follows m‘i} P -
Signed This On 24/04/2020 / (2: 7

pOGEE ALY ST
Rajasthan State Pollution Control Board
Regional Oftice Alwa

D Block., Ambedlar Nagar, Adhwar

Phone: 0144-273053

Fax: 0144-273053




FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
{See Rule - 24)

Final Report
Report No. © 434
Report On : 03/03/2020
[ hereby certify that I Ms Neha Agarwal, State Board Analyst duly appointed under sub Section(3) of
Section 53 of the Water (Prevention & Control of Pollution) Act, 1974 received on the 20/02/2020
from Mr Anil Bairwa, JSO, Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water of CETP ., Bhiwadi ,
Collected from Final Outlet of CETP (After Tertiary Treatment) Collected on 20/02/2020. The Sample
was in a condition fit for analysis as reported below :-

I further certify that I have analyzed the aforementioned sample on 03/03/2020 and declare the result of the
atalysis to be as below :- ‘

S.No. | Parameters Result
1 pH 7.87
2 Total Suspended Solids mg/1 51
ra 3 Chemical Oxygen Demand (COD) mg/l 145
» 4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l 28
5 Oil & Grease mg/l 1
6 Chloride as Cl mg/l * 700
7 Fluoride as F mg/I 1.4
The condition of the seals, fastening and container on receipt was as follows : Intact ~
Signed This On 03/03/2020 ‘}(KL_,M
BOARD ANALYST

Rajasthan State Pollution Control Board
Regional Office Bhiwadi
G.0-1, Phase-2, RIICO Industrial Area,
Bhiwadi
ol Phone: 01493-221435



612212020

Report No. :
Report On

FORM - X

RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST

i844

1 22/06/2020
1 hereby certify that I Dr Rajendra Singh Meena, State Board Analyst duly appointed under su b» Section(3) o!

(See Rule - 24)
Final Report

Section 53 of the Water (Prevention & Control of Pollution) Act, 1974 received on the 21/02/2020 [rom Mr

Anil Bairwa, JSO, Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water of CETP , Bhiwad.i, (ollccled
from Final outlet of CETP (after tertiary treatment) Collected on 20/02/26206. The Samnple was in 2

condition fit for analysis as reported below :-

T further certify that T have analyzed the aforementioned sample on 22/06/2020 and declare th ¢ result of

“the

anaiysis to be as below - )
; . No. ;E"fli’:imc'llfr.\‘ ' Result f
o Lepper as U e 0217
e g 0,199
a’ 3 Nickel ag Ni mg/l 0.091
8 Lead as Phomgd 0.893
3 ol Chromium as COr mgdl NT 4
o f fron s Fe myg/| 1098
, 7 Cadovium as Cd mg/d 0.083
The condition of the seals, fastening and container on receipt was as.follows : Intéju:} f//

Sigred This On 22/06/2020

.!f §;’ “i.,‘,’ #
Bo&waﬁﬁzzysr

Rajasthan State Pollution Controy ] Board
Regional Office Alwar
D Block, Ambedkar Nagar, A lwar
Phone: 0144-273053 1
Fax: 0144-2730531

(A
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FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)
*Final Repart
Report No. : 445
Report On : 06/05/2020
I hereby certify that I Ms Neha Agarwal, State Board Analyst duly appointed under sub Section(3) of
Section 53 of the Water (Prevention & Control of Pollution) Act, 1974 received on the 12/03/2020
from Sohan Lal, JSO, Bhiwadi ,RSPCB Bhiwadi 2 sample of Waste Water of CETP , Bhiwadi "
Collected from Outlet of CETP (after tertiary treatment) Collected on 12/03/2020. The Samiple was in a
condition fit for analysis as reported below :-

I further certify that I have analyzed the aforementioned sample on 06/05/2020 and declare the result of the
analysis to be as below :-

S.No. |Parameters Result
1 pH 7.71
2 | Total Suspended Solids mg/l 38
3 Chemical Oxygen Demand (COD) mg/I | 126
4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l 235
5 O1l & Grease mg/l 2.6
The condition of the seals, fastening and container on receipt was as follows : In act
Signed This On 06/05/2020 N 0
‘BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Bhiwadi
G.0-I, Phase-2, RIICO Industrial Area,
Bhiwadi

ot Phone: 01493221435



G2 RY

FORM - X ‘
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST

(See Rule - 24)
Final Report

“

Report No. : 1848
Report On : 22/06/2020

] hereby certily that I Dr Rajendra Singh Meena, State Board Analyst duly appointed under sub Section(3) of

Section 53 of the Water (Prevention & Contrul of  Pollution) Act, 1974
from Sohan Lal, JSO, Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water of CETP , Bhiwa«ii .
from Qutlet of CETP (After tertiary treatment) Collected on 12/03/2020. The Sample was in - u conditivn

for analysis as reported below -

i

! turther certify that [ have analyzed the aforementioned sample on 22/06/2020 and declare the resull oi th

received on the 13/83/2020
Clolleeted

T

Bo.@,m ANALYST
Rajasthan State Pollution Control Board
Regional Office Alwar
D Block, Ambedkar Nagar, A lwar
Phone: 0144-2730531
FFax: 0144-2730531

o
4

analysis to be as below :-
| 8. No. ,i{’m‘ameters Result
[ Copper as Cu mg/l 0.227
1 2 Zine mg/t 0214
p s Nickel as Ni mg/I ot6t
ey 4 Lead as Pb mg/1 1.028
f 5 Total Chromium as Cr mg/l NT
6 Iron as Fe mg/| 1.200
7 Cadmium as Cd mg/l : 0.085 _
The condition of the seals, fastening and container on receipt was as follows : Intagﬁt p
siened This On 2270672020 / ’\{,

1



FORM - X ;
RAJASTHAN STATE POLLUTION CONTROL BOARD .
REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)

Final Report
Report No. : 475
Report On : o8/ 05/2020 ,
I hereby certify that I Ms Neha Agarwal, State Board Analyst duly appointed under sub Section(3) of
Section 53 ‘of the Water (Prevention & Control of Pollution) Act, 1974 received on the 21/04/2020
from Mr Anil Bairwa, JSO, Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water of CETP - Bhiwadi,
Collected from Outlet of CETP Collected on 21/04/2020. The Sample was in a condition fit for analysis as
reported below :-

I further certify that I have analyzed the aforementioned sample on 08/05/2020 and declare the result of the
analysis to be as below :-

f S.No. [Parameters ' Result

1 pH ‘ 7.15

2 Total Suspended Solids mg/l 37

3 Chemical Oxygen Demand (COD) mg/I 95

4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/I 21

5 Oil & Grease mg/l 1
T}m coxzditjon of the seals, fastening and container on receipt was as follows : Intact .
Signed This On 08/05/2020 w;%f’*wg‘«““‘“’"

BOARD ANALYST

Rajasthan State Pollution Control Board
Regional Office Bhiwadi

G.O-1, Phase-2, RIICO Industrial Area,
Bhiwadi

Phone: 01493-221435
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FORM - X

RAJASTHAN STATE FOLLUTION CONTROL BOARD el

REPORT OF THE STATE BOARD ANALYST

(See Rule - 24)

Final Report
Report No. : 477 , i
Report On © 26/06/2020 ]
I hereby certify that I Ms Neha Agarwal, State Board Analyst duly appointed under sub Section(3) of
Section 33 of the Water (Prevm‘;ﬁmt & Conirol of Pollution) Act, 1974 received on the 08/06/2020
from Sohan Lal, JSO, Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water of CETP , Bhiwadi ,
Collected from Outlet of CETP Collected on 08/06/2020. The Sample was in a condition fit for analysis as

reported below :-

1 further certify that 1 have analyzed the afm‘emeﬁntioned sample on 26/06/2020 and declare the result of the
analysis to be as below :- :

S. No. |[Parameters f . Result

1 pH 747

2 Total Suspended Solids mg/l ‘ 27

3 Chemical Oxygen Demand (COD) mg/l 120

4 Bio-Chemical Oxygen Demand (B‘;)D), (3days at 27° C) mg/l 25

5 | Oil & Grease mg/l : 3.3
T'he condit}on of the seals, fastening and containg.‘.r on receipt was as follows : Intac - g& ¥ Mﬁ“
Signed This On 26/06/2020 S

BOARD ANALYST

Rajasthan State Pollution Control Board
Regional Office Bhiwadi

G.0-1, Phase-2, RIICO Industrial Areca,
Bhiwadi

\ Phone: 01493-221435

*3\\{,@,,,



FORM - x —
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)
Final Report

Report No. : 1915
chozt On : 27/08/2020

I hereby certify that I Dr Rajendra Singh Mcena, State Board Analyst duly appointed under sub

. 7 d on
i Scction 53 of the Watey (Prevention & Control of Pollution) Act, 1974 reccive
gecggx)(gf)zngo from Mr Anil Bairwa, JSO, Bhiwadj sRSPCB Bhiwadi 5 sample of Waste Watfr
chETP Bhiwadi , Collected from Final Outlet of CETP Bhiwadi (After Tertlary Treatment)
gollectcd c;n 08/06/2020. The Sample was in a condition fit for analysig ag reported below :-

I further certify that I have analyzed the aforementioned sample on 27/08/2020 and declare the result of the
analysis to be as below :-

S. No. I Parameters Result

T 1 Zinc as Zn mg/] 0.523

2 Copper as Cu mg/l 0.079

3 Nickel as Ni mg/1 0.032
r 4 [Lead as pp mg/l NT

5 | Total Chromium as Cr mg/1 NT
[. 6 Iron as Fe mg/l 0.638 /
] 7 Cadmium as Cd mg/] " INT -

The condition of the seals, fastening and container on receipt was as follows : 1n
Signed This On 27/08/2020

BO
Rajasthan State Pollufion Contro] Board
Regional Office Alwar
D-Block, Ambedkar N agar, Alwar-301001
Phone: 0144-237299¢
Fax: 0144-237299¢




FORM - X | \J

RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)
Final Report
Report No. : 481 §
Report On : 17/07/2020 I
I hereby certify that I Ms Neha Agarwal, State Board Analyst duly appointed under sub Section(3) of
Section 53 of the Water (Prevention & Control of Pollution) Act, 1974 received on the 23/06/2020
trom Mr Anil Bairwa, JSO, Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water of CETP , Bhiwadi,
Collected from Final Outlet of CETP (After 'Iff::‘iia:*y Treatment) Collected on 23/06/2020. The Sample
was in a condition fit for analysis as reported below -

[ further certify that | have analyzed the aforementioned sample on 17/07/2020 and declare the result of the
analysis 1o be as below :-

S.No. [Parameters ‘ ) Result
1 pH 6.63
2 Total Suspended Solids mg/l ; 30
3 Chemical Oxygen Demand (COD) mg/I 97
4 Bio-Chemical Oxygen Demand (Bf;)D) (3days at 27° C) mg/I 19.6
5 Oil & Grease mg/1 4 1.8

The condition of the seals, fastening and container on receipt was as follows : Intact X /
Signed This On 17/07/2020 P
BOARD ANALYST
5 . Rajasthan State Mollution Control Board
‘ (}\ (L Regional Office Bhiwadi
: (3.0-1, Phase-2, RIICO Industrial Area,
Bhiwadi
Phone: 01493-221435



FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST

(See Rule - 24)

Fin
Report No. : 1917 al Report

Report On @ 27/08/2020
gec 26/06/2020 from Mr ami vater (Prevention & Control of Pollution) Act, 1974 received or
he ' ) alrwa, JSO, Bhiwadi ,RSPCR Bhiwadi a samplc of Waste Water:

of CETP , Bhiwadi, Collected from Final Outlet of Ter Tr - C
The Sample was in a condition fit for analysis as rc'bgnclglb\:?(g {‘mntmcnt Plant Collected on 23/06/2020.

further certify that 1 have analvye v i ‘ '
inalygis to befgs below :- ¢ analyzed the aforementioned sample on 27/08/2020 and declare thee result of the

{r« S.No. |Parameters m:wtwwmmww Result
f l Zinc as Zn mg/] W:MWM T 0.562
2 Copper as Cu mg/l 0.086
3 Nickel as Ni mg/] 0.036
4 Lead as Pb mg/l NT
5 Total Chromium as Cr mg/l NT
6 Iron as Fe mg/] 0.638
7 Cadmium as Cd mg/1 -, |NT
”é‘g:n ggl}lgilhilglsog gfz 31? Ossejdzs(,) i‘a:)stening and container on receipt was as follows - Inta;/;,f/’ - g

e

-

BOARIL NALYST
Rajasthan State Polliation Control Board
Regional Office Alwar
D-Block, Ambedkar Nagar, Alwar-301001
Phone: 0144-2372996
Fax: 0144-2372996




1
FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)

Final Report
Report No. : 493 :
Report On : 22/07/2020 :
I hereby certify that I Ms Neha Agarwal, State Board Analyst duly appointed under sub Section(3) of
Section 53 of the Water (Prevention & Conirol of Pollution) Act, 1974 received on the 10/07/2020
from Sohan Lal, JSO, Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water of CETP , Bhiwadi ,
Collected from Final Outlet (After Tertiary Treatment) Collected on 10/07/2020. The Samuple was in a
condition fit for analysis as reported below ;- o ' o ‘ -

I further certify that I have analyzed the aforementioned sample on 22/07/2020 and declare the result of the
analysis to be as below :- !

S. No. Parameters Result
1 pH : 7.25
2 Total Suspended Solids mg/] 31
3 Chemical Oxygen Demand (COD) mg/| 89
4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l 17
5 Oil & Grease mg/l ; 1.4

The condition of the seals, fastening and containér on receipt was as follows : Intact
Signed This On 22/07/2020 ’ ~

BOARD ANALYST
Rajasthan State Pollution Control Board
, Regional Office Bhiwadi
| G.O-1, Phase-2, RIICO Industrial Area,
' Bhiwadi

Phone: 01493-221435
v



FORM - X '
RAJASTHAN STATE POLLUTION CONTROL BOARD \
REPORT OF THE STATE BOARD ANALYST

(See Rule - 24)
Final Report

Report No. : 1915

%{;poztb()n * 27/08/2020

ere i .

Y certify that | py Rajendra Singh Mecna, State Board Analyst duly appointed under sub
received on

Section(3 .

e 1 0/0€7/)2 ngosgcnon 53 of the Water (Prevention & Control of Pollution) Act, 1974

Bhiwsdi, Cof] om Sohan Lal, JSO, Bhiwadi ,RSPCB Bhiwadi a samplc of Waste Water of CETP ,
’ ected from Final Outlet after Tertiary Treatment Collected on 10/07/2020. The Sample

Was in a condji \
ondition fit for analysis as reported below :-

I furth, iy
tr certify that | have analyzed the aforementioned sample on 27/08/2020 and declare the result of the

analysis to bewgi_below -
S. No. a Eiﬁmc{;{f """""""""""""""""" ) " Result
|Zincaszomgn — 0.423
_ 2 |CopperasCumgn 0.061
3 INickelas Ni mgi 0.017
,MWLMW ----------- NT
%1 _\L&ml Chromium as Cr mg/] NT
| 6 Iron as Fe mg/1 / O.4,i 8
7 |Cadmium as Cd mg/1 T vt
pt was as follows : Intdc ,/

&;gg%oggi?;::?l;é i?fening and container on recei
BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Alwar
D-Block, Ambedkar Nagar, Alwar-301001
Phone: 0144-2372996
Fax: 0144-2372996




FORM - X ~

RAJASTHAN STATE FOLLUTION CONTROL BOARD
REPORT OF THE. STATE BOARD ANALYST
(See Rule - 24)
Final Report
Report No. : 498
Report On : 07/08/2020
[ hereby certify that I Ms Neha Agarwal, State Board Analyst duly appointed under sub Section(3) of
Section 53 of the Water (Prevention & Control of Pollution) Act, 1974 received on the 22/07/2020
from Mr Anil Bairwa, JSO, Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water of CETP , Bhiwadi,
Collected from Final Outlet of CETP (After Tertiary Treatment) Collected on 22/07/2020. The Sample
was in a condition fit for analysis as reported below :-

I further certify that I have analyzed the aforementioned sample on 07/08/2020 and declare the yesult of the
analysis to be as below :-

S.No. [Parameters ) | Result
i pH 6.89
2 Total Suspended Solids mg/!l ' 25
3 Chemical Oxygen Demand (COD) mg/l 103
4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l 21
5 Oil & Grease mg/1 1.9
The condition of the seals, fastening and container on receipt was as. follows : Intagt ;
Signed This On 07/08/2020 R
BOARD ANALYST

Rajasthan State Pollution Control Board
Regional Office Bhiwadi

G.0O-1, Phase-2, RIICO Industrial Area,
Bhiwadi

'C’/c, Phone: 01493-221435



FORM - X :

RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST

(See Rule - 24)
Final Report

Repoit No. : 1910
Report On : 2770872020
1 hereby certify that I Dr Rajendra Singh Meena, State Board Analyst duly appointed under sub
Section(3) of Section 53 of the Water (Prevention & Control of Pollution) Act, 1974 received on
the 30/07/2020  from Mr Anil Bairwa, JSO, Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water
of CETP , Bhiwadi, Collected from Final Outlet of CETP (after tertiary treatment) Collected on
22/07/2020. The Sample was in a condition fit for analysis as reported below :-

I further certify that I have analyzed the aforementioned sample on 27/08/2020 and declare the result of the

analysis to be as below :-
S.No. |Parameters Result
1 Zinc as Zn mg/l 0.458
2 Copper as Cu mg/l 0.079
3 Nickel as Ni mg/] 0.026
4 Lead as Pb mg/l NT
N Total Chromium as Cr mg/l NT
6 Iron as Fe mgy/l 0.488
_ 7 Cadmium as Cd mg/1 — |NT 7
Tpe condit_ion of the seals, fastening and container on receipt was as follows : fntact) , -~ -
Signed This On 27/08/2020 N/
B AI{I&/ ‘KLYST
Rajasthan State Poflution Control Board

Regional Office Alwar
D-Block, Ambedkar Nagar, Alwar-301001
Phone: 0144-2372996
Fax: 0144-2372996

LJCIQ"




Report No.
Report On

FORM - X
RAJASTHAN STATE FOLLUTION CONTROL BOARD ~/
REPORT OF THE STATE BOARD ANALYST

: 506
: 31/08/2020

(Siee Rule - 24)
Final Report

I hereby certify that I Ms Neha Agarwal, State Board Analyst duly appointed under sub Section(3) of
Section 53 of the Water (Prevention & Contirol of Pollution) Act, 1974 received on the 06/08/2020
from Mr Anil Bairwa, JSO, Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water of CETP ., Bhiwadi ,
Collected from Final Qutlet of CETP (After Tirtiary Treatment) Collected on 06/08/2020. The Sample
was 1 a condition fit for analysis as reported belisw -

I further certify that 1 have analyzed the aforeme?ntioned sample on 31/08/2020 and declare the result of the

analysis to be as below :-

{ S.No.  |Parameters Result
‘ | pH 7.13

2 Total Suspended Solids mg! 27
B 3 Chemical Oxygen Demand (COD) g/l , 102

4 Bio-Chemical Oxygen Demand (B%’)D) (3days at 27° C) mg/l 17

5 Ol & Grease mg/l | 1.8
The condition of the seals, fasiening and COIIU:I&I‘!%%:I’T on receipt was ‘as follows : Intact
Signed This On 3170872020 j m/‘

| | BOARD ANALYST

Rajasthan State Pollution Control Board
Regional Office Bhiwadi
G.0-1, Phase-2, RIICO Industrial Area,
! Bhiwadi -
: -2
D\L Phone: 01493-221435

i A i 55




FORM - X

’ RAJASTHAN STATE POLLUTION CONTROL BOARD —
/ REPORT OF THE STATE BOARD ANALYST
/ (Sce ikule - 24)

‘ Final eport

‘ep’\) 11924

3}6)7 COn '0\8/10/202.() . | |

[ph by certify that ] Dr Rajendra Singh Meenx, State Board Analyst' duly appointed wnder sub
" geet .n(3) uf Seciiua 53 of the Water (Pievention & Control of Pollution) Act, 1974 reccived on
e f6.'2020 from My Anil Bairwa, JSO, Bhiwadi ,RSPCB Bhiwadi  a sample of Waste Water

of C 1, Bhiwadi | Collected from Final Oullet of CETP after tertiary treatment Collected on

06 /2 20 The Sample was in a condition {it for analysis as reported below :-

1fu. o orahy that D have analyzed the aforementioned sample on 08/10/2020 and declare the result of the

anal » sbeasbelow - B

E L Purunieers Result
o Zine s 7nomg/l 0.125
Y— 2 Copper as Cu mg/l 0.076
T Nickelus Nimgll 0.051
t : {Lead us Pb mg/l 0.029
'Total Chromium as Cr mg/l NT
L» - :Il"on as fe mg/l ‘ 0.325
L Cadmaumas Cd mg/l . 10.000
The .01 of the seals, fastening and container on receipt was as follows : In/té‘f:t;//'/
Sigi s0 " 2isUNG8/10/2020 / A/
R A
BOARD ANALYST
, S’ s
Rajasthan State Pollu/tlon Control Board
Regional Office Alwar

D Block, Ambedkar Nagar, Alwar
Phone: 0144-2730531
Fax: 0144-2730531



YL

Report No.

FORM - X

RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST

(See Rule - 24)
Final Report

© 517
Report On

04/09/2020

I hereby certify that I Ms Neha Agarwal, State Board Analyst duly appointed under sub Section(3) of
Section 53 of the Water (Prevention & Control of Pollution) Act, 1974 received on the 21/08/2020

from Sohan Lal, JSO, Bhiwadi ,RSPCB Bhiwadi

a samplc of Waste Water of CETP , Bhiwadi ,

Collected from Final Qutlet of CETP (After Tertiary Treatment) Collected on 21/08/2020 The Sample
was in a condition fit for analysis as reported below :-

I further certify that | have analyzed the aforementioned sample on 04/09/2020 and declare the Tesult of the

analvsis to be as below :-
S.No. |Parameters Result
1 pH 6.43
2 Total Suspended Solids mg/l 23
3 Chemical Oxygen Demand (COD) mg/l 87
4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l 21
5 Otl & Grease mg/l 1.2
6 Chloride as Cl mg/! 480
7 Fluoride as F mg/l 1
The condition of the seals, fastening and container on receipt was as follows ; Intgct . -
A s B

Signed This On 04/09/2020

slv

BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Bhiwadi

G. O I, Phase-2, RIICO Industrial Area,
Bhiwadi

Phone: 01493-221435
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. FORM - X
RAJASTHAN STATE POLLUTTION CONTROL BOARD
REPORT O THE STATE BOARD ANALYST
(See Rule - 24)
Final Report
Repor N0 1y
Repor e «./10/2020
1 hore v coar that 1 Dr Rajendra Singht Meena, State Board Analyst duly appointed ander sub
Qeetic Y, section 33 of the Water (Prevention & Control of I’nllu(mn) Act, 1974 reecived on

e 2o oo om sohan LaloJSO, Shiwadi RSPCB Bhiwadi a sample of Waste Water of CITP,
Bhiv: . oo eited Trom Final Outler of CETY atier tertiary treatment: Collected on 21/08/2020. The
Qane s+ oe 0 condiion (it for analvsis as reported below -
Pl o oD have anatvzed the atorementioned sample on 08/10/2020 aund declare the result of the
e dew o e
NS eewers Result f
[S— B e e e oo e e e e P o |
‘; Cas e l 0.180 |
- ST as Cu mg. 9 0.062
o v owclas Nimgd 0.036
as o mg 'l 0.126
o i Cliromium as Crmyy X NT
S as Feomgdd 0.605
- s eeniumas Cdmg/l ’ . INT
7i.hc o The seals. lastening and container on receipt was as follows : Int:,xc,t /
Signe i U3/10/2020 /

N
BOARD, A/@A’i YST
Rajasthan State Pollution Control Board
Regional Office Alwar
D Block, Ambedkar Nagar, Alwar
‘ Phone: 0144-2730531
@ Fax: 0144-2730531



. FORM - X
AJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST -

(See Rule - 24)
Final Report

Report No. ;522

Report On @ 30/09/2020

L!‘)_Lrl.d)y certify that | Ms Neha Agarwal. State Board Analyst duly appointed under sub Section(3) of
.‘u ion 53 of the Water (Prevention & Control of Pollution) Act, 1974 received on the 04/09/2020
fl;()l],‘l Sohan Lal, JSO, Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water of CETP , Bhiwadi ,

Collected from Final Qutlet (After Tertiary Treatment) Collected on  04/09/2020. The Sample was in a

condition fit for analysis as reported below -

I further cevtify that T have analyzed the aforementioned sample on 30/09/2020 and declare the vesult of the

analvsis to be as below -

i( wwwwwww S No. [Paramecters Result J

{ ! pH 7.65 }

! ) 2 .| Total Suspended Solids mg/I 16 J

;‘%m,} Chemical Oxygen Demand (COD) mg/l 105 i
"i'” 1 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l 26.5 J
—s Oil & Grease mg/l 3.8 §

;ﬂw 6 Chloride as Cl mg/! 681 -

f 7 Fluoride as F mg/I MLSE’ wwwwwwwwww _j

T condiion of the scals, fastening and container on receipt was as follows o Intagl M

Signed This On 30/09/2020
BOARD ANALYST

Rajasthan State Pollution Control Board
Regional Office Bhiwadi
G O], Phase-2. RHCO Industrial Area.
Bhiwadi
O Phone: 01493-221435
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RCP!.I'tNO. G

Report On

hereby cer .
Scetion(3) ¢
the (4/09/2€

Bi:i.adi,
WS 10 a con.

1 toeher cert .

ann. sisto b

. .om Sohan Lal, JSC, Bhiwadi ,RSPCB Bhiwadi
\ .‘\'.}l‘C‘\l {rom Final Outlet after tertiary treatment Collected on 04/09/2020. T'he Sample '
.« .1 fit ror analysis as reported below :-

RAJAS FORM - X
I THAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)

L Finai Report

. 20,2020

. «hat 1 Dr Rajendra Singh Meena, State Board Analyst duly appointed under sub

~otion 53 of the Water (Prevention & Control of Pollution) Act, 1974 reccived on
a sample of Waste Water of CETP,

U1 have analyzed the aforementioned sample on 08/10/2020 and declare the result of the

M 1 .
S0 -

P .. No. et Result \
1 . us Zn mg/l 0.079 J
m_w" 2 per us Cumg/l 0.066 J
YT el us Ni mg/l NT B
4 " as Pbmg/l 0.169
5 " .. Cl romium as Cr mg/! NT
s Coas e mg/l 0.247
S 7 _miumn as Cd mg/l _INT
Th- conditio  “the suals, fastening and container on receipt was as follows : In;afgt /) P
Sivuud This . wu/29/2020 /’ \}/ -
BOARD ANALYST
Rajasthan State\Pgllution Control Board
-Regional Office Alwar

D Block, Ambedkar Nagar, Alwar
Phone: 0144-2730531
Fax: 0144-2730531



{

FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)

R&‘pwrl No 530 Final Report
Report On ; o1/710/2020
L,lettli;l;y;}m(”ffz}ma( f Ms Neha /\garwal. State Hoa‘rd Analyst duly appointed under sub Section(3) of
M h o ot the \\’Vatcr (‘Prcvlcntmn & Control of Pollution) Act, 1974 reccived on the 21/09/2020
rom b()hdf} Lal, JSO. Bhiwadi ,RSPCB Bhiwadi a samplc of Waste Water of CETP , Bhiwadi
Collected from Final Outlet (After Tertiary Treatment) Collected on 21/09/2020. The Sample was in, a
condition fit for analysis as reported below -

I further certify that I have analyzed the aforementioned sample on 01/10/2020 and declare the result of the

analysis 1o be as below :-

{- S. No. Parameters Result

L pil 708

L 2 Total Suspended Solids mg/! 20 ,W,,_.:_“W.,.__::
- __1- Chemical Oxygen Demand (COD) mg/l 88 o
| 4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° Oymgd | 20
E < B (Sil_ézawaw mg/| ﬂ_“__m:_”ﬁ ____________________________ 25
EM 6 |Chlorde as Clmg/! R | o8 — ]
lrm—:im‘”‘} luoride as F mg/| Li _____ EUR—
e Condition of the seals, fastening and container on receipt was as follows . Intac

Signed This Cn 01/10/2020
BOARD ANALYST

Rajasthan State Pollution Control Board

Regional Office Bhiwadi
G.0O-1. Phase-2. RIICO Industnal Area.
Bhnwadi

g\(, Phone: 01493-221435



|
J FORM - X
/ RAJASTHAN STATE POLLUTION CONTROL BOARD —
j REPORT OF THE STATE BOARD ANALYST
; (See Rule - 24)
j Final Report
' Report No. : 535
Report On @ 14/10/2020 .
1 hereby certify that I Ms Neha Agarwal, State Board Analyst duly appointed under sub Section(3) of
Section 53 of the Water (Prevention & Control of Pollution) Act, 1974 received on the 24/09/2020
from Mr Anil Bairwa, JSO, Bhiwadi ,RSPCB Bhiwadi a samplec of Waste Water of CETP, Bhiwadi ,
Collected from Final Outlet (After Tertiary Treatment) Collected on 24/09/2020. The Sample was ina
condition fit for analysis as reported below :-

{ further certify that 1 have analyzed the aforementioned sample on 14/ 10/2020 and declare the result of the

analysis to be as below - o
Parameters Result
1 pH | B 7.18
Total Suspended Solids mg/ 33

Chemical Oxygen Demand (COD) mg/! .

i Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l
5 0il & Grease mg/l 3
The condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 14/10/2020 %}/
BOARD ANALYST

Rajasthan State Pollution Control Board
Regional Office Bhiwadi

G.0O-1, Phase-2, RIICO Industrial Area,
Bhiwadi

Phone: 01493-221435
O/(_,
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Report No.
Report Op

1 hcrcby c

Seetion(3)

the 30709,

of CTTY
The Samyp!.

I her oo

N R

f NG
[ I

{ S
I8

e eondi,

Siened This

]

«¢ seals, fastening and container on receipt was as follows : Ipia t// -
./10/2020 SRV g

FORM - X
RAJASTHAN STATE POLLUTION CONTROIL, BOARD
REPORT OF THE STATE BOARD ANALYST
{(See Rule -~ 24) -
Final Report

-0/2020
St D Rajenden Singh Moeena, State Board Analyst duly appointed wnder sub

don 33 of the Wiger (Prevention & Control of Pollution) Act, 1974 received on
M ME il Balewa, JSO, Bhiwadi \RSPOR Bhiwadi  a sample of Waste Water
b Collected from Final Outles {After Tertiary Treatment) Collected on Z4/09/2020.

saconditon {it for analysis as reported below -

T have analyzed (e aforementioned sample on 08/10/2020 and declare the result of 1he

towe S _
B TR Result
""""" ) 0.127
S o
0.126
0.212
.. Chromiun as Cr g/l NT
sFemgt 1.145
um as mg/l B - INT

-

e

L
Y

/j y //

BOARD ANALYST
Rajasthan State-Pollution Contrél Board
Regional Office Alwar
D Block, Ambedkar Nagar, Alwar
Phone: 0144-2730531
Fax: 0144-2730531
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N FORM - X
, RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(Sce Rule - 24)

Report No. - 550 o Repo#t
Report On - 27/10/2020
I hereby certify th

53 of at I Ms Neha Agarwal, State Board Analyst duly appointed under sub Section(3) of Section
o of the Water (Prevention & Control of Pollution) Act, 1974 reccived on the 12/10/2020 from Shri Bhag:
1and Yadav, JSO, Bhiwadi >, RSPCB Bhiwadi a sample of Waste Water of CETP , Bhiwadi, Collected

fx‘om'li?inal Qutlet of CETP (After Tertiary Treatment) Collected on 12/10/2020. The Sample was in a
condition fit for analysis as reported below :- ‘

1 ﬁu’lhfzr certify that I have analyzed the aforementioned sample on 27/10/2020 and declare the result of the
analysis to be as below :-

S.No. |Paramecters Result
l pH 7.01
2 Total Suspended Solids mg/l 23
; 3 Chemical Oxygen Demand (COD) mg/I 85
4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/I 20
5 Oil & Grease mgy/l 1.9

The condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 27/10/2020
BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Bhiwadi
G.0O-1, Phase-2, RIICO Industrial Area,
Bhiwadi
Phone: 01493-221435
o\b



FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD ’
REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)
Final Report

chortNo. : 1963
Report On 01/12/2020 . .
1 hereby certify that 1 Dr Rajendra Singh Meena, State Board Analyst duly appointed under sub Scction(3yof
he Water (Prevention & Control of Pollution) Act, 1974 reccived on the 16/10/2029
amplc of Waste Water of CETY,

adi ,RSPCB Bhiwadi as
TP (After Tertiary Treatmer
ted below :-

Section 53 of t
from Shri Bhag Cl
Bhiwadi, Collectc
Sample was In a condition fit for

wand Yadav, JSO, Bhiw
1t) Collected on 12710/2020. The

d from Final Outlet of CE

analysis as repor
aforementioned sample on 01/12/2020 and declare thes result of the

[ further certify that 1 have analyzed the
analysis to be as below - [ [ —
S. No. }Pm‘amctcrs NNNNNNNN - Result
T lZmeaszomel T - ons
2 Copper as Cu mg/l T )aagé—ldmm VVVVVVVVVVVVVVVVVVVVVVVVVVVVVVVVV
1 3 Nickel as Ni mg/l 0050 |
4 |LeadasPbmgl 0026 |
r 5 Total Chromium as Cr mg/I NT T
, 6 Iron as Fe mg/l 0.378 ]
( 7 _ Cadmium as Cd mg/l - 10.021 - J
g‘ he condition of the seals, fastening and container on receipt was as follows : Intact ::\,V/ T
igned This On 01/12/2020 ,\_(/ \ \/\
BO: \W(I{IXLYST

Rajasthan State Pollution Control Board
Regional Office Alwar
D-Block, Ambedkar Nagar, Alwar-301001
Phone: 0144-2372996
Fax: 0144-2372996




Rny

. ‘\\\\

RAJASTHAN STATE POLLUTION CONTROL, BOARD

REPORT OF THE STATE BOARD ANALYST

| (See Rule - 24)

Report No. @ ss9 e

;{}cpm'l On : o9/11/2020

wreby certifh

Scctlit)ll? 5}“(‘)!"(.\"!“1‘1:\(\} 2\"_3 r\;‘\‘hu Agarwal, State Board Analyst duly

ection 3 o B“;rw m;\:; ()] ,.‘\\.‘pnliun &‘ (‘(‘mh-nl. of Pollution) Act, 1974 reccived on the 27/10/2020

Collected from Fi a, JSO. Bhiwadi RSPC B Bhiwadi sample of Waste Water of CETP , Bhiwadi
om Final Outlet of CETP (After Tertinry Freatment) Collected on 27/10/2020. The Sample

WS N Qa Lal ~ N .
as ina condition fit for analysix as reported below -

:ipp()inlcd under sub Scction(3) of

d sample on 0971172020 and declare the result of the

I further cortify that 1 have analyvzed the aforementione
analysis (o be as below - v '
S. No, Parameters T ' » Result %
1 Pl i 7.06 }
i 2 ol Swmonded Solds et 21 !"
3 Chemical Oxygen Demand (COD) mg/l 80 j
| 4 Bio-Chemical Oxygen Demand (BOD) (3days at 27°C) m;l/lvawwma13 ............................ ] }
| 5 Oil & Grease mg/l o }
as follows @ Intact

The condition of the seals, fastening and container on receipt was

Signed This On 09/11/2020 :
BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Bhiwudi
G.O-1. Phasc-2, RIICO Industrial Arca.
Bhiwadi
Phone: 01493-221435

o\(,

FORM - X
e



FORM -X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST g

(See Rule - 24)
Final Report

report No. @ 1987
Report On @ 01/12/2020

[ hereby certify that I Dr Rajendra Singh Mecena, State Board Analyst duly appointe
Section 53 of the Water (Prevention & Control of Pollution) Act, 1974 received on the 29/10/2020 from Mr
Anil Bairwa, JSO, Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water of CETP , Bhiwadi , Collected
from Final Outlet of CETP after tertiary treatment. Collected on  27/10/2020. The Samplc was in 4 '

condition fit for analysis as reported below :-

d under sub Section(3) of

le on 01/12/2020 and declare the result ol the

1 further certify that I have analyzed the aforementioned samp
analysistobeasbelow = D o
S. No. Parww MMMB.CS”“ ‘‘‘‘‘‘‘‘‘‘‘‘‘‘‘‘‘‘‘‘‘‘‘‘‘
1 Zinc as Zn mg/] 0138 B
Copper as Cu mg/l 0.0720
| 3 Nickel as Ni mg/l 0.071 S
b 4 Lead as Pb mg/! , 0.035
5 Total Chromium as Cr mg/l 0.012 e
.6 Iron as Fe mg/l 4 _.WMO'ME; —
7 Cadmium as Cd Ilm O"OQ 0 RS
The condition of the seals, fastening and container on receipt was as follows : Intact {' ; // o e
Signed This On 01/12/2020 / )\i{
BOARD ANAEYST
Rajasthan State Pollution Control Board
Regional Office Alwar
D-Block,; Ambedkar Nagar, Alwar-301 001

Phone: 01 44-2372996
Fax: 0144—2372996

171
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RAJAS e FORM - X
‘ /}Q\PTIEIAN‘:»L&I}‘, POLLUTION CONTRO]L, BOARD
‘PORT OF ™hr, §TATE BOARD ANALYST
. (See Rule - 24)
R"pm‘! No. . 566 Final Report

port On - 10/12/2020

hcrob ; :
OV certify thy As .
Y that 1 Ms Neha Agarwal, State Board Analyst duly appointed under suly Secti

S3 of the W
3 ater (Prevention & C ) !
mS Bhi“.adi e Bm‘:adion;rgi of Pollution) Act, 1974 reccived on the 06/11/2020 from Sehan [al,

‘Outlet (After Torts ample of Waste Water of CETP |, Bhiwadi Collected fram Fin:
‘ v Tertiary Ty o ot ( . «Loliccded from Final
reported helow « Y treatment) Collected on 06/ 172020. The Sample was in a condition fit for analysis as

() of Section

I further certify that 1 have
analvais 10 be as below -

[§
[ SR

analyzed the aforementioned sample on 10/12/2020 and declare the result of the

L L Y Parameters T Resalt
j . e ErT R
] - Icra] Suspended Solids mg/| 27 -
3 3 ’Chcmical Oxygen Demand (COD) mg/i e
; fBio—Chemica! Oxygen Demand (BOD) (3days at 27° C) mg/I 22
i_ 5 ,10” & Grease mg/] 3

The condition of the seals. fastenin and container on receipt was as follows - Intact
Signed This On 10/12/2020 £ P é\*uL/
' BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Bhiwadi
G.O-1, Phase-2, RIICO Industrial Area,
Bhiwadi
ole Phone: 01493-221435

11




RAJ TORM - X
Alfgggm STATE POLLUTION CONTROL BOARD
. RT OF THE STATE BOARD ANALYST
(See Rule - 24)

R
€port No. - 1990 Final Report

Re .
I h]:c; ?:bgnc : 137/12/2020
ertify that .
Scctlon(3) of Syectmnlsgr f‘Ray.ndra Singh Meena, State Board Analyst duly appointed un der sub
the 06/11/2020 £ of the Water (Prevention & Control of Pollution) Act, 1974 received on
, Bhiwadj c om Sohan Lal, JSO, Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water of CETP
) ollected from Final Outlet after tertiary treatinent. Collected on 06/11/2020. The

Sa
mple was in a condition fit for analysis as reported below :-

I ﬁlrther certify that I have analyzed the aforementtoned samplc on 17/12/2020 and declare the result of

ilhc analysis to be as below ;-
§ ~ S. No. i Paramecters - Result
| I Zinc as Zn mg/l 0.157
2 Copper as Cu mg/l 0.0703
wiy 3  |Nickel as Nimg/l ' 0.0693

f,_w 4 Lead as Pb mg/l 0.0296
|5 |Total Chromium as Cr mg/! - NT
f 6 Iron as Fe mg/I 0438 '
: 7 Cadmium as Cd mg/I 0.0510 .~
The condition of the seals, fastening and container on receipt was as-follows : 1efy c,t; g
Signed This On 17/12/2020 L

BOAR )/\(\y\l YST

' Rajasthan State Pollution Control Board
Regional Office Alwar
D-Block, Ambedkar Nagar, Alwar-301001
Phone: 0144-2372996
Fax: 0144-2372996

AR R—
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FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(Sce Rule - 24)
Repon No. : 574 Final Report

eport Op - 10/12/2020

1 herely mawe . | '
53 2;ny Lcr]“fy that T Ms Neha Agarwal, State Board Analyst duly appointed under sub Section(3) of Section
150 tle‘\\ at'cr (Prevention & Control of Pollution) Act, 1974 received on the 25/11/2020 from Sohan Lal,

90, Bhiwadi RSPCB Bhiwadi 4 sample of Waste Water of CETP |, Bhiwadi , Collected from Final

Outlet (After Tertiary Treatment) Collected on 25/1 172020 The Sample was in a condition fit for analysis as
feported below -

1 hlrth.cr certify that T have analyzed the aforementioned sample on 10/12/2020 and declare the result of the
analvsis to be as below -
RANLLILIVAL

O

' Parameters ‘ |Result

P 7.25
Total Suspended Solids my/ 35
Chemical Oxygen Demand (COD) my/l 177

::__* 4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/I 28

3 |0il & Grease mg/l 14

The condition of the seals. fastening and container on receipt was as follows : Intact R

Signed This On 10/12/2020 \:\\‘ﬁw__,«-"””'

BOARD ANALYST

Rajasthan State Pollution Control Board
Regional Office Bhiwadi

G.O-I, Phase-2, RIICO Industrial Area,
Bhiwadi

ol Phone: 01493-221435



\ FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORY OF THE STATE BOARD ANALYST
(See Rule - 24)
Final Report

. v 1997 ,

Report On @ 18/12/2020

| hereby ceriify that 1 Dr Rajendra Singh Meenn, Qrate Board Analyst duly appointed umnder sub
ollution) Act, 1974 recceived on

Section(?) of Scetion 53 of the Water (Prevention & Control of ]
the 2771172020 {rom Sohan Lal, JSO, Bhiwadi RSPCB Bhiwadi 0 sample of Waste Water ol CETP
Collected trom Final Outlet after tertiary irentment  Collected on 25/1172020. The

d below e

R Bhiwadi
Sample was i a condition fit for analysis as reporte
con 18/12/2020 and declare the result of

1 further certify that Thave analyzed the aforementioned samp!

the analysis 10 be as below - '
” S. No. %l‘ﬂmh}cﬁl'& “ Result
’ 1 Zine as 7n mg/l 0.138
2 (Copper as Cump/l 0.0791
wh_p 3 |NickelasNimpd T 0.0102
j 4 'Lead as Pb mg/l 0059
S Total Chronrium as Cr g/ e - S o
6 flmn as Fe ing/l | - 0.422 R
_ 7 gkCadmi‘er;ﬁ as Cd mg/l S 00420 | s
’l‘?lc condit'ion of the seals, fastening and container on reccipt was as follows : T (/cut’;w Y
Signed This On 18/12/2020 , 7 \ /
BOA!%\I‘)///YN;\ AST

Rajasthan State Polluion Control Board
Regional Office Alwar
D-Block, Ambedkar Nagit, Alwar-301001
Phone: 0144-2372996
Fax: 0144-2372996




‘2/28/2020

RAJ FORM -
fﬁ*{*él AN STATE POLL mm‘\ CONTROL BOARD
PORT OF THE STATE BOARD ANALYST

Remo (Sce Rule - 24)
TinOH ?§Ov T 577 Final Report
I;POH On @ 2871272020

1ereby certify

that 1 Ms Nehs y

53 of the Water (Prea f Neha Agarwal, State Roard Analvst duly appomnted under sub Section(d) of Section
Bairwa, JRO. Bhiws ;‘1(;(,“:{ Control of Pollution) Act, 1974 recened on (he 0971272020 from Mr Anil
from Final O.mlc( 0?((‘*}:};\;‘ (::\‘ Bhiwadi o sample of Waste Water of CETP . Bhiwadi . Collected
. » o - B After Tertiary Tres L arete was i
condinion fit for analves as 1‘&‘;‘§\z'i~od Iw}:w:\ s Treatment) Collected on 0% 12°2020 The Sample was i d
/2020 and declare the peandt of the

T turther corny that 11 ) .
Fooerty ihat T have analveed the Morementioned sample on 28712

a
s

\?\FC 1< i‘\ \\ RES ?ﬂl]\\\\ .

> \O_ i *", PR s
726

; N Ou & (ngau mg |

e condiven of the ccale. fastening “and container on reccipt w vas as follows ;WI_ET;:}MMWM

Ssgned This On 28/12/2020 ol
BOARD ANALYST

Rajasthan State pollution Control Board

Regional Otfice Bhiwadi
G.O-I. Phase-2, RIICO Industrial Area.
Bhiwadi
/ Phone: 01493-221435
el
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FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST

(See Rule - 24)
Final Report

Report No. 2005

Report On @ 14/01/2021
1 hercby certify that T Dr Rajendra Singh Meena, State Board Analyst duly appointed under sub Section(3) of

Section 53 of the Water (Prevention & Control of Pollution) Act, 1974 rcccived on the 18/12/2 020 [rom Mr
Anil Bairwa., JSO, Bhiwadi (RSPCB Bhiwadi  a sample of Waste Water of CETP , Bhiwadk . Collected
I Qutlet of CETP (After Tertiary Treatment) Collected on 09/12/2020. The Sample was m

M
[N

from Fina
condition fit for analysis as reported below -

I further certify that 1 have analyzed the aforementioned sample on 14/01/2021 and declare the resnlt ol the

qn:xl.\‘sis to be as below -
@% 'S.No. |Parameters Result

1 Zinc as Zn mg/l 0.186

| 2 Copper as Cu mg/l 0.0736
3 Nickel as Ni mg/1 0.0728
4 Lead as Pb mg/l 0.0309
5 Total Chromium as Cr mg/I NT
6 Iron as Fe mg/1 0.472

| 7 Cadmium as Cd mg/l 0.0579

The condition of the seals, fastening and container on receipt was as follows : Intact

Signed This On 14/01/2021
" BOARD ANALYST

Rajasthan State Pollutio‘n Control Board
Regional Office Alwar
& D-Block, Ambedkar Nagar, Alwar-301001
— Phone: 0144-2372996
Fax: 0144-2372996



RAJA FORM - X
éggg§§§rArEPOLLUTnxvCONTROLBOARD
OF THE STATE BOARD ANALYST

(See Rule - 24)

Re
port No. - 586 Final Report

R
e e

certify that I M ar
53 .of the Water (Prcveii‘;j:‘m&égaxwal, S{ate Board Analyst duly appointed under sub Section(3) of Section
Bairwa, JSO, Bhiwadi RSPL C‘)“f.ml O.t Pollution) Act, 1974 received on the 23/12/2020 from Mr Anil
from Final Outlet of CI*,ZTP ((f\l?tella']"‘l}mt('h a sample of Waste Water of CETP , Bhiwadi , Collected
condition fit for analysis as reported belg:vliry Treatment) Collected on 23/12/2020. The Sample was in a

I furthe ify
r certify that I have analyzed the aforementioned sample on 06/01/2021 and declare the result of the

analysis to be as below :-
| S.No. ]
| 11 0 {Parameters Result
i H
| p 7.58
{ 2 Total Suspended Solids mg/! 28
i, O Chemical Oxygen Demand (COD) mg/! 99
i”’ 4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l 23
] 5 Oil & Grease mg/l ' ‘ 1.6
f}lc‘: Condiriion of the seals, fastening and container on receipt was as follows : Intact
Signed This On 06/01/2021 P "
BOARD ANALYST

Rajasthan State Pollution Control Board
Regional Office Bhiwadi

G.0O-1, Phase-2, RIICO Industrial Area,
Bhiwadi

Phone: 01493-221435

c\(;

7



41412021

Anaivsis © be as below -
8. No. fPar:amotcrs Result
ZW,_____I_ - { Zinc as Zn mg/l , 0.204
| | 2 | Copper as Cu mg/l 0.0811
\_;{f 3 Nickel as Ni mg/1 0.0702
; 4 Lead as Pb mg/l 0.0359
; 5 Total Chromium as Cr mg/l 0.006
;- 6 Iron a‘s Fe mg/l 0.518
[ 7 Cadmium as Cd mg/l 0.0616

iy

FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST

(Sec Rule - 24)
Final Report

Report No. @ 2017

Report On : 14/01/2021

I hereby certify that 1 Dr Rajendra Singh Mecena, State Board Analyst duly apj

Scction 53 of the Water (Prevention & Control of Pollution) Act, 1974 rcccive
a sample of Waste Water of CETP , Bhiwad 3,

Anil Bairwa. JSO, Bhiwadi RSPCB Bhiwadi
from Final outlet of CETP (after tertiary treatment) Collected on 23/12/2020. The Sample was in a

d on the 28/12/Z.020 from Mr
Colleeled

condition {it for analysis as reported below :-

I further certify that 1 have analyzed the aforementioned sample on  14/01/2021 and declare the result of the

yointed under sub» Scction(3) of

T.he condit}'on of the seals, fastening and container on receipt was as follows : Intact
Signed This On 14/01/2021 '
BOARD ANALYST

Rajasthan State Pollution Control Board
" Regional Office Alwar
D-Block, Ambedkar Nagar, Alwar-301001
Phone: 0144-2372996
Fax: 0144-2372996

11
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FORM - X
RAJ ARS];“‘T HAN STATE POLLUTION CONTROL BOARD
PORT OF THE STATE BOARD ANALYST
, (See Rule - 24)
Report No. : sgg Final Report

e
Ihgferé)? o . 15/01/2021
certify that Ty - « : ’ ;
53 of the Waft}{,:r (PrIest T?dm Agarwal, State Board Analyst duly appointed under sub Section(3) of Section
Bairwa, Js0O Bhiw ‘(I;,mm" & CO“‘;FOI of Pollution) Act, 1974 reccived on the 24/12/2020 from Mr Anil
from CETP t’!‘cated a“:t’cRS]:CB Bhiwadi o sample of Waste Water of CETP , Bhiwadi ,  Collected
; ‘ater storage tank : The S s was i g i :
analysis as reported below - ge tank  Collected on  24/12/2020. The Sample was in a condition fit for

I further certify ths .
y that I have analyzed aforcmentioned sample
analysis 1o be as bolow . yzed the aforcmentioned sample on 15/01/2021 and declare the result of the

S.No. |Parameters Result
i pH 7.16
2 Total Suspended Solids mg/! 74
%@ 3 Chemical Oxygen Demand (COD) mg/I 210
4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/I 47.5
5 Oil & Grease mg/I 3.3
T-he condit.ion of the seals, fastening and container on receipt was as follows : Intact
Signed This On 15/01/2021 ) NP
BOARD ANALYST

Rajasthan State Pollution Control Board
Regional Office Bhiwadi

G.0-1, Phase-2, RIICO Industrial Area,
Bhiwadi

o|C Phone: 01493-221435

1



1122/2021

RAJASTE FORM - X
RSI;F;IAN STATE POLLUTION CONTROL BOARD
ORT OF THE STATE BOARD ANALYST
Re (Sce Rule - 24)
R bort No. : sgy Final Report
Cport On : 22/p
L hereby certify th tll/‘zs’lo N
N y that I Ms Neha Avarwal S . '
53 of the Water (I"rcve: I\:th.\ ‘.\g‘.n\\ al, M:‘m‘ Board Analyst duly appointed under sub Section(3) of Section
I};ﬁ,»wn. JSO. Bhiwadi ‘l‘z():i’x\j C om.ml of Pollution) Act, 1974 reccived on the 1170172021 from Mr Anil
from Water CO"L‘C(‘Q(‘} f:'o‘mb'll‘(.l? Bh'xw;\di a sample of Waste Water of CETP Bhiwadi , Collected
fit for analysis as reported bclo(\\:;‘;xj"y Treated tank Collected on 1170172021, The Sample was in a condition
I further certity the .
certify that 1 have analyzed the aforementioned sample on 22/01/2021 and declare the result of the

analvsis to be as below -

% S. No. Paramecters Result

5 ! pH 7.64

;i 2 Total Suspended Solids mg/l 56

mw 3 Chemical Oxygen Demand (COD) mg/l 119

/ 4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l 22.5

5 Oil & Grease mg/l ' 2

T‘he condition of the seals, fastening and container on receipt was as follows : Intact -

Signed This On 22/01/2021 ‘:{1——\#0_ ...... e
BOARD ANALYST

Rajasthan State Pollution Control Board
Regional Office Bhiwadi

G.0-1, Phase-2, RIICO Industrial Area,
Bhiwadi

O‘V/ Phone: 01493-221435




PAI2021
FORM - X
{ STATE pOLLUTION CONTROL BOARD

AJASTHAN
Rt ) IRT F THE STATE BOARD ANALYST

(Sec Rule - 24
Final Report

nted under sub Scction(3) of

on the 13/01/2021 from Mr

, Bhiwad i . ollecled

s i a condition

12032

04/02/2021
Dr Rajendra Singh Meen

revention & Contro
JRSPCB Bhiwadi asam
) Treated tank  Co

4 Analyst duly appol
1974 received
te Water of CETP
11/01/2021. The Sample wa

Report No.
Report €n
1 hereby certity that 1
Qoctian 53 of the Water (r
Anil Bairwa, IS0, Bhiwadi
t?-o'.}x W ater coltected from Tertiar

fit for avalvsis as reported below -
/02/2021 and declare the result o

ave analvzed the aforementioned samplc on 04

a, Statc Boar
1 of Pollution) Act,
ple of Was

llected on

[the

1 further cortify that T h
anab uis 1o be as below - N
S. N . :Para nlct U T——————e - """“'"‘”"“‘Wmﬂwwwwwmwﬂ-;~_ —e
“ 1 v - Result
o Zinc as Zn me/l M’“M VM.,’W vvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvv
! ’ . 0.092
- opper as Cu mg,’"l R — WW..M_ -
3 Nickel as Ni mg/l ] o Iw MMMMMMMMMMMMMMMMMMMMMMMMMMM
4 Lead as Pb mg/l o B -
h) Total Chromium as Cr mg/l S 76
6 Iron as Fe mg/1 o
;Th 7 Cadmium as Cd mg/1 i
e condition of the seals, fa g = »
. : , faster i i
Siencd This O 04r0n r202s ning and container on receipt was as follows : Intact
. \‘\_!: i
BOARD-ANALYST

Rajasthan State Pollution Control Board
Regional Office Alwar
D-Block, Ambedkar Nagar, Alwar-301001
Phone: 0144-2372996
Fax: 0144-2372996



rLUTIC NTROL BOARD
0
RAJASTHAN STATE POLLUTION C
REPORT OF THE STATE BOARD ANALYST
- (See Rule - 24)
Final Report
Report No. & 613

- 2/2021 ' ‘ . ‘
Y;\;i?gafj)rc\er{if?t{gtlll\&s Neha Agarwal, State Board Analyst duly appointed under sub Section(3) of Section

53 of the Water (Prevention & Control of Pollution) Act,V1v974 r\:}ceéved EnC tE}}; ;9/0;;;;2igv2:difrom (I:\gﬁ;;r;g
' i iwadi ' te Water o , ,
Bhiwadi ,RSPCB Bhiwadi a sample of Was ' of
gi:;‘@;gei()c;llc:t‘e‘d from Tertiary Treated Tank Collected on 29/01/2021. The Sample was in a condition
fit for analysis as reported below :-

I further certify that 1 have analyzed the aforementioned sample on 04/02/2021 and declare the result of the
analysis to be as below :-

}.. S.No. |Parameters Result
1 pH 7.47
L“‘“"Z Total Suspended Solids mg/I 36
® .3 |Chemical Oxygen Demand (COD) mg/l ' 117
4 |Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/! 27
o Wf.,___ |01l & Grease mg/! 2.3
The condition of the seals,

i fastenin d i ; :
Signed This On 0402 /2021 g and container on receipt was as follows : Intact W
BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Bhiwadi

G.0O-I, Phase-2, RIICO Industrial Area,
Bhiwadi

Phone: 01493-221435
MY,



RAJAS FORM - X
THAN STATE POLLUTION CONTROL BOARD

REPORT OF THE STATE BOARD ANALYST
port No, - (See Rule - 24)
eport O . I 2040 Final Report
I herebync : 15/04/2021
Sectio ertify that I Dr Rajendra Si
n(B3) of Secti jendra Singh Meena,
‘the 01/02/2021 £ on 53 of the Water (Prevention & Contro
Of CETP , Bhinany 11T Anil Bairwa, JSO, Bhiwads ,RSPCB Bhiwadi
29/01/2021. The S i, Collected from Water collccted from Tertiary Trea
. ample was in a condition fit for analysis as reported below :-

State Board Analyst duly appointed under sub

1 of Pollution) Act, 1974 received on
a sample of Waste Water

ted tank Collected on

I further certi
certify that I have analyzed the aforementioned sample on 15/04/2021 and declare the result of the

analysis to be as below :-
S.No. |Parameters J
1 Zinc as Zn mg/l
2 Copper as Cu mg/l
3 Nickel as Ni mg/l
4 Lead as Pb mg/l
% 5 Total Chromium as Cr mg/l
- 6 Iron as Fe mg/l
7 Cadmium as Cd mg/l
Tpe condition of the seals, fastening and container on receipt was as follows : Int
Signed This On 15/04/2021
BO

Rajasthan State 5llufion Control Board
Regional Office Alwar
D-Block, Ambedkar Nagar, Alwar-301001
Phone: 0144-2372996
Fax: 0144-2372996

615



2021
. / x

FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)
.eport No. : 621 Final Report

Lip?réo“ ' 26/02/2021
ereby certify that T Ms Neha Agarwal, State Board Analyst duly appointed under sub Section(3) of Section
the 04/02/2021 from Mr Anil

;3 L - ¥
of the Water (Prevention & Control of Pollution) Act, 1974 reccived on the
Vater of CETP , Bhiwadi , Collected

~3‘311"\\’3: JSO. Bhiwadi ,RSPCB Bhiwadi a sample of Waste 3
rom Water .collcctcd from Tertiary Treated tank Collected on 04/02/2021. The Sample was in a condition
it for analysis as reported below :-

. further certify that I have analyzed the aforementioned sample on 26/02/2021 and declare the result of the

alvsis to be as below :- :
S. No. |Parameters ‘ Result
N oH 7.17 -
2 Total Suspended Solids - w§§~-»—~m—-~——-——i;
= 3 Clhemical Oxygen Demand (COD) mg/l 126 |
-4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l 27
5 0il & Grease mg/l 2

The condition of the seals, fastening and container on receipt was as follows : Intact ) B
. v~/./‘-

Signed This On 26/02/2021 N
BOARD ANALYST

Rajasthan State Pollution Control Board
Regional Office Bhiwadi

G.O-I, Phase-2, RIICO Industrial Area,
Bhiwadi

ol Phone: 01493-221435

L3

171



RAJA FORM - X
P?}?I?(;X N STATE POLLUTION CONTROL BOARD
RT OF THE STATE BOARD ANALYST
(See Rule - 24)

Re 0 ‘
ooPOrtNo. : 294, Final Report

Re

I liei:b?n%;f‘s/ 04/2021

Section(3) Oflfgect?at I Dr Rajendra Singh Meena, State Board Analyst duly appointed wnder sub

the 08/02/2021 ﬁ-wn 33 of f.he Water (Prevention & Control of Pollution) Act, 1974 received on

of CETP Bhiwa?l Mr Anil Bairwa, JSO, Bhiwadi ,RSPCB Bhiwadi _a sample of Waste Water

04/02/2%; The S I, Collected from Water collected from Tertiary Treated tank Collected on
. The Sample was in a condition fit for analysis as reported below :-

I furt i
her certify that I have analyzed the aforementioned sample on 15/04/2021 and declare the result of the

analysis to be as below :-
S.No. {Parameters Result

1 Zinc as Zn mg/l 0.0791

2 Copper as Cu mg/l 0.0682

3 Nickel as Ni mg/l 0.046

4  |Lead as Pb mg/l 0.147

5 Total Chromium as Cr mg/I NT

6 Iron as Fe mg/l 0.368

7 |Cadmium as Cd mg/l NT
The condition of the seals, fastening and container on receipt was as follows : Intact 7 ‘
Signed This On 15/04/2021 / ?/{/

" BOA A;L YST
Rajasthan State Pollution Control Board
Regional Office Alwar

D-Block, Ambedkar Nagar, Alwar-301001
Phone: 0144-2372996
Fax: 0144-2372996

D
\



M FORM - X
/ RAJASTHAN STATE POLLUTION CONTROL BOARD
/ REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)

Final Report

.gpm'x\n. . 633

oport (O 04/03/2021

peteby cetity that Vs Neha Agarwal, Sate
2 of the Water (Prey cntion & Control of Pollution)

Aairwa, JNO. Bhiwadi RSPCB Bhiwadi - a sample o
rtiary Treated tank Colleete

(ed under sub Scction(3) of Section
y the 16/02/2021 from Mr Anil
Collected

Board Analyst duly appoin
Act, 1974 received o
£ Waste Water of CETP . Bhiwadi ,
feoms Water colleeted from Te d on 16/02/2021. The Sample was i a condition
DL it anahsts s repotted below -

hat 1 have anabyzed the Aorementioned sample on (04/03/2021 and declare the result of the.

Vo, TN
4 ‘\""\*\\\i SOy {

T O N T FOSTY S _
N No. é\‘:\\':\mmm'x Result
;W . * w:} “_ SRR S R - o
"Jotal Suspended Solids mg | 3 B
N (hum:\r()\—;sm Demand (COD) mg/! o 204 ]
£ éi%m-('hcmxcul Oxaygen Demand (BOD) (3days at 27° C)y mg/l 4}
) N Ol & Grease nng MWWW__’;“M -
o Total Residual Chlorine as Cl2 my/l NT
- ‘Chlonde as Climg/l ‘ ﬂwwmﬁa MMMMMMMMMMMMMMMMMMMMMMMMM |
| 1.5 o o

H

p ;l"luoridc as F mg/l
The Comdition of the seals. fastening and container on receipt was as follows : Inta 7
< oped Hos Un 0470372021 C&XL\/L// '
BOARD ANALYST
Rajasthan State pollution Control Board
Regional Office Bhiwadi
G.O-1. Phasc-2, RIICO Industrial Arca.
Bhiwadi
Phone: 01493-221435




NTROL BOARD
ANALYST

FORM - X
ATE l’()LLUTION cO
THE STATE BOARD
(See Rule - 24)
Final Report

RAJASTHAN §1
REPORT OF

eport On 15/04/2021 . .4 wnder sub
hereby certify that 1 DY Rajendra Singh Meena, Sm(fc ?0‘;”1 fAIimlllyit‘oil))li\:tppfg;f received on
ecti See ' . Wafer (Prevention ¢ Control of Polit 1 ) . )
cction(3) of Section 53 of the Water (Preve (;i CapCB Chiwadi cample of Waste Water
’ cated tank Collected on

ye 19/02/2021  from Mr Anil Bairwa, JSO, Bhiwa ' T
£ CETP Bhiwadi , Collected from Water collected from Tertiary
sorted below -

16/02/2021. The Sample was in a condition fit for analysis as rcj
¢ on 15/04/2021 and declare t

cport No, 1 2052

he result of the

further certify that T have analyzed the aforementioned sampl
nalysis to be as below - N ‘MWWWMMM/”’”
T |zine e - 00761
Sy [Copperas Cu mgl I 0.0783 -
R NM as Ni mg/l ‘ M
et 0o
ol Chromiumas Crmgh | NT

e Tron as Fe mg/! 0.377

ANT ‘

¢
7 Cadmium as Cd mg/1
rher on receipt was as follows : Intact (| | S
/ / /// ////

mm};n of the scals, fastening and conta
signed This On 15/04/2021 / Z -
BOARD A\&pﬁf T
Rajasthan State Pollutitn Control Board
Regional Office Alwar
D-Block, Ambedkar Nagar, Alwar-301001
Phone: 0144-2372996
Fax: 0144-2372996



R Ay A o JORDL - X

‘\J&\bTHf\l\‘ STATE POLLUTION CONTROL BOARD L /
REPORT OF THE STATE BOARD ANALYST

. (See Rule - 24)

“port No. Final Report

“bor . 648
SPort On - 18/03/2021

nﬁ‘rt‘b\! Cert‘ ~

. g ity that 1 Ms Nehs .

3 of the Water (P:\T:l‘a 1‘&11.1‘:\;;‘31'\\':11‘ S(f\tc Board Analyst duly appointed under sub Section(3) of Scetion

airwa, JSO Bhiw% i‘-‘nu’op;\- (_ont.ml of Pollution) Act, 1974 received on the 01/03/2021 from Mr Anil

om Water C;)llCC(g(il(f: )3\511\ CB Bhiwadi  a sample of Waste Water of CETP , Bhiwadi , Collected
o . 'd from Tertinry Treated Tank  Collected on 01/03/2021 The St s was in litior

{ for analysis as reported below :- N cted © /03/2021. The Sample was ina condition

turther cortify the - . :
certity that T have analyzed the atorementioned sample on  18/03/2021 and declare the result of the

wlvsis to be as below -
8.No. |Parameters T -
: pH 7.87
s 2 Total Suspended Solids mg/l 46
=3 Chemical Oxygen Demand (COD) myg/l 162 -
4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l 36 T
5 Oil & Grease mg/l T —
e condition of the seals, fastening and container on receipt was as follows : Intact T )
S

igned This On 18/03/2021
BOARD ANALYST

Rajasthan State Pollution Control Board
Regional Office Bhiwadi
G.O-1, Phase-2, RIICO Industrial Area,
Bhiwadi
Phone: 01493-221435

o’
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Report No.
Report On
['hereby cert
33 of the W
Bairwa, JSO, Bhiwadi ,RSPCB Bhiwadi

FORM - X

RA\IASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)

. Final Report
. 654

. 22/03/2021
fy that ] Ms Neha Agarwal, State Board Analyst duly appointed under sub Section(3) of Sectio
ater (Prevention & Control of Pollution) Act, 1974 received on the 08/03/2021 from Mr Anil
a sample of Waste Water of CETP , Bhiwadi ,

Collected

from Water collected from Tertiary Treated Tank Collected on 08/03/2021. The Sample was in a condition
fit for analysis as reported below :-

I further certify that I have analyzed the aforementioned sample on 22/03/2021 and declare the result of the
analysis to be as below :-

T
|
|
;,
|
|
|
|
|

S.No. |Parameters Result
1 pH 7.56
2 Total Suspended Solids mg/I 142
K Chemical Oxygen Demand (COD) mg/! 137
4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/I 23
I Oil & Grease mg/! 1.5
6 Total Residual Chlorine as Cl2 mg/I NT
7 Chloride as Cl mg/1 489
8 Fluoride as F mg/l 1.26
The condition of the seals, fastening and container on receipt was as follows : Intact P
Signed This On 22/03/2021 ' A e
BOARD ANALYST

Rajasthan State Pollution Control Board
Regional Office Bhiwadi

G.0O-I, Phase-2, RIICO Industrial Area,
' Bhiwadi

(/ Phone: 01493-221435

11



FORM - X
RAJAlfngIOAN STATE POLLUTION CONTROL BOARD
“PORT OF THE STATE BOARD ANALYST
, (See Rule - 24)
“eport No. 2068 Final Report
(?eorlgbon ! 21/06/2021
certi : .
ecﬁoné) of fgeggz; IS?Zth?{'endrm Singh Meena, State Board Analyst duly appointed under sub
he 12/03/2021 from Mr Ani ¢ V?atcr (P’revcntmn & Control of Pollution) Act, 1974 received on
f CETP , Bhiwadi rC nil Bairwa, JSO, Bhiwadi ,RSPCB Bhiwadi a samplc of Waste Water
08 /03/202; iy ) ol.lected ﬁp}n V}fafer collected from Tertiary Treated tank Collected on
. The Sample was in a condition fit for analysis as reported below :-

N
s

further certify that I have analyzed the afor 5
; yzed the afore tioned sa - .
nalysis to be as below - rementioned sample on 21/06/2021 and declare the result of the

S. No. Parameters Result

1 Zinc as Zn mg/l 0.089 ]
2 Copper as Cu mg/] 0.252

3 Nickel as Ni mg/] 0.0163
4 Lead as Pb mg/l 0.169
5 Total Chromium as Cr mg/l NT
6 Iron as Fe mg/l 0.9891
7 Cadmium as Cd mg/l ANT

The condition of the seals, fastening and container on receipt was as follows : Inta;/eﬁ:% ] ///,,,

Signed This On 21/06/2021

7

BOARD AN /ST
Rajasthan State\f*éfﬁltion Control Board
Regional Office Alwar
D-Block, Ambedkar Nagar, Alwar-301001
Phone: 0144-2372996
Fax: 0144-2372996



FORM - X
RAJASTHAN STATE POLLUTION CcO
REPORT OF THE STATE BOARD
(See Rule - 24)
Final Raport

NTROL BOARD
ANALYST

cpurt No. © 679

‘k‘l‘»\)l‘( Ou : 16/04/2021
nm\.‘lw certify that 1 Ms Neha Agarwal, State Bonrd Analys

.3 '01 the Water (Prevention & Control of Pollution) Act, 1974 reccived on |
Aicwa, JSO. Bhiwadi RSPCB Bhiwadi o sample of Waste Water ol CETP
om Walter colleefed from Tertiary Treated Tank Colleeted on 25/03/2021. The Sample wa
(U for analysis as ceported below - '

der sub Section(3) of Section
he 25/03/2021 from My Anil
, Bhiwadi , Collected
s in a condition

{ duly appointed un

16/04/2021 and declare the result of the

further certify that 1 have analyzed the alorementioned sample on

nalysts to be as below - T
S No. Parameters e T T MMW_,M
: T S — — 1723 —
2 Total Suspended Solids mg/l | — Tgwww
r 3 Chemical Oxygen Demand (COD) myg/l 119 - -
i 4 - Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l 22.5M“M
5 Oil & Grease mg/l 1.1
e condition of the scals, fastening and container on receipt was as follows : Intact \:&(‘\l — i

signed This On 16/04/2021
BOARD ANALYST

Rajasthan State Pollution Control Board
Regional Office Bhiwadi
G.0-1, Phase-2, RIICO Industrial Area,
Bhiwadi
Phone: 01493-221435

S



FORM -X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)
Report No. Final Report

R : 2078
€port On : 2170672021 _

L hereby certify that 1 Dr Rajendra Singh Meena, Statc Board Analyst duly appointed under sub
Section(3) of Section 53 of the Water (Prevention & Control of Pollution) Act, 1974 received on
the 01/04/2021 from Mr Anil Bairwa, JSO, Bhiwadi ,RSPCB Bhiwadi 2 sample of Waste Water
of CETP , Bhiwadi , Collected from Water collected from Tertiary Treated tank  Collected on
25/03/2021. The Sample was in a condition fit for analysis as reported below :-

1 further certify that 1 have analyzed the aforementioned sample on 21/06/2021 and declare the result of the
analysis to be as below :-

S.No. |Parameters Result
1 Zinc as Zn mg/l 0.087
2 Copper as Cu mg/l 0.1437
3 Nickel as Ni mg/! 0.1363
4 Lead as Pb mg/l 0.162
5 Total Chromium as Cr mg/l o NT
6 Iron as Fe mg/l 2.013 P
| 7 Cadmium as Cd mg/l - NT

The condition of the seals, fastening and container on receipt was as follows : Intac
Signed This On 21/06/2021

Regional Office Alwar
D-Block, Ambedkar Nagar, Alwar-301001
Phone: 0144-2372996
Fax: 0144-2372996



FORM - X
N CONTROL BOARD

g; ' RAJASTHAN STATE POLLUTIO
. REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)
Final Report

Report No. 683
Report On 2 02/06/2021 ; . ‘ ' N
li\‘;rcb\f cortify that 1 Ms Neha Agarwal State Board Analyst duly appomtcd under sub Section(3) of Scctmfj
53 of the Water (Prevention & Control of Pollution) Act, 1974 received on (he 08/04/2021 from Mr Anil

PCB Bhiwadi 2 sample of Waste water of CETP, Bhiwadi , Collected

Lon 08/04/2021, The Sample was in a condition

Bairwa. JSO, Bhiwadi RS ’
from Water collceted {rom Tertiary ‘olleeted

fit for analysis as reported below -

Treated Tank (

1 further certify that T have analyzed the aforementioned sample on 02/06/2021 and declare the result of the

analyais 10 be as below :-

i S_ WIVO v P aram C‘f'C s - ST T T I{ esu l t

| ] - —— T BRI
S ot 7.19

( — o Total SUSPL’ndCd Solids me/l o ‘M wwwwwwwwwwww L :5 MMMMMMMMMM —
! ; o~ . N —————————— T T [ R ——— Ut
A, Chemical Oxygen Demand (COD) mg/l 167

i 4 : . e A

;‘ Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/| e
5 5 Oil & Grease mg/l [ 9 .

The conditior
1 , : -
of the seals. fastening and container on receipt was as follows : Intac\
\ }w,,‘_m/'

Signed This On 02/06/2021
BOARD ANALYST

Rajasthan State Pollution Control Board
Regional Office Bhiwadi

G.0-1, Phase-2, RIICO Industrial Area,
Bhiwadi

Phone: 01493-221435



AN FORM - X
' RAJASTHAN STATE POLLUTION CONTROL BOARD
- REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)
. Final Report
Report No. : 2081
Report O - 21/06/2021
I hereby certify that I Dr Rajendra Singh Meena, State Board Analyst duly appointed under sub .
Section(3) of Section 53 of the Water (Prevention & Control of Pollution) Act, 1974 received on
the 12/04/2021 from Mr Anil Bairwa, JSO, Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water
of CETP , Bhiwadi , Collected from Water collected from Tertiary Treated tank  Collected on
08/04/2021. The Sample was in a condition fit for analysis as reported below :-

I further certify that I have analyzed the aforementioned sample on 21/06/2021 and declare the result of the
analysis to be as below :-

~_W:Sh.ﬂx No.  |Parameters Result
1] Zinc as Zn mg/l 0.0104
L,M 2 Copper as Cu mg/I 0.1330
M Nickel as Ni mg/I 0.1199
4 Lead as Pb mg/I : 0.171
5 Total Chromium as Cr mg/l NT
6 Iron as Fe mg/l 3.002
7 Cadmium as Cd mg/l ' NT
T}le condition of the seals, fastening and container on receipt was as follows : Int 7
Signed This On 21/06/2021 ) pd
BOARD 'ST

Rajasthan State Psilutién Control Board
Regional Office Alwar
D-Block, Ambedkar Nagar, Alwar-301001
Phone: 0144-2372996
Fax: 0144-2372996



6/21/2021 . )

FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(Sce Rule - 24)
RS Final Report
Leport No. @ 709

reputOn 0 21/06/2021 ) i
t hereby certify that T Ms Neha Agarwal, State Board Analyst duly appointed under sub Section(3) of Section

£3 of the Water (Prevention & Control of Pollution) Act, 1974 received on the 09/06/2021 from .S:ollnn {Jﬂl,
J50. Bhiwadi RSPCB Bhiwadi  a sample of Waste Water of CETP , Bhiwadi , Collected from Final
Outlet Collected on 09/06/2021. The Sample was in a condition fit for analysis as reported below :-

I further certity that 1 have analyzed the aforementioned sample on 21/06/2021 and declare the result of the

analvsis to be as below ;-
f S. No. ! Parameters Result
: ;pH _ 7.67
2 ITotal Suspended Solids mg/l 21
3 Chemical Oxygen Demand (COD) mg/l 82
- 4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/I 11
s Oil & Grease mg/l 14
6 Total Residual Chlorine as Cl2 mg/I NT
7 | Chloride as Cl mg/I 540
8 Fluoride as F mg/l 1.35

ac condition of the seals, fastening and container on receipt was as follows : Intath/
<\

gned This On 21/06/2021
BOARD ANALYST

Rajasthan State Pollution Control Board
Regional Office Bhiwadi

G.0-1, Phase-2, RIICO Industrial Area,
Bhiwadi

Phone: 01493-221435

171



« FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(Sce Rule - 24)
Final Report

Report No. : 2120

Report On : 02/08/2021 A :
I hereby certify that I Dr Rajendra Singh Meena, State Board Analyst duly appointcd under sub Scction(3)

gi?egi;n 53Lof the Watcx" (Pr'cvcntion & Control of Pollution) Act, 1974 reccived on the 2 4/06/2021
c 11}13 t~od ﬂfn al:. JSO, Bhiwadi ,RSPCB Bhiwadi a samplc of Waste Water of CETP , Bhiwadi ,
oliccted from Final QOutlet  Collected on  09/06/2021. The Sample was in a condition fit for analysis as

reported below -
I further certify that I have analyzed the aforementioned sample on 02/08/2021 and declare the result of the

analysis to be as below :-
[ S. No. [Parameters Result
| 1 |ZincasZnmgn 0.185
{ 2 Copper as Cu mg/I o 0.006
§ 3 Nickel as Ni mg/1 - 10.048
4 Lead as Pb mg/l 0.096
5 Total Chromium as Cr mg/l NT
6 [ron as Fe mg/I . 0.408
7 Cadmium as Cd mg/l _—, |0.039
‘he condition of the seals, fastening and container on receipt was as follows : Intgc

igned This On 02/08/2021
BOARD/ANALYST
Rajasthan State Polkition Control Board
Regional Office Alwar
D-Block, Ambcdkar Nagar, Alwar-301001
Phone: 0144-2372996
Fax: 0144-2372996




7/19/2021

. FORM - X
RAJASTIAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)

Final Report
Report No. © 716 -

Report On : 19/07/2021 )

I hereby certify that 1 Ms Neha Agarwal, State Board Analyst duly appointed under sub Scction(3) of Section 53 of the \Yatex:

(Prevention & Control of Pollution) Act, 1974 reccived on the 30/06/2021 from Mr Anil Baivwa, JSO, Bhiwadi ,RSPCB Bhiwadi
a sample of Waste Water of CETP , Bhiwadi , Colleeted from Waler collected from Tertiary Treated Tank  Collected on

29/06/2021. The Sample was in a condition it for analysis as reported betow -

1 further certify that T have analyzed the aforementioned sample on 19/07/2021 and declare the result of the analysis to be as below :-

5. No. Parameters ) Result
N W -
3 Chemical O.\}*é&?ﬁh\:\x\d (COD) mg/l ' %20
4 |Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l 16
5 Oil & Grease mg/l Ll
6 Total Residual Chlorine as Cl, mg/l NT
"" Chloride as C} mg/l >17
B it g

Nt condll.xon of' the seals, fastening and container on reccipt was as follows : Intact —’
Signed This On 19/07/2021 —

BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Bhiwadi
G.O-], Phase-2, RIICO Industrial Area, Bhiwadi
Phone: 01493-221435



RAJASTHAN STATE

FORM - X ‘ v
POLLUTION CONTROL BOARD

REPORT OF 111 STATE BOARD ANALYST

Report No, - 2112

Report On ©20/09/2021

I hereby certity that 1 Dy Raje
Sccetion(3) of Section 53 of (e
the 02/07/2021 from Mr Anil By
of CETP |, Bhiwadi | Collected
29/06/2021. The S

[ further certify that | have

analyzed
g\j};lly«’%m[owpe as below ;-

ndra Singh Meena, State Bo
Water (Preve

ample was in a condition i fo

(Sce Rule - 24)
Final Report

ard Analyst duly appointed under sub
ntion & Control of Pollution) Act, 1974 received on
irwa, JSO, Bhiwadi sRSPCB Bhiwadi 4 sample of Waste Water
from Water collected from Tertiary Treated tank  Collected on
r analysis as reported below :-

the aforementioned sample on 20/09/2021 and declare the result of the

ParaWMm mmmmmmmmmmmmmmmm - Result
zincaszamgn ) 0.1190
| Copper as Cu mg/ B 0.1567
E&el as Ni mg/| 0.0130
“l:ggd as Pb mg/| 0.2549
il"otal Chromium as Cr mg/| NT
6 [ironasFomgl 0.0588
B 7 Cadmium as Cd mg/I - 0.0791
ﬁwe condit:i"on of the seals, fastening and container on receipt was as follows :/i“iﬁg%?i ye
Signed This On 20/09/2021 )

I V4
B(@M\i} ANALYST
Rajasthan State Péllution Control Board
Regional Office Alwar
D-Block, Ambedkar Nagar, Alwar-30100]
Phone: 0144-2372996
Fax: 0144-2372996

7

11t



19/2021

. FORM - X Q J
RAJASTIHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 24) ’
Final Report
ort No. @ 727
ort On © 19/07/2021 . . Wate
reby certify that I Ms Neha Agarwal, State Board Analyst duly appointed under sub Section(3) of Section 53 of ‘h;hy:}tkg
evention & Control of Pollution) Act, 1974 received on the 12/07/2021 from My Anil Bairwa, JSO, Bhiwadi ,RSPCE Bhiwad:
sample of Waste Water of CETP , Bhiwadi, Collected from Final Qutlet Collected on  12/07/2021. The Sample was in a
dition fit for analysis as reported below -

rther certify that I have analyzed the aforementioned sample on 19/07/2021 and declare the result of the analysis to be as below :-

S. No. Parameters Result

| o T 6.41
VVVVVVVV 2 Totl Suspended Solids mg/| h 1 R

3 Chemical Oxygen Dcnmhx‘;chlw(»C()D) mg/l . 87

4 ;Bio-Chcmical_Qxygcn Dcm:md (BOD) (3days at 27° C) mg/l ] R : 7

N . Qil & Grease mg/l ' A L2

_ Towl Residual Chlorine as Cl my/l ﬁ ‘ 0.2>
~Chloride as Cl my/Il 32 - ]

Fluoride as F my/| 06~3
ilign{;l;lti\:gstltglj/essil;aialstcning and container on receipt was as follows : Intact 3\"(\)\“’"_“_/

BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Bhiwadi
G.O-1, Phase-2, RIICO Industrial Area, Bhiwadi
Phone: 01493-221435




RAJASTI ¥ OLLU “X )
: IAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
| (Sce Rule - 24)
Report No. : 2127 rinstRepert
Report On : 2070972021
I hereby certify that 1 Dr Raje

ndra Singh Meena, State Board Analyst duly appointed under sub.
Scetion(3) of Section 53 of the ; 4 et

Walter (Prevention & Control of Pollution) Act, 1974  received on
u 2 . . X > ;
¢ 16/07/2021 from Mr Anil Bairwa, JSO, Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water

of CETP , Bhiwadi ,  Collected from Final Outlet  Collected on  12/07/2021. The Sample was in a
condition fit for analysis as reported below :- ‘

I furthfzx' certify that I have analyzed the aforementioned sample on 20/09/2021 and declare the result of the
analysis to be as below :-

S.No. [|Paramcters Result
1 Zinc as Zn mg/l 0.1247
2 Copper as Cu mg/I 0.1336
= 3 |Nickel as Nimg/l 0.1126
1 4 Lead as Pb mg/l 0.2749
S Total Chromium as Cr mg/l NT
6 Iron as Fe mg/l NT
7 Cadmium as Cd mg/l __|o.1004 7

The condition of the seals, fastening and container on reccipt was as follows : 17(3\

Signed This On 20/09/2021 ;EW /

BOW\‘P(LYST
Rajasthan State-Pollution Control Board

Regional Office Alwar
D-Block, Ambedkar Nagar, Alwar-301001
Phone: 0144-2372996
Fax: 0144-2372996

o\

114



$i5/21,4:39 PM
FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)
Final Report
Report No. : 733

Report On : 03/09/2021
I hereby certify that I Dr Sanjeev Kumar Sharma, State Board Analyst duly appointed under smih Section(3;

of Section 53 of the Water (Prevention & Control of Pollution) Act, 1974 received on the: 23/07/202 1
from Mr Anil Bairwa, JSO, Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water of CETP |, Bhiwadi ,
Collected from Final Outlet Collected on 23/07/2021. The Sample was in a condition fit fcor analysis as

reported below :-

I further certify that T have analyzed the aforementioned sample on 03/09/2021 and declare thes result of this
analysis to be as below :-
S. No. |Parameters Result
] pH 6.6
2 Total Suspended Solids mg/l 30
- 3 Chemical Oxygen Demand (COD) mg/I 85
4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/! 24
5 O1l & Grease mg/] 1.6
6 Total Residual Chlorine as Cl2 mg/! 0.4
7 Chloride as Cl mg/ 315.5
8 Fluoride as F mg/l 0.6
The condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 03/09/2021 «é}\\z//’“””‘““/

BOARD ANALYST
Rajasthan State Pollution Control Board
~ Regional Office Bhiwadi
G.O-I, Phase-2, RIICO Industrial Area,
Bhiwadi
Phone: 01493-221435

M



FORM - X
« RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST

(See Rule - 24)
Final Report

. Report No. : 2136

Report On : 20/09/2021

[ bereby certify that I Dr Rajendra Singh Meena, State Board Analyst duly appointed under sub
Section(3) of Section 53 of the Water (Prevention & Control of Pollution) Act, 1974 received on
the 02/08/2021 from Mr Anil Bairwa, JSO, Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water
of CETP , Bhiwadi , Collected from Final Outlet Collected on 23/07/2021. The Sample was ina

condition fit for analysis as reported below :-
/09/2021 and declare the result of the

[ further certify that I have analyzed the aforementioned sample on 20,

analysis to be as below :-
S. No. |Parameters Result
1 Zinc as Zn mg/1 0.1032
2 Copper as Cu mg/l 0.0175
0 3 Nickel as Ni mg/1 0.1018
4 Lead as Pb mg/l 0.1205
5  Total Chromium as Cr mg/l 0.0461
6 Iron as Fe mg/l 0.5739 P
7 Cadmium as Cd mg/] ‘ ) 0.0006 N
The condition of the seals, fastening and container on receipt was as follows : 17{:;{: ;/m /
Signed This On 20/09/2021 / ?
BOARD/ANALYST
Rajasthan State-Follution Control Board

Regional Office Alwar
D-Block, Ambedkar Nagar, Alwar-301001
Phone: 0144-2372996
Fax: 0144-2372996



9

/14121, 239 PM
FORM - X (
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST

(See Rule - 24)
Final Report

Report No. © 737
Report On : 06/098/2021 ) ' . B
: anjeev Kumar Sharma, State Board Analyst duly appointed under sub Section(3)

I hereby certify that I Dr § .
of Section 53 of the Water (Prevention & Control of Pollution) Act, 1974 received on the 11/08/2021

from Mr Anil Bairwa, JSO, Bhiwadi ,RSPCB Bhiwadi a samplc of Waste Water ofCE'E‘P , Bhiwad.i ,
Collected from Final Outlet (After Tertiary Treatment) Collected on  11/08/2021. The Sample was in a

condition fit for analysis as reported below -

[ further certify that I have analyzed the aforementioned sample on 06/09/2021 and declare the result of the

analysis to be as below -
L S. No. Parameters Result
I pH 6.6
2 Total Suspended Solids mg/l 36
3 |Chemical Oxygen Demand (COD) mg/ 94
4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l 25
~r S |01l & Grease mg/l 1.8
{ﬁ 6 ;Total Residual Chlorine as Cla mg/l 0.3
: 7 }Chloride as Cl mg/l 301.8
;’L 8 }Fluoride as F mg/I 0.7
The conditi se [ ing iner on recei :
Siemeq Thisog;)f;)t:/eos;jlzséistenmg and container on receipt was as follows : Intacted///
BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Bhiwadi
G.0O-1, Phase-2, RIICO Industrial Arca,
Bhiwadi
o Phone: 01493-221435

7

111



C

FORM -« X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
{(S5¢e Rule - 24)

Report No, ; 2154 Final Report

Report On 1 2070972021

iic}é(;;:j:i{3)ccf;’tg..Ufm I Dr Rajendra Singh Meena, State Board Analyst duly appointed under sub

vtAhc 24/%/2{: h u‘mfn 53 of the Water (lfz'(;V'c;ziif;ta & Control Qf' Pollution) Act, 1974 reccived on
ot )Z!' from Mr Anil Balrwa, JSO, Bhiwadi JSPCH Bhlwadl a sample of Waste Water

’o‘i‘ U}f P, Bhiwadi, Collected from Final Outlet(After Tertiary Treatment)y Collected on 11/08/2021.

The Sample was in a condition fit for analysis as reported belowr -

I lurthgr certify that I have analyzed the aforementioned sample on 20/09/2021 and declare the result of the
analysis to be as below - '

S.No.  |Parameters Result
I Zinc as Zn mg/l 09172
2 Copper as Cu g/l 0.0211
3; 3 Nickel as Ni mg/l 0.0143
4 Lecad as 'b mg/l 0.1729
5 Total Chromium as Cr mg/I 0.0423
6 fron as Fe my/l 0.037%
7 Cadmium as Cd mg/l WNT ’
The condition of the scals, ﬁxsteri)g and container on receipt was as follows © Inmf; ) /J —
Signed This On 20/09/2021 \/

BOARD Ayf LYST
Rajasthan State Pollution Control Board
Regional Office Alwar
D-Block, Ambedkar Nagar, Alwar-301001
Phone: 0144-2372996
Fax: 0144-2372996

J O V



9/1a/21. 2 46 PM

FORM - X .
RAJASTHAN STATE POLLUTION CONTROL}BOARD
REPORT OF THE STATE BOARD ANALYST
(Sce Rule - 24)
Final Report

Report No. : 744 (
ereh iy that 1 Dr : inte »r sub Scetion
fRﬁSI’Ot:b}?:;Cl‘tify tl/mt I Dr Sanjeev Kumar Sharma, State Board ‘Analyst dul%/ app(?mt‘(ji;}ng;l S a8I20:
of Section 53 of the Water (Prevention & Coutrol of Pollution) A?(', 1)74\)\/&@:}0} o Bhiwadi
from Mr Anil Bairwa, JSO, Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water b [: A
‘ ‘ 021. The Sample was in a condition it for analy

Collected from Final Outlet of CETP Collected on 17/08/2

as reported below -
. . . sclar result of
I further certify that T have analyzed the aforementioned sample on 06/09/2021 and declare the res

analysis to be ax below - ,
S. No. Zl’m'mnctcrs Result
l! ] pH : 6.5
{ 2 Total Suspended Solids mg/! 30
3 Chemical Oxygen Demand (COD) mg/l 81
t 4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/I 25
|5 |Oil & Grease mg/l | 1.6
[ ¢ Total Residual Chlorine as Cl2 mg/I 0.32
[ 7 Chloride as Cl mg/l 535
8 Fluoride as F mg/I : 0.6

he condition of the seals, fastening and
igned This On 06/09/2021

container on receipt was as follows : Intact
orl
BOARD ANALYST
Rajasthan State Pollution Control Boa
" Regional Office Bhiwadi
G.0-1, Phase-2, RIICO Industrial Are
Bhiwadi
Phone: 01493-221435

PRI



FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)
Final Report
Report No. : 2155

Report On : 2070972021

I hereby certify that I Dr Rajendra Singh Meena, State Board Analyst duly appointed under sub
Section(3) of Section 53 of the Water (Prevention & Control of Pollution) Act, 1974 received on
the 24/08/2021 from Mr Anil Bairwa, JSO, Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water
of CETP, Bhiwadi, Collected from Final Outlet of CETP Collected on 17/08/2021. The Sample was in
a condition fit for analysis as reported below :-

I further certify that I have analyzed the aforementioned sample on 20/09/2021 and declare the result of the
analysis to be as below :- :

B S No. |Parameters Result }

1 |Zincasznmgl 0.1232 |
2 éopper as Cu mg/l 0.0409 }
3 |Nickel as Ni mg/l 0.1246 ]
4 |Lead as Pb mg 0.1415

L % Total Chromium as Cr mg/l 0.0388

bbbbbbbbbbbb 6 Iron as Fe mg/l 0.2581
7 Cadmium as Cd mg/| NT o

The condition of the seals, fastening and container on reccipt was as follows : Intgii;% v
Signed This On 2070972021
BOARD AN&S
Rajasthan State Pollution Control Board

Regional Office Alwar
D-Block, Ambedkar Nagar, Alwar-301001

Phone: 0144-2372996

Fax: 0144-237299¢6

4

111



9/14/21, 2 56 PM
FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)
i Final Report
Report No. : 751

Report On : 09/09/2021

. . . 3\'
I hereby certify that I Dr Sanjeev Kumar Sharma, State Board Analyst duly appointed undel sub Section(3}

. 1
of Section 53 of the Water (Prevention & Control of Pollution) Act, 1974 received on the ;'7311/.08/?;32 |
from Mr Anil Bairwa, JSO, Bhiwadi ,RSPCB Bhiwadi a sample of Waste Water of CETP , Bhwadl, .
Collected from Final Outlet (After Tertiary Treatment) Collected on 31/08/2021. The Sample was i

condition fit for analysis as reported below :-

I further certify that 1 have analyzed the aforementioned sample on 09/09/2021 and declare the result of the

analysis to be as below -
S. No. Parameters Result
i pH ' 6.5
2 Total Suspended Solids mg/1 24
3 Chemical Oxygen Demand (COD) mg/l 73
4 'Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/! 23
5 Oil & Grease mg/l 1.2
6 Total Residual Chlorine as Clz mg/l 0.5
7 Chloride as Cl mg/l 480.2
8 Fluoride as F mg/l 0.4

The condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 09/09/2021 ' M
BOARD ANALYST
Rajasthan State Pollution Control Board

- Regional Office Bhiwadi

G.0-], Phase-2, RIICO Industrial Area,
Bhiwadi

Phone: 01493-221435




FORM - X (
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)
Final Report

Report No. : 2177

Report On : 20/10/2021 : der sub
Iipereby certify that I Dr Rajendra Singh Meena, State Board Analyst duly appointed un

. ived on
Section(3) of Section 53 of the Water (Prevention & Control of 'Pollutlon) Act,1197: Wl:sctil Water
the 20/09/2021 from Mr Anil Bairwa, JSO, Bhiwadi ,RSPCB Bhiwadi a sampl¢ O 31/08/2021.
of CETP , Bhiwadi, Collected from Final Outlet (After Tertiary Treatment) Collected on
The Sample was in a condition fit for analysis as reported below :-

I further certify that I have analyzed the aforementioned sample on 20/10/2021 and declare the result of the
analysis to be as below :-

S. No. Parameters , Result
] Zinc as Zn mg/l 0.3468
2 Copper as Cu mg/1 0.7592
3 Nickel as Ni mg/] 0.0958
4 Lead as Pb mg/l 0.2751
5 Total Chromium as Cr mg/] 0.0375
6 Iron as Fe mg/1 0.0408
7 Cadmium as Cd mg/l NT

The condition of the seals, fastening and container on receipt was as follows : Intact /| /
Signed This On 20/10/2021 ’
NALY,

BOARD A
Rajasthan State PollutionControl Board
Regional Office Alwar
D-Block, Ambedkar Nagar, Alwar-301001
Phone: 0144-2372996
Fax: 0144-2372996



QI27/21, 5 19 PM
( .

FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(Sce Rule - 24)
Final Report

Report No. : 762
appointed under sub

Report On @ 27/09/2021
I hereby certify that I Dr Sanjeev Kumar Sharma, Statc Board Analyst duly ;
ontrol of Pollution) Act, 1974 received on

*‘?eCﬁOn@) of Section 53 of the Water (Prevention & C

i ‘;Ccll;)409/202? « fr(‘)m Mr Anil Bairwa, JSO, Bhiwadi ,RSPCB Bhiwadi of Waste Water

'(I)'l o P, Bhl\vs_ldx s Co}lcctcd from Final Outlet (After Tertiary Treatment) C /2021,
¢ Sample was in a condition fit for analysis as reporied below :-

wmple on 27/09/2021 and dectare the resull of the

a samplc
ollected on 10/09

1 further certify that I have analyzed the aforementioned si

analvsis to be as below -
| S. No. }Pn rameters T T TRresult
f : gPH ) T ,6,__ ,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,
g - Total Suspended Solids mg/!l T s
3 Chemical Oxygen Demand (COD) mg/l T 70 T
4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/! T 2
R 0il & Grease mg/l 2.0 B
6 Total Residual Chlorine as Clz mg/l 0.7
7 |Chloride as Cl mg/l 503
] Fluoride as F mg/l 'E)T#M |
ner on receipt was as follows : Intact e

Thc condition of the seals, fastening and contai
Signed This On 27/09/2021
BOARD ANALYST
Rajasthan State Pollution Control Board
‘Regional Office Bhiwadi
G.O-1, Phase-2, RI1ICO Industrial Area,
Bhiwadi

Phone: 01493-221435




HISZS I DAR N ER R 2\Y

FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD (
REPORT OF THE STATE BOARD ANALYST
. (See Rule - 24)
Report No.o @ 783 Final Report
Report On 0 18/10/2021
I hereby certify that 1 Dr Sanjeey Kumar Sharma, State Board Analyst duly appointed under sub
scetion(d) of Seetion 83 of the Water (Prevention & Control of Pollution) Act, 1974 received on
the 3070972021 {from Mr Anil Bairwa, JSO. Bhiwadi ,RSPCB Bhiwadi  a sample ol Waste Water
ol CETP . Bhinadi . Collected from Final Qutlet (After Tertiary Treatment) € ollected on 30/09/2021.

The Sample was ina condition {it for analysis as reported below -

I further cortdy that T have analvzed the atorementioned sample on 181072021 and declare the result of the
analysis to be as below -

L S, No. Parameters : Result
- | Pl | | 7.75

§ 2 Total Suspended Solids mg/l 6Y
A Chemical Oxygen Demand (COD) mg/l 143

T 4 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l 32

S Oil & Grease ma'l 2.8

o Total Residual Chlorine as Cla mg/l 0.4

| 7 Chloride as Cl mg/! 530

8 Fluoride as F mg/l 0.7

The condition of the seals. fastening and container on receipt was as follows : Intagt

Siened This On 18/10/2022 A" -

BO f\}{%\l ALYST

Rajasthan State Pollution Control Board
Regional Office Bhiwadi

G.O-1, lesc 2, RIICO Industrial Area,
Bhiwadi

Phone: 01493-221435
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M/s Bhiwadi Jal Pradushan Nivaran Association (BJPNA),
Near New Bus Stand,Tijara Road,

Bhiwadi
Sub- Show cause notice intended refusal of application for consent to Operate
under the Water Act, 1974 and the Air Act, 1981: regarding
Ref- (i) Your Applications for Consent to operate under Air Act and Water Aét
dated05/06/2017 and 29/08/2017.
Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control
Board (hereinafter called as ‘the Board’) to initiate proceeding under the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 (hereinafter called as “the Air Act’) and Water
(Prevention & Control of Pollution) Act, 1974 (hereinafter called as ‘the Water Act’) for
violation of various provisions of the Act here-in-after shown:-

1. Whereas the Air Act came into force in the whole of the State of Rajasthan with effect
from 16/06/1981.

7. And whereas the Water Act came into force in the whole of the State of Rajasthan with
effect from 23/03/1974.

3. And whereas the Air Act has been enacted to provide for the prevention, control and
abatement of air pollution and the Water Act to provide for the prevention and control of
water pollution and for maintaining and restoring the wholesomeness of water.

4. And whereas keeping this in view the Board has been conferred power to take such steps
as are necessary for the prevention, control and abatement of air and water pollution.

5. And whereas, the common effluent treatment plant (CETP), Bbhiwadi is being
operated by SPV, namely Bhiwadi Jal Pradushan Nivaran Association (BJPNA).

6. And whereas, sample was collected from the outlet of CETP and the analysis report
indicates that the following parameter were exceeding the limit as per the EP Act,
1986. (copy of A/R is enclosed)

Sr. | Parameters ' Prescribed Analysis
no. limit result

1 Chemical Oxygen Demand (COD) mg/l 250 372

2 | Fixed Dissolved Solids 2100 2800
3 |BOD 30 52

4 | Sulphides 2.0 2.4

5 | Chlorides 1000 1060
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Email id. robhiwadi@gmail.com, Ph. 01493-221435

7. And whereas the above observations indicate that the operation and maintenance of ™ the
CETP is not proper and it requires improvement.

Therefore, in view of above, you are hereby directed to show causes as to why action be-
not initiated against the CETP under the provisions of the and the Water (Prevention &
Control of Pollution) Act, 1974.

You may submit reply to this office within a period of 15 days from the date of issue of
this notice, failing which stern action shall be initiated against Bhiwadi Jal Pradushan
Nivaran Association (BJPNA) without further notice in this matter.

(K.C. Gupta)
Regional Officer

Copy to- *”} o

(i) The CEE, Rajasthan State Pollution Control Board, Jaipur with a copy analysis
reports for information and necessary action at H.O. level.

Regional Officer
;
e
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RPCB/RO/BWD/2849/ L £187.24 Registered Date: 06.02.2019

M/s Bhiwadi Jal Pradushan Nivaran Association (BJPNA),
Near New Bus Stand, Tijara Road, Bhiwadi

Subject:- Show cause notice under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974,

Sample from the outlet of CETP (After Tertiary Treatment) collected by the Board
Official on dated 10/01/2020.

1

Ref

Sir,
This is without prejudice to the right of the Rajasthan State Pollution Control Board (herein after called as

“the Board") to initiate proceeding under the provisions of the Water (Prevention & Control of Pollution) Act, 1974
(hereinafter called as “‘the Water Act’) for violation of various provisions of the Act here-in-after shown:-

[.  And whereas, the Water Act came into force in the whole of the State of Rajasthan with effect from

23.03.1974. A
2. And whereas, the Water Act to provide for the prevention and control of water pollution and for
maintaining and restoring the wholesomeness of water.
And whereas, keeping this in view the Board has been conferred power to take such steps as are deemed
necessary for the prevention, control and abatement of water pollution and for maintaining and restoring

L

the wholesomeness of water.

4. And whereas, sample from the outlet of CETP (After Tertiary Treatment) being operated by the BIPNA,
Bhiwadi at near new bus stand, Tijara Road, Bhiwadi was collected on date 10/01/2020 and the analysis
report of sample collected indicate that following parameter was exceeding the prescribed limits:-

S. No. | Parameter Prescribed limit Results of Analysis
1 Biological Oxygen Demand 30 44

(BOD) mg/t

And whereas, it is evident from the Analysis Report that the operation & maintenance of the CETP is not -

o

proper and it requires improvement.
6. And whereas, above stated non- compliance of the provisions of the Water Act has been viewed seriously
by the Board.
Therefore, you are advised to improve upon operation and maintainenace of the CETP so as to get the
quality of treated effluent as per the standards and submit reply within a period of 15 days from the date
of issue of this notice, failing which stern action may be initiated against the BIPNA as per the rules

Your§sigeerely,
S,

S~
§ (Vivek Goel)
ol Regional Officer
s foye cter File o ¢
Copy to: Master File 2 %m\

» J—
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Regif(‘:i’fnal Office
RAJASTHAN STATE POLLUTION CONTROL BOARD
G. O.-1, Phase-1], RIA Bhiwadi, Ph. No. 01493-221435

REGISTERED

M/S Bhiwadi Jal Pradushan Nivaran Trust (BJPNT),
Opposite New Bus Stand, Tljara road,
Bhiwadi, Tehsil- Tijara,

District- Alwar

Sir,

Sub- Show cause notice under provisions of the Water (Prevention & Control of Pollution)

Act, 1974.

“Ref. Sample form the final outlet of CETP (After tertiary treatment) collected by the
Board’s officials on 08/02/2019. ' ’

This is without prejudice to the right of Rajasthan"State Pollution Control Board (herein After

referred to as ‘the Board’) fo initiate proceedings under the various provisions of Water (Prevention &
Control of Pollution) Act, 1974 (herein after referred to as “the Water Act ")for violation of provisions of

the Act here-in-after shown.-

1) And whereas the Water Act has come into force n whole of State of Rajasthan with

& 2)

3)

«

4)

from 23.3.1974.

effect

And whereas the Water Act has been enacted to provide for prevention & control of water

pollufion & for maintaining & restoring the wholesomeness of water.
And whereas keeping in view the Board has been conferred power to take such steps as arc

deemed necessary for prevention, control and abatement of water pollution.
And whereas, sample was collcted from final outlet of CETP (After tertiary treatment) being
operated by BJPNT was collected on 08.02.2019 and the analysis report of sample collcted

indicates following parameters excedding the prescribed limits.-

S. No.

Parameter

Prescribed limit

Resuits of Analysis

Biological oxygen demand
(BOD) mg/l .

30

46

Chemical Oxygen demand

(COD) mg/l

250

5)

6)

And whereas it is evident from the analysis report that the CETP is not being operated properly
and it has failed tg. trate 'the waste watcr upto th norms prescbied under the Environmnt

Potection Act, 1986.

And whereas above stated non-complaince of the provxsxons of the Water Act have been viewd

seriously by the Board.




Regyki'i({iynal Office
i RAJASTHAN STATE POLLUTION CONTROL BOARD
= G..0.-1, Phase-11, R1A Bhiwadi, Ph. No. 01493-221435
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Therefore, you are advised to improve upon operation and maintenance of the CETE so
as to get the quality of treated effluent as per the standard and submit action taken report withia a
period of 15 days from issyue of this notice, failing which, action shall be ititiated against the unit as ‘per
the rules.

Yours sinccrely

r

; : Regional Officer
Copy to Master File ' elc

Regional Officer.

BrrmiET
el
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M/S Bhiwadi Jal Pradushan Nivaran Trust (BJPNT),
Opposite New Bus Stand, TIjara road,

Bhiwadi, Tehsil- Tijara,

District- Alwar

Sub- Show cause notice under provisions of the Water (Prevention & Control of Pollution)
Act, 1974.

Ref: Sample form the final outlet of CETP (After tertiary treatment) collected by the
Board’s officials on 13/05/2019 and 23/05/2019.

Sir,
, This is without prejudice to the right of Rajasthan State Pollution Control Board (herein After
referred to as ‘the Board’) to initiate proceedings under the various provisions of Water (Prevention &

-Control of Pollution) Act, 1974(herein after referred to as “the Water Act”)for violation of provisions of

the Act here-in-after shown:-

1) And whereas the Water Act has come into fo,rce'in whole of State of Rajasthan with effect

from 23.3.1974.

2) And whereas the Water Act has been enacted to provide for prevention & contro! of water *
pollution & for maintaining & restoring the wholesomeness of water.

3) And whereas keeping in view the Board has been conferred power to take such steps as are
deemed necessary for prevention, control and abatement of water pollution.

4) And whereas, sample was collcted from final outlet of CETP (After tertiary treatment) being
operated by BJPNT was collected on 13.05.2019 and 23.05.2019 and the analysis report of
sample collcted indicates following parameters excedding the prescribed limits:-

S. Parameter . Prescribed limit Results of Analysis Results of Analysis
No. (13.05.2019) (23.05. 2019)
1 Biological oxygen 30 45, 62
demand (BOD) mg/i
2 Chemical Oxygen 250 -—- 270
demand (COD) mg/l :

5) And whereas it is evident from the analysis report that the CETP is not being operated properly
and it has failed to trate the waste water upto the norms prescbied under the Environmnt Potection

Act, 1986.
6) And whereas above stated non-complaince of the provisions of the Water Act have been viewd

seriously by the Board.
Therefore, you are advised to improve upon operation and maintenance of the CETP so

as to get the quality of treated effluent as per the standard and submit action taken report within a period
of 15 days from issyue of this notice, failing which, action shall be ititiated against the unit as per the

rules. »
: Yours sincerely

Regional Officer

Copy-to Master File ; - e\ :

\Reg;onal Officer
eIt
¢
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M/S Bhiwadi Jal Pradushan Nivaran Trust (BJPNT),
Opposite New Bus Stand, TIjara road,

Bhiwadi, Tehsil- Tijara,

District- Alwar

Sub- Show cause notice under provisions of the Water (Prevention & Control of Pollution)
Act, 1974.

Ref: Sample form the final outlet of CETP (After tertiary treatment) collected by the
Board’s officials on 01/08/2019.
Sir,

This is without prejudice to the right of Rajasthan State Pollution Control Board (herein A fter
referred to as ‘the Board’) to initiate proceedings under the various provisions of Water (Prevention &
Control of Pollution) Act, 1974(herein after referred to as “the Water Act™)for violation of provisions of

the Act here-in-after shown:-

1) And whereas the Water Act has come into force in whole of State of Rajasthan with effect

from 23.3.1974.
2) And whereas the Water Act has been enacted to provide for prevention & control of water ..

~ pollution & for maintaining & restoring the wholesomeness of water.
3) And whereas keeping in view the Board has been conferred power to take such steps as are

deemed necessary for prevention, control and abatement of water pollution.
And whereas, sample was collcted from final outlet of CETP (After tertiary treatment) being

operated by BJPNT was collected on 08.02.2019 and the analysis report of sample collcted
indicates following parameters excedding the prescribed limits:-

4)

S.No. | Parameter Prescribed limit__ | Results of Analysis T
1 Iron (Fe) mg/l 3 i14

And whereas it is evident from the analysis report that the CETP is not being operated properly
and it has failed to trate the waste water upto th norms prescbied under the Environmnt Potection

Act, 1986. :

6) And whereas above sta
seriously by the Board.

5)

ted non-complaince of the provisions of the Water Act have been viewd

Therefore, you are advised to improve upon operation and maintenance of the CETP so
as to get the quality of treated effluent as per the standard and submit action taken report within a period
of 15 days from issyue of this notice, failing which, action shall be ititiated against the unit as per the
rules.

Yours sincerely

Regional Officer

Copy to Master File el

Regional Officer
LEERYE Py,
e
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M/S Bhiwadi Jal Pradushan Nivaran Association (BJPNA),
Opposite New Bus Stand, Tljara road,

Bhiwadi, Tehsil- Tijara,

Distriet- Alwar

Sub- Show cause notice under provisions of the Water (Prevention & Control of Pollution)
Act, 1974.

Ref: Sample form the final outlet of CETP (After tertiary treatment) collected by the
Board’s officials on 15/10/2019.
Sir,

This is without prejudice to the right of Rajasthan State Pollution Control Board (herein After
referred to as ‘the Board’) to initiate proceedings under the various provisions of Water (Prevention &
Control of Pollution) Act, 1974(herein after referred to as “the Water Act”)for violation of provisions of
the Act here-in-after shown:-

1) And whereas the Water Act has ceme into force in whole of State of Rajasthan with effect
from 23.3.1974.

2) And whereas the Water Act has been enacted to provide for prevention & control of water
pollution & for maintaining & restoring the wholesomeness of water.

3) And whereas keeping in view the Board has been conferred power to take such steps as are
deemed necessary for prevention, control and abatement of water pollution.

4) And whereas, sample was collcted from final outlet of CETP (After tertiary treatment) being
operated by BJPNA was collected on 15/10/2019 and the analysis report of sample collected
indicates following parameters exceeding the prescribed limits:-

S. Parameter Prescribed limit Results of Analysis
No. (15.10.2019)
1 ‘Biological oxygen demand 30 : 66

| (BOD) mg/l

5) And whereas it is evident from the analysis report that the CETP is not being operated properly
and it has failed to trate the waste water upto the norms prescbied under the Environmnt Potection
Act, 1986.

6) And whereas above stated non-complaince of the provisions of the Water Act have been viewd
seriously by the Board.

Therefore, you are advised to improve upon operation and maintenance of the CETP so

as to get the quality of treated effluent as per the standard and submit action taken report within a period

of 15 days from issue of this notice, failing which, action shall be ititiated against the unit as per the rules.

Yours sincerely

-
.//

C\Q P

\\\1 v Reomnal Officer
§

Copy to Master File
Regxonal Officer

*\C ol
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M/S Bhiwadi Jal Pradushan Nivaran Association (BJPNA),
Opposite New Bus Stand, Tljara road,
Bhiwadi, Tehsil- Tijara,
District- Alwar
Sub- Show cause notice under provisions of the Water (Prevention & Control of Pollution) Act,
1974.
Ref. Sample from the final outlet of CETP collected by the Board’s officials on 23/09/2019.
Sir,
This is without prejudice to the right of Rajasthan State Pollution Control Board (herein After referred to as
‘the Board’) to initiate proceedings under the various provisions of Water (Prevention & Control of Pollution) Act,
1974 (herein after referred to as “the Water Actfor violation of provisions of the Act here-in-after shown.-
1) And whereas the Water Act has come into force in whole of State of Rajasthan with cffect from
23.3.1974.

2) And whereas the Water Act has been ecnacted to provide for prevention- & control of water pollution & for
maintaining & restoring the wholesomeness of water.
3) And whercas keeping in view the Board has been conferved power to take such steps as are deemed

necessary for prevention, control and abatement of water pollution.
4)  And whereas, sample was collected from outlet of CETP being operated by BJPNA on 23/09/2019 and the

analysis report of sample collected indicates following parameters exceeding the prescribed limits.-

S.No. | Parameter Prescribed limit Results of Analysis (23.09.2019)

1 Lead Pb as N mg/l 0.1 0.128

5) And whereas it is evident from the analysis report that the CETP is not being operated properly and it has
failed to treat the waste water upto the norms prescribed under the Environment Protection Act, 1936.
6) And whereas above stated non-compliance of the provisions of the Water Act have been viewed seriously
by the Board.
Therefore, you are advised to improve upon operation and maintenance of the CETP so as to get

the quality of treated cffluent as per the standard and submit action taken reporl within a period of 15 days from

Yotﬂ”wirely
S

| (Vivek Gocl)
) % & Regional Officer

Copy to Master File Q

-

Regionamrﬂ//

issue of this notice, failing which, action shall be initiated against the unit as per the rules.

;:}é/
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M/S Bhiwadi Jal Pradushan Nivaran Association (BJPNA),

Opposite New Bus Stand, Tljara road,
Bhiwadi, Tehsil- Tijara,
District- Alwar

Sub- Show cause notice under provisions of the Water (Prevention & Control of Pollution) Act,

1974.

Ref: Sample from the final outlet of CETP collected by the Board’s officials on 06/09/2019.

Sir,

This is without prejudice to the right of Rajasthan State Pollution Control Board (herein After referved to as

‘the Board’) to initiate proceedings under the various provisions of Water (Prevention & Control of Pollution) Act,

1974(hercin after referred to as “the Water Act”)for violation of provisions of the Act here-in-after shown.-

1) And whereas the Water Act has come into force in whole of State of Rajasthan with effect from

23.3.1974.

maintaining & restoring the wholesomeness of water.

2) And whereas the Water Act has been enacted to provide for prevention & control of water poltution & for

3) And whereas keeping in view the Board has been conferred power to take such steps as are deemed

necessary for prevention, control and abatement of water pollution.
4) And whereas, sample was collected from outlet of CETP being operated by BJPNA on 06/09/2019 and the

analysis report of sample collected indicates following parameters exceeding the prescribed limits.-

S. No. | Parameter

Prescribed limit

Results of Analysis (06.09.2019)

1 Ammonical Nitrogen as N mg/l

50

53

N

Total Kjheldahl Nitrogen as N mg/l

50

61

5) And whereas it is evident from the analysis report that the CETP is not being operated properly and it has

failed to treat the waste water upto the norms prescribed under the Environment Protection Act, 1986.

6) And whereas above stated non-compliance of the provisions of the Water Act have been viewed scriously

by the Board.

Therefore, you are advised to improve upon operation and maintenance of the CETP so as to zct

the quality of treated effluent as per the standard and submit action taken report within a period of 15 days from

issue of this notice, failing which, action shall be initiated against the unit as per the rules.

J/Qépy to Master File

Yours Sincerely

oo

(Vivek Gocl)

Rggﬁfﬁcer
LN
~

Regional Officer
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MY/S Bhiwadi Jal Pradushan Nivaran Trust (BJPNT),
Opposite New Bus Stand, TIjara road,

Bhiwadi, Tehsil- Tijara,

District- Alwar

Sub- Show cause notice under provisions of the Water (Prevention & Control of Pollution)
Act, 1974.

Ref: Sample form the final outlet of CETP (After tertiary treatment) collected by the
Board’s officials on 15/1 1/2019.
Sir,

This is without prejudice to the right of Rajasthan State Pollution Control Board (herein After
referred to as ‘the Board’) to initiate proceedings under the various provisions of Water (Prevention &
Control of Pollution) Act, 1974(herein after referred to as “the Water Act™)for violation of provisions of
the Act here-in-after shown:-

1) And whereas the Water Act has come into force in whole of State of Rajasthan with effect
from 23.3.1974.

2) And whereas the Water Act has been enacted to provide for prevention & control of water
pollution & for maintaining & restoring the wholesomeness of water.

3) And whereas keeping in view the Board has been conferred power to take such steps as are
deemed necessary for prevention, control and abatement of water pollution.

4) And whereas, sample was collcted from final outlet of CETP (After tertiary treatment) being
operated by BJPNT was collected on 15.11.2019 and the analysis report of sample collcted
indicates following parameters excedding the prescribed limits:-

S.No. | Parameter [ Prescribed limit Results of Analysis

1 | BOD (mg/l) 130 66

5) ‘And whereas it is evident from the analysis report that the CETP is not being operated properly
and it has failed to trate the waste water upto th norms prescbied under the Environmnt Potection
Act, 1986.
6) And whereas above stated non-complaince of the provisions of the Water Act have been viewd
seriously by the Board.

Therefore, you are advised to improve upon operation and maintenance of the CETP so
as to get the quality of treated effluent as per the standard and submit action taken report within a period
of 15 days from issyue of this notice, failing which, action shall be ititiated against the unit as per the

- rules. -
Yours sincerely
el
- Regional Officer
\/Copy to Master File

= —

Regional Officer
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M/S Bhiwadi Jal Pradushan Nivaran Association (BJPNA),
Opposite New Bus Stand, TIjara road,

Bhiwadi, Tehsil- Tijara, )

District- Alwar

Sub- Show cause notice under provisions of the Water (Prevention & Control of Pollution)
Act, 1974.

Ref: Sample form the final outlet of CETP (After tertiary treatment) collected by the
Board’s officials on 12/12/2019.
Sir,

This is without prejudice to the right of Rajasthan State Pollution Control Board (herein After
referred to as ‘the Board’) to initiate proceedings under the various provisions of Water (Prevention &
Control of Pollution) Act, 1974(herein after referred to as “the Water Act”)for violation of provisions of
the Act here-in-after shown:-

1) And whereas the Water Act has come into force in whole of State of Rajasthan with effect
from 23.3.1974.

2) And whereas the Water Act has been enacted to provide for prevention & control of water
pollution & for maintaining & restoring the wholesomeness of water.

3) And whereas keeping in view the Board has been conferred power to take such steps as are
deemed necessary for prevention, control and abatement of water pollution.

4) And whereas, sample was collcted from final outlet of CETP (After tertiary treatment) being
operated by BJPNA was collected on 12/12/2019 and the analysis report of sample collected
indicates following parameters exceeding the prescribed limits:-

S. Parameter Prescribed limit Results of Analysis
No. (12.12.2019)
1 Biological oxygen demand 30 60

(BOD) mg/l

5) And whereas it is evident from the analysis report that the CETP is not being operated properly
and it has failed to trate the waste water upto the norms prescbied under the Environmnt Potection

Act, 1986.
6) And whereas above stated non-complaince of the provisions of the Water Act have been viewd

seriously by the Board.
Therefore, you are advised to improve upon operation and maintenance of the CETP so
as to get the quality of treated effluent as per the standard and submit action taken report within a period
of 15 days from issue of this notice, failing which, action shall be ititiated against the unit as per the rules.

//-‘

, Regional Officer
Copy to Master File Ay
/

Regional Officer
e\
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M/S Bhiwadi Jal Pradushan Nivaran Trust (BJPNT ),
Opposite New Bus Stand, TIjara road,

Bhiwadi, Tehsil- Tijara,

District- Alwar

Sir,

Sub- Show cause notice under provisions of the Water (Prevention & Control of

Pollution) Act, 1974.

Ref: Sample form the final outlet of CETP (After tertiary treatment) collected by
the Board’s officials on 24/12/2020.

This is without prejudice to the right of Rajasthan State Pollution Control Board (herein

After referred to as ‘the Board’) to initiate proceedings under the various provisions of Water
(Prevention & Control of Pollution) Act, 1974(herein after referred to as “the Water Act”)for
violation of provisions of the Act here-in-after shown:-

D
2)
3)

4)

And whereas the Water Act has come into force in whole of State of Rajasthan with
effect from 23.3.1974.

And whereas the Water Act has been enacted to provide for prevention & control of
water pollution & for maintaining & restoring the wholesomeness of water.

And whereas keeping in view the Board has been conferred power to take such steps as
are deemed necessary for prevention, control and abatement of water pollution.

And whereas, sample was collcted from final outlet of CETP (After tertiary treatment)
being operated by BJPNT was collected on 24.12.2020 and the analysis report of sample
collcted indicates following parameters excedding the prescribed limits:-

S. No. | Parameter Prescribed limit Results of Analysis
1 BOD ( mg/l) 30 34
5) And whereas, sample was collcted from CETP treated water storage tank was collected

on 24.12.2020 and the analysis report of sample collcted indicates following parameters
excedding the prescribed limits:-

Parameter Prescribed limit Results of Analysis

BOD (mg/l) 30 475

0

7)

And whereas it is evident from the analysis report that the CETP is not being operated
properly and it has failed to trate the waste water upto th norms prescbied under the
Environmnt Potection Act, 1986.

And whereas above stated non-complaince of the provisions of the Water Act have been
viewd seriously by the Board.
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Regional Office
—Reiasthan RAJASTHAN STATE POLLUTION CONTROL BOARD
= G. O.-1, Phase-II, RIA Bhiwadi, Ph. No. 01493-221435
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Therefore, you are advised to improve upon operation and maintenance of the
CETP so as to get the quality of treated effluent as per the standard and submit action taken
report within a period of 15 days from issue of this notice, failing which, action shall be ititiated
against the unit as per the rules.

Yours sincerely

&\V . o

Regi(;;i;l Officer
Copy to Master File ol

g

lleg{g;al Officer

i

S



— Regional Office
RSt RAJASTHAN STATE POLLUTION CONTROL BOARD

oy G. O.-1, Phase-II, RIA Bhiwadi, Ph. No. 01493-221435
RPCB/RO/BWD/2849 § 21 B f%%‘:\% REGISTERED Date: 1\8.0% o2

M/s Bhiwadi Jal Pradushan Nivaran Trust (BJPNT),
Opposite New Bus Stand, Tljara road,

Bhiwadi, Tehsil- Tijara,

District- Alwar

Sub- Show cause notice under provisions of the Water (Prevention & Control of Pollution)
Act, 1974.

Ref: Sample form the final outlet of CETP (After tertiary treatment) collected by the
Board’s officials on 16/02/2021.
Sir,

This is without prejudice to the right of Rajasthan State Pollution Control Board (herein After
referred to as ‘the Board’) to initiate proceedings under the various provisions of Water (Prevention &
‘Control of Pollution) Act, 1974(herein after referred to as “the Water Act”)for violation of provisions of
the Act here-in-after shown:-

1) And whereas the Water Act has come into force in whole of State of Rajasthan with effect
from 23.3.1974. '

2) And whereas the Water Act has been enacted to provide for prevention & control of water
pollution & for maintaining & restoring the wholesomeness of water.

3) And whereas keeping in view the Board has been conferred power to take such steps as are
deemed necessary for prevention, control and abatement of water pollution.

4) And whereas, sample was collcted from CETP treated water storage tank was collected on
16.02.2021 and the analysis report of sample collcted indicates following parameters excedding
the prescribed limits:-

S. No. Parameter Prescribed limit Results of Analysis

1 BOD ( mg/l) 30 44

5) And whereas it is evident from the analysis report that the CETP is not being operated properly
and it has failed to trate the waste water upto th norms prescbied under the Environmnt Potection
Act, 1986.

6) And whereas above stated non-complaince of the provisions of the Water Act have been viewd
seriously by the Board.

Therefore, you are advised to improve upon operation and maintenance of the CETP so

as to get the quality of treated effluent as per the standard and submit action taken report within a period
of 15 days from issue of this notice, failing which, action shall be ititiated against the unit as per the rules.

.//

Regional Officer
Copy to Master File o)

(-
x” /
/

-Regional Officer



- Regional Office
Raesthan 0 RAJASTHAN STATE POLLUTION CONTROL BOARD
W G. O.-1, Phase-1II, RIA Bhiwadi, Ph. No. 01493-221435

RPCB/RO/BWD/2849 | 424 REGISTERED Date. “2,3.,'0‘3‘101{

M/S Bhiwadi Jal Pradushan Nivaran Association (BJPNA),
Opposite New Bus Stand, Tljara road,

Bhiwadi, Tehsil- Tijara, ‘

District- Alwar

Sub- Show cause notice under provisions of the Water (Prevention & Control of Pollution)
Act, 1974.
Ref: Sample form the final outlet of CETP collected by the Board’s officials on 01/03/2021.
Sir,

This is without prejudice to the right of Rajasthan State Pollution Control Board (herein After
referred to as ‘the Board’) to initiate proceedings under the various provisions of Water (Prevention &
Control of Pollution) Act, 1974(herein after referred to as “the Water Act”)for violation of provisions of
the Act here-in-after shown.-

1) And whereas the Water Act has come into force in whole of State of Rajasthan with effect from
23.3.1974.

2) And whereas the Water Act has been enacted to provide for prevention & control of water
pollution & for maintaining & restoring the wholesomeness of water.

3) And whereas keeping in view the Board has been conferred power to take such steps as are
deemed necessary for prevention, control and abatement of water pollution.

4) And whereas, sample was collcted from final outlet of CETP being operated by BJPNA was
collected on 01.03.2021 and the analysis report of sample collcted indicates following
parameters excedding the prescribed limits.-

S. No. Parameter Prescribed limit Results of Analysis

1 BOD ( mg/l) 30 | 36

5) And whereas it is evident from the analysis report that the CETP is not being operated properly
and it has failed to trate the waste water upto th norms prescbied under the Environmnt

Potection Act, 1986. \
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Regional Office
RAJASTHAN STATE POLLUTION CONTROL BOARD
G. O.-1, Phase-1I1, RIA Bhiwadi, Ph. No. 01493-221435

6) And whereas above stated non-complaince of the provisions of the Water Act have been viewd

seriously by the Board.

Therefore, you are advised to improve upon operation and maintenance of the CETP so

as to get the quality of treated effluent as per the standard and submit action taken report within a
period of 15 days from issyue of this notice, failing which, action shall be ititiated against the unit as per

the rules.

Yours sincerely

/
~Vivek Goel
Regional Officer

S

7
27



; Rajasthan State Pollution Control Board
Headquarter 4, Institutional Area, JhalanaDoongri, Jaipur-302004
Phone 0141-5159699, 5159604 e-mail: member-secretary@rpcb.nic.ir

Toll Free HelpLine No. : 18001806127 Ext. 7

7L ; ; D .y ;
//F-14(Tech-Bh1wad1) 15-CETP/RPCB ] 575 Date. (-1 } ¢ L?b o\

Email/ Registered Post

Chairman,

M/s Bhiwadi Jal PradushanNivaran Trust,
Oppo. New Bus Stand,

Tijara Road,

Email — cetppradushan@gmail.com

Sub: Tempering with data of OCEMS system-reg.
Ref: - Visit of the CETP 01.03.2021 by the Member Secretary.

The CETP was visited on 01.03.2021 by the Member Secretary of Rajasthan State
pollution Control Board. During visit real time data of continuous online effluent quality
monitoring system (OCEQMS) observed at the site and recorded. At the same time sample of
effluent was also collected from the final outlet.

The results of analysis of the sample collected during the visit on 01.03.2021 show
that the data reflected by the OCEQMS are have huge inconsistency with the results of
analysis performed in the laboratory, as shown hereunder:-

S.No. | Parameters OCEMS Manually Analyzed
Value

1 pH 7.74 7.87

2 BOD 13.72 36

3 COD 83.17 162

4 TSS 21.91 46

From above, it is evident that the OCEQMS has not been reporting correct values of
parameters and there is tempering within the system in data transmission. It is a serious issue
and defeats the whole purpose of installing OCEQMS.

You are directed to submit a report with details of the reason for such large
discrepancies in the system, take immediate steps for removing discrepancies and submit
details of steps/ action taken in this regard.

Your reply should reach this office by 05.07.2021 failing which the Board shall
proceed further to take stringent action against the CETP, including imposition of
environmental compensation.

This bears approval of the competent authority.

Q} (Niraj Mathur)
/w\;— GIC (Liquid Waste)
(géo(’.

Copy to the following for information/necessary action:-

1. CSO, RPCB, Jaipur.



Rajasthan State Pollution Control Board
Headquarter, 4, Institutional Area, JhalanaDoongri, Jaipur-302004
Phone: 0141-5159699, 5159604 e-mail: member-secretary@rpcb.nic.in

Toll Free HelpLine No. : 18001806127 Ext. 7

s

"}2{'/Regional Officer, Rajasthan State Pollution Control Board, Bhiwadi ~ Please verify and
comments on reply received, if any.

3. Master File, (Group Plastic Waste), RPCB, Jaipur.

¥

l

~T

. GIC (Liquid Waste)



RAJASTHAN STATE POLLUTION CONTROL BOARD

COMPARATIVE STATEMENT

Analysis Results of BIDA (Bhiwadi Integrated Development

Authority) STP, Bhiwadi

Parameter pH Total cob BOD Oil &
Suspende | (mg/L) (mg/L) Grease
d Solids (mg/L)
Sr.No. (mg/L)
Standards 5.5-9 100 250 30 10
Date of
Collection
1 16-03-18 8.23
2 31-05-18 8.48
3 09-07-18 7.12
4 25-09-18 8.78
5 12-10-18 6.18
6 12-11-18 7.33
7 04-02-19 7.51
8 29-03-19 7.24
9 10-04-19 7.64
10 13-05-19 7.37
11 12-06-19 7.16
12 15-07-19 7.97
13 08-08-19 7.9
14 17-09-19 7.8
15 31-10-19 7.62
16 18-11-19 7.48
17 12-12-19 7.78
18 10-01-20 7.87
19 05-02-20 7.73
20 20-02-20 7.64
21 15-06-20 7.45
22 22-07-20 7.79 8 71 21.5 1.2
23 06-08-20 7.58 35 82
24 21-09-20 7.64 23 96
25 28-10-20 7.58 105 180
26 25-11-20 7.42 135
27 09-12-20 7.6 132 29.5 1.7
28 11-01-21 7.85 1
29 16-02-21 7.39 1.5
30 08-03-21 7.44 2.8
31 15-06-21 7.76 1.3
32 05-07-21 7.77 2.2
33 11-08-21 7.3 1.2
34 10-09-21 7.5 1.7




RAJASTHAN STATE POLLUTION CONTROL BOARD

COMPARATIVE STATEMENT
Analysis Results of RHB (Rajasthan Housing Board) STP,
Bhiwadi
Parameter pH Total CoD BOD Oil &
Suspende | (mg/L) (mg/L) | Grease
d Solids (mg/L)
Sr.No. | (mg/L)
Standards 5.5-9 100 250 30 10
Date of

Collection
1 27-12-18 7.52 96.7
2 19-02-19 7.51 89
3 09-04-19 7.63 62
4 13-05-19 7.49 82
5 12-06-19 7.63 80
6 15-07-19 7.74 47
7 08-08-19 7.77 75
8 17-09-19 7.83 11
9 31-10-19 8.03
10 18-11-19 7.57 53
11 12-12-19 8.17 54
12 10-01-20 7.72 47
13 05-02-20 7.92 36
14 15-06-20 7.4 9
15 22-07-20 7.89
16 06-08-20 7.5 .
17 21-09-20 7.48 1.9
18 28-10-20 7.84 2.4
19 25-11-20 8.89 1
20 09-12-20 7.05 14
21 11-01-21 7.38 3
22 16-02-21 7.77 1.6
23 08-03-21 7.23 3.2
24 11-08-21 7.6 1.2
25 30-09-21 7.73 2




RAJASTHAN STATE POLLUTION CONTROL BOARD

Analysis Results of Mundana Mev, STP, Bhiwadi

COMPARATIVE STATEMENT

Parameter pH Total COoD BOD Oil &
Suspende| (mg/L) (mg/L) Grease
d Solids (mg/L)
Sr.No. (mg/L)
Standards 5.5-9 100 250 30 10
Date of
Collection
1 06-08-20 7.66 19 68 14 1.3
2 21-09-20 7.82 19 56 13 1
3 28-10-20 7.92 19 55 15 1
q 09-12-20 7.11 33 76 17 1
5 11-01-21 7.81 . 23 59 10.5 0.6
6 16-02-21 7.95 10 92 20 NT
7 08-03-21 7.82 55 75 16 0.8
8 15-06-21 7.51 31 84 14 0.7
9 05-07-21 7.28 19 38 12 0.7
10 11-08-21 7.7
11 30-09-21 7.67




RAJASTHAN STATE POLLUTION CONTROL BOARD

COMPARATIVE STATEMENT

Analysis Results of STP Near Existing BIDA, STP, Bhiwadi

Parameter pH Total CcoD BOD Oil &
Suspended | (mg/L) (mg/L) Grease
Solids (mg/L) (mg/L)
Sr.No.
Standards 5.5-9 100 250 30 10
Date of
Collection
1 09-12-20 7.59 22 40 14 NT
2 11-01-21 7.38 49 51 15.6 NT
3 16-02-21 7.69 21 152 27 2
4 08-03-21 7.59 58 78 17 0.6
5 05-07-21 8.38 31 77 14 1
6 11-08-21 7.6 30 62 16 1
7 10-09-21 7.5 33 19 1

70




RAJASTHAN STATE POLLUTION CONTROL BOARD

COMPARATIVE STATEMENT

Analysis Results of Santhalka STP, Bhiwadi

F Y

Parameter pH Total COoD BOD Oil &
Suspende | (mg/L) (mg/L) Grease
d Solids (mg/L)
Sr.No. | (mg/L)
Standards 5.5-9 100 250 30 10
Date of
Collection
1 11-01-21 7.77 69 43 13 NT
2 16-02-21 7.77 32 132 21.5 1.2
3 05-07-21 8.93 44 88 21 0.5
4 11-08-21 7.8 27 86 18 1.6
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‘Rajasthan State Pollution Control Boar

M 4, Institutional Area ,Jhalana Doongri Jaipur-302 004
| Ph: 5159600 Fax: 5159697

Registered A/D
F.14/T ech_Alwar(40l)RSPCB/MUID/ 12-STP/ 243~ 209% Date: 27-)o-2=i%

M/s Urban Improvement Trust,
Bhiwadi.

Subject: ' Show cause notice for refusal of the Consent to Operate * -~ .-i'- under the provisions of the

Water (Prevention and Control of Pollution) Act 1974 for 4 MLD STP at Bhiwadi.

Reference: (i) Show Cause Notice issued by Board dated 18/12/2014,
(i) Show Cause Notice issued by Board dated 28/9/2016.

Sir,

1. Whereas, the Water (Prevention and Control of Pollution) Act, 1974 (hereinafter referred to as the

“Water Act”) has come into force in whole of the State of Rajasthan w.c.f. 23/03/1974.

2. And whereas the Water Act has been enacted to provide for the prevention, control and abatement of

water pollution and for mamtammg and restoring the wholesomeness of water respectively.

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter referred
to as the “Board”) has been conferred powers to take such steps as are deemed nccessary for the

enforcement of the provisions of the aforesaid Act.

4. And whereas, the Urban Improvement Trust, Bhiwadi (hereinafter called as the “Project

Proponent”) is operating STP of 4 MLD capacity at Bhiwadi.

5. And whereas, Consent to Operate under Water Act was granted to STP (Bhiwadi) vide letter

No F(MUID)/Alwar(Tijara)/21(1)/2011-2012/9667-9669 dated 26/03/2012 with

specific
condition to prevent & control of water pollution. This consent was valid upto 31/12/2014.

6. And whereas P.P. was issued Show Cause Notice for intended refusal of Consent to Operate on

28/09/2016. However, P.P. has failed to submit any reply.

7. And whereas the STP (Bhiwadi) was inspected by the officials of the Board on 16/03/2018 and

following observation were made

No water balance record was provided at the STP.
One among three submerged motors at main pumping station was out of work.

e o

the neighbouring vacant area.

‘The pumping motor of Chlorine dose was damaged.
Laboratory conditions were miserable.
Housekeeping was very poor.

o

There was no mixing in the equalization tank because the equalizer was out of work.
Treated/untreated water effluent was being discharged under the boundary wall mto

TSS,COD and BOD in the treated effluent was found to be beyond prescribed limits.

8. And whereas Show Cause Notice for refusal of the pending Consent to Operate was issued on
18/12/2014 and again on 28/9/2016. However, no concrete action has been taken by the project

proponent.

9. And whereas the above observations clearly indicate that the STP Bhiwadi has not comphed
with the provisions of the Water Act and the conditions of the Consent to Operate letter dated

26/03/2012.

10. And whereas non compliance of the-provisions of the Water Act and the conditions of Consent
to Operate granted vide letter dated 26/03/2012 makes the Project Proponent liable for the

legal action under provisions of the Act.

If you have any objection against aforesaid intended action, you may submit your reply to this office
with a copy to Regional Office of the Board at Bhiwadi within a period of 15 days from the date of issue of thlS

notice, failing which, the intended action shall be taken without any further intimation.

This bears the approval of the competent authority.

Yours sincerely

(K.C.A. Arun Prasad)

Member Secretary

£



— 01493-221435
—Felesttian . ~ REGIONAL OFFICE
SRSy RAJASTHAN STATE POLLUTION CONTROL BOARD
| G. O.-1, Phase-II, RIA Bhiwadji

TN

RPCB/RO/BWD/2299/ 244 ¢ Date: 191/F).

The CEO, BIDA, I g ;

Bhiwadi ‘ —_—

Subject:- Show cause notice under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974. :

Ref :- Sample from the outlet of STP collected by the Board Officials on dated 04/02/2019.
Sir,

This is without préjudice to the right of the Rajasthan State Pollution Control Board (herein
after called as ‘the Board") to initiate proceeding under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter called as ‘the Water Act’) for violation of various
provisions of the Act here-in-after shown:-

I. And whereas, the Water Act came into force in the whole of the State of Rajasthan with effect
from 23.03.1974.

2. And whereas, the Water Act to provide for the prevention and control of water pollution and
for maintaining and restoring the wholesomeness of water.

3. And whereas, keeping this in view the Board has been conferred power to take such steps as

are deemed necessary for the prevention, control and abatement of water pollution and for -

maintaining and restoring the wholesomeness of water.

4. And whereas, sample from the outlet of STP being operated by the BIDA, Bhiwadi at new
Bhiwadi Mor, Sector-1, Bhiwadi was collected on date 04/02/2019 and the analysis report of
sample collected indicate following parameters exceeding the prescribed limits:-

S. No. | Parameter Prescribed limit Results of Analysis
1 Biological Oxygen 30 44
Demand (BOD) mg/l

5. And whereas, it is evident from the Analysis Report that the STP is not being operated
" properly and it has failed to treat the waste water upto the norms prescribed under the
Environment protection Act 1986.
6. And whereas, above stated non- compliance of the provisions of the Water Act have been
viewed seriously by the Board.

Therefore, you are advised to improve upon operation and maintggnance of the STP so as
to get the quality of treated effluent as per the standards and submit action taken report with 1& &\Pgﬂod
of 15 days from the issue of this notice, failing which, action shall be initiated agaist thesptiagry as
per the rules

Yours sincerely,

K.C. Gupta
Regional Officer
Copy to: Master File 2/ ¢

A s

Regional Officer
&l
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—Daasthan. .. REGIONAL OFFICE

8%  RAJASTHAN STATE POLLUTION CONTROL BOARD
| G. O.-1, Phase-II, RIA Bhiwadi

RPCB/RO/BWD/2299/ 2/4->- Date: / V/@ﬂfﬁ

7R 01493-22147

The CEO, BIDA,
Bhiwadi

Subject:- Show cause notice under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974.
Ref :- Sample from the outlet of STP collected by the Board Officials on dated 10/042019.

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board (herein
after called as ‘the Board’) to initiate proceeding under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter called as ‘the Water Act’) for violation of various
provisions of the Act here-in-after shown:-

1. And whereas, the Water Act came into force in the whole of the State of Rajasthan with effect
from 23.03.1974. :
2. And whereas, the Water Act to provide for the prevention and control of water pollution and
for maintaining and restoring the wholesomeness of water.
And whereas, keeping this in view the Board has been conferred power to take such steps as
are deemed necessary for the prevention, control and abatement of water pollution and for
maintaining and restoring the wholesomeness of water.
4. And whereas, sample from the outlet of STP being operated by the BIDA, Bhiwadi at new
Bhiwadi Mor, Sector-1, Bhiwadi was collected on date 10/04/2019 and the analysis report of
sample collected indicate following parameters exceeding the prescribed limits:-

2

S. No. | Parameter Prescribed limit Results of Analysis

1 Biological Oxygen 30 44

Demand (BOD) mg/l

5. And whereas, it is evident from the Analysis Report that the STP is not being operated
properly and it has failed to treat the waste water upto the norms prescribed under the
Environment protection Act 1986.

6. And whereas, above stated non- compliance of the provisions of the Water Act have been
viewed seriously by the Board.

Therefore, you are advised to improve upon operation and maintenance of the STP so as
to get the quality of treated effluent as per the standards and submit action taken report within a period
of 15 days from the issue of this notice, failing which, action shall be initiated agaist the unit as per
the rules

Yours sincerely,

o

K.C. Gupta
Regional Officer
Copy to: Master File | &

Regional Officer

L §
e



- Regional Office
. Reiosthiah RAJASTHAN STATE POLLUTION CONTROL BOARD
% G. O.-1, Phase-II, RIA Bhiwadi, Ph. No. 01493-221435
T
RPCB/RO/BWD/2299/ 93/~ ¥32_ Date: />/e&/ )3
The CEO, BIDA, By Hard
Bhiwadi

Subject:- Show cause notice under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974.
Ref :- Sample from the outlet of STP collected by the Board Officials on dated 13/05/2019.

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board (herein after
called as ‘the Board’) to initiate proceeding under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 (hereinafter called as ‘the Water Act’) for violation of various provisions of the Act
here-in-after shown:-

1. And whereas, the Water Act came into force in the whole of the State of Rajasthan with effect
from 23.03.1974.

2. And whereas, the Water Act to provide for the prevention and control of water pollution and for
maintaining and restoring the wholesomeness of water.

3. And whereas, keeping this in view the Board has been conferred power to take such steps as are
deemed necessary for the prevention, control and abatement of water pollution and for
maintaining and restoring the wholesomeness of water.

4, And whereas, sample from the outlet of STP being opeizég béy: Qf’i BIDA, Bhiwadi at new
Bhiwadi Mor, Sector-1, Bhiwadi was collected on date nd the analysis report of
sample collected indicate following parameters exceeding the prescribed limits:-

S. No. | Parameter . Prescribed limit Results of Analysis
1 Biological Oxygen 30 44
Demand (BOD) mg/l

5. And whereas, it is evident from the Analysis Report that the STP is not being operated properly
and it has failed to treat the waste water upto the norms prescribed under the Environment

protection Act 1986. :
6. And whereas, above stated non- compliance of the provisions of the Water Act have been viewed

seriously by the Board.

Therefore, you are advised to improve upon operation and maintainance of the STP so as to get the
quality of treated effluent as per the standards and submit action taken report within a period of 15 days
from the issue of this notice, failing which, action shall be initiated agaist the industry as per the rules

Yours sincerely,

K.C. Gupta
Regional Officer

Copy to: Master File ole

Regional Officer

olc



— Regional Office
JOLT RAJASTHAN STATE POLLUTION CONTROL BOARD
W G. O.-1, Phase-1I1, RIA Bhiwadi, Ph. No. 01493-221435
a7 4 o
RPCB/RO/BWD/2299/ 2.6 38 Date: @\ [§ g {? ‘

The CEO, BIDA,
Bhiwadi

Subject:- Show cause notice under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974.
Ref :- Sample from the outlet of STP collected by the Board Officials on dated 31/10/2019.

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board (herein after
called as ‘the Board’) to initiate proceeding under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 (hereinafter called as ‘the Water Act’) for violation of various provisions of the Act
here-in-after shown:-

1. And whereas, the Water Act came into force in the whole of the State of Rajasthan with effect
from 23.03.1974.

2. And whereas, the Water Act to provide for the prevention and control of water pollution and for
maintaining and restoring the wholesomeness of water.

3. And whereas, keeping this in view the Board has been conferred power to take such steps as are
deemed necessary for the prevention, control and abatement of water pollution and for
maintaining and restoring the wholesomeness of water. '

4. And whereas, sample from the outlet of STP being operated by the BIDA, Bhiwadi at new
Bhiwadi Mor, Sector-1, Bhiwadi was collected on date 31/10/2019 and the analysis report of
sample collected indicate following parameters exceeding the prescribed limits:-

S. No. | Parameter Prescribed limit Results of Analysis
1 Biological Oxygen 30 34
Demand (BOD) mg/l

5. And whereas, it is evident from the Analysis Report that the STP is not being operated properly
and it has failed to treat the waste water upto the norms prescribed under the Environment

protection Act 1986.
6. And whereas, above stated non- compliance of the provisions of the Water Act have been viewed
seriously by the Board.

Therefore, you are advised to improve upon operation and maintainance of the STP so as to get the
quality of treated effluent as per the standards and submit action taken report within a period of 15 days
from the issue of this notice, failing which, action shall be initiated agaist the industry as per the rules

Yours sincerely,

{
A \© eglonal Officer
Copy to: Master File e
\

N
&\ e

XRegional Officer

Gl
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- Regional Office
e BISSIEL e RAJASTHAN STATE POLLUTION CONTROL BOARD
Sy G. O.-1, Phase-I1, RIA Bhiwadi, Ph. No. 01493-221435
AT
RPCB/RO/BWD/2299/ 35 0| -2 872 Date: 20 .0 1.2

‘The CEO, BIDA,
Bhiwadi

Subject:- Show cause notice under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974.
Ref :- Sample from the outlet of STP collected by the Board Officials on dated 10/01/2020.

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board (herein after
called as ‘the Board’) to initiate proceeding under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 (hereinafter called as ‘the Water Act’) for violation of various provisions of the Act
here-in-after shown:-

1. And whereas, the Water Act came into force in the whole of the State of Rajasthan with effect
from 23.03.1974.

2. And whereas, the Water Act to provide for the prevention and control of water pollution and for
maintaining and restoring the wholesomeness of water.

3. And whereas, keeping this in view the Board has been conferred power to take such steps as are
deemed necessary for the prevention, control and abatement of water pollution and for
maintaining and restoring the wholesomeness of water.

4. And whereas, sample from the outlet of STP being operated by the BIDA, Bhiwadi at new
Bhiwadi Mor, Sector-1, Bhiwadi was collected on date 10/01/2020 and the analysis report of
sample collected indicate following parameters exceeding the prescribed limits:-

S. No. | Parameter Prescribed limit Results of Analysis
1 Biological Oxygen 30 42.5
Demand (BOD) mg/l

5. And whereas, it is evident from the Analysis Report that the STP is not being operated properly
and it has failed to treat the waste water upto the norms prescribed under the Environment
protection Act 1986.

6. And whereas, above stated non- compliance of the provisions of the Water Act have been viewed
seriously by the Board.

Therefore, you are advised to improve upon operation and maintainance of the STP so as to get the
quality of treated effluent as per the standards and submit action taken report within a period of 15 days
from the issue of this notice, failing which, action shall be initiated agaist the industry as per the rules

Yours sincerely,

AN

/‘—'—.
Vivek Goel

Regional Officer

Copy to: Master File Al Qﬂ

Regional Officer
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— Regional Office
—Balasthan. . RAJASTHAN STATE POLLUTION CONTROL BOARD
W G. O.-1, Phase-1I, RIA Bhiwadi, Ph. No. 01493-221435
RPCB/RO/BWD/2299/ 3406 Date: 28] 1/ / 2520
A,

The CEO, BIDA,
Bhiwadi

Subject:- Show cause notice under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974.
Ref :- Sample from the outlet of STP collected by the Board Officials on dated 28/10/2020.
Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board (herein after
called as ‘the Board®) to initiate proceeding under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 (hereinafter called as ‘the Water Act’) for violation of various provisions of the Act
here-in-after shown:-

1. And whereas, the Water Act came into force in the whole of the State of Rajasthan with effect
from 23.03.1974. ‘

2. And whereas, the Water Act to provide for the prevention and control of water pollution and for
maintaining and restoring the wholesomeness of water. : '

3. And whereas, keeping this in view the Board has been conferred power to take such steps as are
deemed necessary for the prevention, control and abatement of water pollution and for
maintaining and restoring the wholesomeness of water.

4. And whereas, sample from the outlet of STP being operated by the BIDA, Bhiwadi at new
Bhiwadi Mor, Sector-1, Bhiwadi was collected on date 31/10/2019 and the analysis report of
sample collected indicate following parameters exceeding the prescribed limits:-

S. No. | Parameter Prescribed limit Results of Analysis

1 Biological Oxygen 30 43
Demand (BOD) mg/l

2 Total Suspended solids 100 105
(TSS) mg/l

5. And whereas, it is evident from the Analysis Report that the STP is not being operated properly
and it has failed to treat the waste water upto the norms prescribed under the Environment
protection Act 1986.
6. And whereas, above stated non- compliance of the provisions of the Water Act have been viewed
seriously by the Board.

Therefore, you are advised to improve upon operation and maintainance of the STP so as to get the
quality of treated effluent as per the standards and submit action taken report within a period of 15 days

from the issue of this notice, failing which, action shall be initiated agaist the industry as per the rules

Yours sincerely,

o, .
TS
Regional Officer
Copy to: Master File el
k\ Lo
ST

V_“Region‘a”r Officer

Vi



- Regional Office
- Bolestan . RAJASTHAN STATE POLLUTION CONTROL BOARD
= G. O.-1, Phase-II, RIA Bhiwadi, Ph. No. 01493-221435

RPCB/RO/BWD/2299/ L{ b6y~ Date. 2\4:0'2, ,mwﬂ

CEQ, BIDA
Bhiwadi

Subject.- Show cause notice under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974.
Ref :-  Sample from the outlet of STP collected by the Board Officials on dated 08/03/2021.

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board (herein after
called as ‘the Board’) to initiate proceeding under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 (hereinafter called as ‘the Water Act’) for violation of various provisions of the Act
here-in-after shown.-

1. And whereas, the Water Act came into force in the whole of the State of Rajasthan with effect
from 23.03.1974.

2. And whereas, the Water Act to provide for the prevention and control of water pollution and
for maintaining and restoring the wholesomeness of water.

3. And whereas, keeping this in view the Board has been conferred power to take such steps as are

~ deemed necessary for the prevention, control and abatement of water pollution and for

maintaining and restoring the wholesomeness of water.

4. And whereas, sample from the outlet of STP being operated by the BIDA, was collected on date
08/03/2021 and the analysis report of sample collected indicate following parameters

exceeding the prescribed limits:-

S.No. | Parameter Prescribed limit Results of Analysis

1 Biological Oxygen 30 42
'Demand (BOD) mg/1

2 Total Suspended solids 100 136
mg/L

5. And whereas, it is evident from the Analysis Report that the STP is not being operated properly
and it has failed to treat the waste water upto the norms prescribed under the Environment

protection Act 1986.



""" Regional Office
—Raioslhan RAJASTHAN STATE POLLUTION CONTROL BOARD
W G. O.-1, Phase-II, RIA Bhiwadi, Ph. No. 01493-221435
e

6. And whereas, above stated non- compliance of the provisions of the Water Act have been
viewed seriously by the Board. '

Therefore, you are advised to improve upon operation and maintainance of the STP so as to get the

quality of trecated effluent as per the standards and submit action taken report within a period of 15

days from the issue of this notice, failing which, action shall be initiated against the unit as per the

ley'
//

Vivek Goel
Regional Officer

provisions of Water Act, 1974

ol

vy



Rajasthan State Pollution Control Board
Headquarter, 4, Institutional Area, JhalanaDoongri, Jaipur-302004
Phone :0141-2711263 e-mail : member-secretary@rpcb.nic.in

TollFreeHelpLine No. : 18001806127 Ext. 7

Registered A/D &e-mail

I 14/ Tech- Alwar(401)RPCB/ (12-STP)Y/ }38/ < Date: I{ i"zOZ\
( gief executive Officer,
" Bhiwadi Integrated Development authority (BIDA)
Bhiwadi
I3i stt-Alwar.
ioraail @ alwar jaipur@gmail.com

Subject:- Show Cause Notice for intended prosecution for violation of section 25/26 read with
section 44 of the Water (Prevention & Control of Pollution) Act, 1974 for 4 Mi.D

STP at Bhiwadi, Distt- Alwar.

Reference:- (i) This office letter dated 21.08.2020.
Sir,

1. Whereas the Water (Prevention & Control of Pollution) Act, 1974 (herein after re ferred 10
as the Water Act) came into force in the whole of the State of Rajasthan with effect trom
23.03.1974.

2. And whereas the Water Act has been enacted to provide for the prevention and conirol of
water pollution and for maintaining and restoring the wholesomeness of water.

3. And whereas keeping this in view the Board has been conferred power to take such sieps
as are deemed necessary for the prevention, control and abatement of water pollution.

4. And whereas under the provisions of section 24 of the Water Act, no person shall
knowingly cause or permit any poisonous, noxious or polluting matter, determined in
accordance with such standards as may be laid down by the State Board, to enter into any

e stream or well or sewer or on land.

And whereas under the provisions of se

N oo w»

ction 25/26 of the Water Act, no person shall without the previous Consent of the Stule
Board establish or take any steps to establish, any industry, operation or process of any

treatment and disposal system or any extension or addition thereto, which is likely 10
’ discharge sewage or trade effluent into a stream or well or sewer or on land or bring into
/S\‘ use W or altered outlet for the discharge or sewage or trade effluent or begin 10 make

(&) /Sgnés discharge of sewage or trade effluent.

whereas section 44 provides for whoever contravenes the provisions of section 25 or

26 shall be punishable with imprisonment for a term which shall not be less than one year

six months but which may extend to six years with fine.

Q' And whereas, Bhiwadi Integrated Development Authority(BIDA), Bhiwadi
?\ " (hereinafter called as the “Project Proponent”) is operating STP of 04 MLD capacity

A0\ :
P at Bhiwadi.

W 10. And whereas, the STP was inspected on 20.02.2020 by officials of the Board and it

was observed that:-
'QN




11.

12.

13.

14.

16.

17.

a. The STP was non-operational.

b. Lumps of sludge was floating on the surface of treated sewage collection tapk
which shows that STP is not being operated properly.

c. Flow measurement facilities have not been provided at final outlet of treated
scwage discharge.

d. Log book of STP operation and routine analysis of sewage water was not being
maintained.

e. Waste water through a flexible pipe line was being discharged into adjacent plot,
which was accumulated in open plot forming a cesspool.

And whereas, the analysis results of the sample of effluent collected on 20/02/2020
from treated water collection tank of STP shows that the effluent at the outlet does
not conform to the standards prescribed in respect of Bio-Chemical Oxygen Demand
(48 mg/l against limit of 10 mg/l), Total Suspended Solids (71 mg/l against limit of 20
mg/l and Chemical Oxygen Demand (145 mg/l against limit of 50 mg/l).

And whereas, a show cause notice was issued by the Board vide letter dated
13.03.2020 and reply received at this office on 23.06.2020 found inadequate. (
And whcreas, an O.B.H. was held on 05.08.2020 and O.B.H was attended by an
official who was not well versed with the issue nor any written reply/evidences have
been submitted by the project proponent with regards to claims of having improved
system/operation and maintenance of the STP.

And whereas, the above observations show that the Project Proponent has fai!cd to

comply provision of the Water Act.

. And whereas, your application for Consent to Operate dated 28.08.2014 has been

refused on 21.08.2020 under the Water Act for the reasons mentioned thercin.

And whereas, you are operating the STP without prior Consent to Operate under the
provision of Water Act, and making discharge of polluted and obnoxious matter in
excess of the prescribed limits, which is violation of the Water Act and a punishable
offence under section 44 of the Water Act.

And Whereas, section 48 of the Water Act provides that in case an offence under this
Act has been committed by any Department of Government, the Head of the
Department shall be deemed to be guilty of the offence and shall be liable to be
proceeded against and punished accordingly. o

18. And Whereas the Hon’ble NGT in the matter of O.A No. 593/2017 in its order datced

28.08.2019 has given following directions regarding imposition of Environmental

compensation for violation of the rules:-

“All the Local Bodies and or the concerned departments of the
State Government have to ensure 100% treatment of the
generated sewage and in default to pay compensation which
is to be recovered by the States/UTs, with effect from
01.04.2020. In default of such collection, the States/UTs are
liable to pay such compensation. The CPCB is to collect the
same and utilize for restoration of the environment”.

19. And whereas the Hon’ble NGT in O.A no. 593/2017 Paryavaran Suraksha Samiti &

Anr. V/s Union of India & Ors. in its order dated 21.09.2020 has inter-alia dirccted

as under:-
(i) That state may ensure that STPs meet the laid down norrms
and remedial action be taken wherever norms are not mct.
(ii) It must be ensured that no untreated sewage/ effluent 1s
discharged into any water body.



\*-a-’
20. And therefore, the Board, in view of the above non compliances and violation intends
to initiate legal action against the Project Proponent under section 43/44 of the Water
Act,

If you have any submission/reply to the intended action, you may submit your reply 1o this
office along with copy to R.O, Bhiwadi by 15.01.2021 failing which State Board will be
constraint to initiate legal action Under Section 43/ 44 of the Water Act, against the Project
Proponent for violating provisions of the Water Act.

This bears approval of the competent authority.

Yours Sincerely

— ] —
(Nira) Mathur)
GIC, Liquid Wastc

.1 4/Tech- Alwar(401)RPCB/ (12-STP)/ Date:

Copoyto followmg for information / necessary action:
egional Officer, Rajasthan State Pollution Control Board, Bhiwadi —Please discuss the

issue with officials of BIDA, Bhiwadi and explain the provisions of Water Act and
directions of Hon’ble NGT.
(i1) Master File, Liquid waste, RPCB, Jaipur.

f
i
'al

GIC, Liquid Waste

"’



e Regional Office
—_—— RAJASTHAN STATE POLLUTION CONTROL BOARD)
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N G. 0.1, Phase-11, RIA Bhiwadi,
Ph. No. 01493-221435
RPCB/RO/BWD/2815/ .31 . 234 1_ Date: &/orlig

The Commissioner
Municipal Council
Bhiwadi

Sub: - Show Cause notice under section 33-A of Water (Prevention &, Control of Pollution) Act
1974 and section 31-A of Air (Prevention &, Control of Pollution) Act 1981

Ref: - lnspection of the STP carried on date 27/12/2018.

Sir,
This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereina fter
called as ‘the Board’) to initiate proceeding under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 (hereinafter called as ‘the Water Act’) and the Air (Prevention & Control of

Pollution) Act, 1981 for violation of various provisions of the Acts here-in-after shown:-

1) And whereas the Water Act came into force in the whole of the State of Rajasthan with effect from

23.03.1974.
2) Whereas the Air Act came into force in the whole of the State of Rajasthan with effect from

16.6.1981. .
3) And whereas the Air Act has been enacted to provide for the prevention, control and abatement of air .
pollution and the Water Act to provide for the prevention and control of water pollution and for
maintaining and restoring the wholesomeness of water.
4) And whereas keeping this in view the Board has been conferred power to take such steps as are
deemed necessary for the prevention, control and abatement of air and water pollution.
5) And whereas an inspection of STP was carried out by Board officials .on 27/12/2018.
6) And whereas during inspection it has been observed that:-
i. That the STP is in partial operation and is being operated without obtammg prior Consent to
Operate from the State Board.
ii. That Flow measurement facilities have not been provided at inlet and outlet of STP.
iii. That records of sewage received at STP is not being maintained.
iv. That Log book of STP operation was not being maintained.
v. That Arrangement for disinfection of treated waste water (Chlorine contact) have not been

installed yet.
vi. That no arrangements have been provided to collect the sludge accumulated at the bottom of

the batch reactor.

vii. That Centrifuge/Filter press for dewatering of sludge have not been installed.

viii. That the sludge generated from the grit separation unit is being collected in the open
containers and is being disposed in the open land of RHB near the boundary of STP in
haphazard manner.

ix. That the analysis report of treated waste water indicates that parameters BOD, COD, Oil &
Grease are exceeding the prescribed standards. (Copy of analysis report enclosed).



—_ Regional Office

——=  RAJASTHAN STATE POLLUTION CONTROL BOARD
&7 G. O.-1, Phase-1I, RIA Bhiwadi,

| Ph. No. 01493-221435

x. That treated waste water is neither being utilized for plantation/horticulture nor this treated
waste water is in conformity with the standards prescribed under EP Act’86 for disposal into
inland surface water.

xi. That the entire treated effluent is being pumped through an underground plpelme to on open
land adjoining the STP, this created a pool of effluent on the land adjoining to STP. ;

xii. That you have failed to comply the Condition No. 08,10,11,12,13 mentioned in the Consent to
Establish issued by the State Board vide letter no. F(PLG)/Alwar(Tijara)/41(1)/2017-
2018/5836-5838 dated 29/02/2017.

7) And whereas the above observations indicate that the you have failed to comply with the
provisions of the Water Act and Air Act.

| 8) And whereas above stated non- compliances and violations of the provisions of the Air Act
and Water Act has been viewed seriously by the Board.

You are therefore advised to submit your reply in this regard within a period‘of 15 days from
the date of issue of this notice, failing which strict legal action may be 1mtlated without any

further notice.
- f’? .
{,ﬂy\/’/\w’/\w«u-mﬂ‘”

(K.C.Gupta)
Regional Officer,
Bhiwadi

O/ C

Copy to: -
1. Master File

/
e
AN
Regional Officer,
Bhiwadi

O/



101493-221435 (

Tl REGIONAL OFFICE B
¥a%¥  RAJASTHAN STATE POLLUTION CONTROL BOARD
- G. O.-1, Phase-II, RIA Bhiwadi ;
RPCB/RO/BWD/2815/ & /Y- 3T ~ Date: /¥ jos])

The Commissioner
Municipal Council,
Bhiwadi

Subject:- Show cause notice under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974.
Ref :- Sample from the outlet of STP collected by the Board Officials on dated 09/042019.

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board (herein
after called as ‘the Board’) to initiate proceeding under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter called as ‘the Water Act’) for violation of various
provisions of the Act here-in-after shown:-

1. And whereas, the Water Act came into force in the whole of the State of Rajasthan with effect
from 23.03.1974.

2. And whereas, the Water Act to provide for the prevention and control of water pollution and
for maintaining and restoring the wholesomeness of water. v

3. And whereas, keeping this in view the Board has been conferred power to take such steps as
are deemed necessary for the prevention, control and abatement of water pollution and for
maintaining and restoring the wholesomeness of water.

4. And whereas, sample from the outlet of STP being operated by you at Rajasthan Housing
Board arravali Vihar, Bhiwadi was collected on date 09/04/2019 and the analysis report of
sample collected indicate following parameters exceeding the prescribed limits:-

S. No. | Parameter Prescribed limit Results of Analysis

1 Biological Oxygen 30 50

Demand (BOD) mg/l

5. And whereas, it is evident from the Analysis Report that the STP is not being operated
properly and it has failed to treat the waste water upto the norms prescribed under the
Environment protection Act 1986.

6. And whereas, above stated non- compliance of the provisions of the Water Act have been

viewed seriously by the Board.

Therefore, you are advised to improve upon operation and maintenance of the STP so as
to get the quality of treated effluent as per the standards and submit action taken report within a period
of 15 days from the issue of this notice, failing which, action shall be initiated agaist the unit as per
the rules

Yours sincerely,

K.C. Gupta
Regional Officer

Copy to: Master File e
Regional Officer

y

o{e
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R REGIONAL OFFICE

Y%y  RAJASTHAN STATE POLLUTION CONTR(O!. BOARD
A L G. O.-1, Phase-II, RIA Bhiwadi
RPCB/RO/BWD/2815/ tGec tha g o Date: ¢afedl) )9

The Commissioner,
Municipal Council,
Bhiwadi

Subject:- Show cause notice under the provisions of the Water (Preventicn & Contro!l of
Pollution) Act, 1974.

Rel - Sample from the outlet of STP collected by the Board Officials vi dirred 15/07/20 1 ¢
Sir,

This is without prejudice to the right of the Rajasthan State Pollution Central Board (herzin
after called as “the Board’) to initiate proceeding under the provisions of the Waic: (Prevention &
Control of Pollution) Act. 1974 (hereinafter called as ‘the Water Act’) for vioiztion of various
provisions of the Act here-in-after shown:-

I. And whereas, the Water Act came into force in the whole of the State of Kajusthan with efiect
from 23.03.1974.
And whereas, the Water Act to provide for the prevention and control of water pollution und
for maintaining and restoring the wholesomeness of water.

2

J

3. And whereas, keeping this in view the Board has been conferred power i tuive such steps s
are deemed necessary for the prevention, control and abatement of wa: . lution and fir
maintaining and restoring the wholesomeness of water.

4. And whereas, sample from the outlet of STP being operated by the Musiicipal Counzii.

Bhiwadi at Rajasthan Housing Board, Arravali Vihar, Bhiwadi wa. collected on dawc

[5/07/2019 and the analysis report of sample collected indicate foiioving paramerers

exceeding the prescribed limits:-

' S.No. | Parameter | Preseribed limit Re51lls.-;“'>q:':\llzll)'sis ]
1 Biological Oxygen 30 37
Demand (BOD) mg/l

5. And whereas, it is evident from the Analysis Report that the STP is 1ol heing operuz'-ed“
properly and it has failed to treat the waste water upto the norms presciibed under dic
Environment protection Act 1986. :

6. And whereas, above stated non- compliance of the provisions of the Water Act have been

viewed seriously by the Board.

Therefore, you are advised to improve upon operation and maintainance ot the STP s @
to get the quality of treated effluent as per the standards and submit action taken 1. o within a pes ¢ i
of I5 days from the issue of this notice, failing which, action shall be initiated agaist the industry as
per the rules

Y ours sincercly.

o —

K.C. Guma
Kegional Ofticer
Copy to: Master File e

fogtonal Otficer
G/C
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— el REGIONAL OFFICE |
%>  RAJASTHAN STATE POLLUTION CO? “BOARD
A 4 G. O.-1, Phase-II, RIA Bhiwadi
RPCB/RO/BWD/2815/ Fho2-[loy | Date: ©604j5

The Commissioner,
Municipal Council,
Bhiwadi

Subject:-  Show cause notice under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974,
Ref :- Sample from the outlet of STP collected by the Board Officials on dated 08/08/2019.

Sir, :

This is without prejudice to the right of the Rajasthan State Pollution Control Board (herein
after called as ‘the Board®) to initiate proceeding under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter called as ‘the Water Act’) for violation of various
provisions of the Act here-in-after shown:-

I. And whereas, the Water Act came into force in the whole of the State of Rajasthan with effect
from 23.03.1974.

2. And whereas, the Water Act to provide for the prevention and control of water pollution and
for maintaining and restoring the wholesomeness of water.
3. And whereas, keeping this in view the Board has been conferred power to take such steps as

are deemed necessary for the prevention, control and abatement of water pollution and for
maintaining and restoring the wholesomeness of water.

4. And whereas, sample from the outlet of STP being operated by the Municipal Council,
Bhiwadi at Rajasthan Housing Board, Arravali Vihar, Bhiwadi was collected on date
08/08/2019 and the analysis report of sample collected indicate following parameters
exceeding the prescribed limits:-

' S. No. | Parameter Prescribed limit Results of Analysis
1 Biochemical Oxygen 30 37
| Demand (BOD) mg/i
5. And whereas, it is evident from the Analysis Report that the STP is not being operated
properly and it has failed to treat the waste water upto the norms prescribed under the
Environment protection Act 1986.
6. And whereas. above stated non- compliance of the provisions of the: Water Act have been

viewed seriously by the Board.

Therefore, you are advised to improve upon operation and maintainance of the STP so as
to get the quality of treated effluent as per the standards and submit action taken report, also provide
the details about the disposal of STP treated water within a period of 15 days from the issue of this
notice, failing which, action shall be initiated agaist the industry as per the rules

Yours sincerely,

K.C. Gupta
Regional Officer
Copy to: Master File B/Q

o

Regional Officer
e
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, REGIONAL OFFICE
RAJASTHAN STATE POLLUTION CONTROL BOARD
G. O.-1, Phase-II, RIA Bhiwadi
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B
RPCB/RO/BWD/2815/ /889~ 78990

Dacte: ;2,37,0 N

The Commissioner,
Municipal Council,
Bhiwadi

Subject:-  Show cause notice under the provisions of the Water (Prevention & Control of

Pollution) Act, 1974. «
Ref” - - Sample from the outlet of STP collected by the Board Officials on dated 17/09/2019.

Sir.
This is without prejudice to the right of the Rajasthan State Pollution Control Board (herein

after called as *the Board’) to initiate proceeding under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter called as ‘the Water Act’) for violation of various
provisions of the Act here-in-after shown:-

And whereas. the Water Act came into force in the whole of the State of Rajasthan with effect
from 23.03.1974.

2. And whereas, the Water Act to provide for the prevention and control of water pollution and
for maintaining and restoring the wholesomeness of water.
3. And whereas, keeping this in view the Board has been conferred power to take such steps as

are deemed necessary for the prevention, control and abatement of water pollution and for
maintaining and restoring the wholesomeness of water.

4. And whereas, sample from the outlet of STP being operated by the Municipal Council,
Bhiwadi at Rajasthan Housing Board, Arravali Vihar, Bhiwadi was collected on date
[7/09/2019 and the analysis report of sample collected indicate following parameters

exceeding the prescribed limits:-

S. No. | Parameter Prescribed limit Results of Analysis

1 '‘Biochemical Oxygen 30 60
Demand (BOD) mg/l

2 Total Suspended Solid 100 115
mg/l

e;,&‘
4
U

And whereas, it is evident from the Analysis Report that the STP is not being operated
properly and it has failed to treat the waste water upto the norms prescribed under the

Environment protection Act 1986.
6. And whereas. above stated non- compliance of the provisions of the Water Act have been

viewed seriously by the Board.

Therefore, you are advised to improve upon operation and maintainance of the STP so as to
get the quality of treated effluent as per the standards and submit action taken report, also provide the
details about the disposal of STP treated water within a period of 15 days from the issue of this notice,
failing which, action shall be initiated agaist the industry as per the rules

Yours sincerely,

SN

Vivek Goel
Regional Officer
G

o
Regional Officer

©re

Copy to: Master File



REGIONAL OFFICE

W RAJASTHAN STATE POLLUTION CONTROL BOARIDD
“" Bhiwadi Office- G.O-1, Phase-II, RIICO Industrial Area, Bhiwadi
RPCB/RO/BWD/2815/ 277Y.D5 - Date. | Cr/ 12/}
The Commissioner,
Municipal Council, Bhiwadi,
Bhiwadi

Subject.- Show cause notice for intended refusal of application of Consent fo Operate under
Water Act, 1974 & Air Act, 1981
Ref .- 1. Your application for consent to operate dated 25/01/2019
2. Inspection of STP on dated 18/11/2019.
Sir,
This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinafter
called as ‘the Board’) to initiate proceeding under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 (hereinafter called as ‘the Water Act’) and the Air (Prevention & Control of Pollution)

Act, 1981 for violation of various provisions of the Acts here-in-after shown.-

1. Whereas the Water Act came into force in the whole of the State of Rajasthan with effect from

23.03.1974.
2. And whereas the Air Act came into force in the whole of the State of Rajasthan with effect from

16.6.1981.
3. And whereas the Air Act has been enacted to provide for the prevention, control and abatement of

air pollution and the Water Act to provide for the prevention and control of water pollution and
for maintaining and restoring the wholesomeness of air and water.
4. And whereas inspection of your STP (RHB, capacity 1.5 MLD) was carried out on 18.11.2019 and

following deficiencies were observed:

o That the Flow measurement facilities have not been provided at final outlet of treated water
discharge.

o That the Log book of STP operation and routine analysis of sewage was not being maintained.

e That the arrangement for chemical dosing (Polyelectrolyte unit) and disinfection of treated waste
water (Chlorine contact unit ) have not been installed yet which is non compliance of the
Conditions no. 8 &12 of the CTE issued by the State Board.

o That the no arrangements have been provided to collect the sludge accumulated at the bottom of
the batch reactor which is non compliance of the Conditions no. 10 of the CTE issued by the State

Board.



s That the Centrifuge/Filter press for dewatering of sludge has been found non operational, further
the sludge generated from the grit separation is being collected in the open contaimers and is
being disposed in the open land of RHB near the boundary of STP, which is non compliance of
the Conditions no. 10 of the CTE issued by the State Board.

o That the Civil work of conveying pipeline for treated waste water to overhead storaige tank of
capacity 100 KLD was incomplete.

e That the entire treated effluent is being pumped through an underground pipeline £o on open
land adjoining the STP, this effluent collectively created a pool of effluent on the land adjoining to
STP. Presently treated waste water is not being utilized for plantation/horticulture, and forming
cess pool near STP, which is non compliance of the Consent no. 08 of the CTE issued by the State

Board.
5. And whereas, above stated non- compliance of the provisions of the Water Act have been viewed

seriously by the Board.
In view of above non compliances, this show cause notice is being served upon you as to why, your
application for consent to operate as referred above, not be refused. Please arrange to submit your
reply alongwith evidence based compliance report within 15 days i.e. latest by 03/01/2020 dircctly to
HO, RPCB, Jaipur with copy to this office, failing which proposed action may be initiated writhout any

further notice in the matter.
Yours sincerely,

Vivek Goel
?p\é. Regional Officer
Copy to. Member Secretary, (Group (Liquid waste) RPCB Jaipur, alongwith I/R for kind information &
further necessary action at HO level.
TN
\\ \\
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ele Regional Officer
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REGIONAL OFFICE

W}i RAJASTHAN STATE POLLUTION CONTROL BOARID
“ |/ 4 Bhiwadi Office- G.O-1, Phase-II, RIICO Industrial Area, Bhiwadi
RPCB/RO/BWD/2815/ 7%, BKCy 2,860 Date\1 . 072, 9 o) §

The Commissioner,
Municipal Council, Bhiwadi,
Bhiwadi

Subject:- Show cause notice for non compliances of Consent to Operate conditions uncler Water

Act, 1974 & Air Act, 1981
Ref .- 1.CTO letter no. F(PLG)/Alwar(Tijara)/41(1)/2017-2018/831-833 dated 06/03/2020

2. Inspection of STP on dated 09/103/2021.
Sir,
This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinafter
called as ‘the Board’) to initiate proceeding under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 (hereinafter called as ‘the Water Act’) and the Air (Prevention & Control of Pollution)

Act, 1981 for violation of various provisions of the Acts here-in-after shown.-

1. Whereas the Water Act came into force in the whole of the State of Rajasthan with effect from

23.03.1974.
2. And whereas the Air Act came into force in the whole of the State of Rajasthan with effect from

16.6.1981.
3. And whereas the Air Act has been enacted to provide for the prevention, control and abatement of

air pollution and the Water Act to provide for the prevention and control of water pollution and
for maintaining and restoring the wholesomeness of air and water.

4. And whereas inspection of your STP (RHB, 1.5 MLD) was carried out by Board officials on
09.03.2021 and following deficiencies were observed:

e That the Flow measurement facilities have not been provided at final outlet of treated wastewater
discharge.

¢ That the Log book of STP operation and routine analysis of sewage was not being maintained.

e That the treated waste water was being discharged at Thada Nallah as intimated by representative

present during inspection.
e That sewer line connections have not been done so far most of the areas proposed to be

connected.



5. And whereas, you have not submitted any concrete action plan for utilization of freated waste
water so far and it is being discharged here and there.

6. And whereas, above stated non- compliance of the provisions of the Water Act have bexen viewed
seriously by the Board.

In view of above non compliances, this show cause notice is being served upon you as to why
appropriate legal action may not be initiated against you. In case, if you have any objection against
proposed action, you may submit your reply along with corrective measures taken by you action plan
for utilization of treated waste water, time line for completion of property connections etc in form of
Action taken report (ATR) latest by 25/03/2021 directly to HO RPCB, Jaipur with copy to this office,

failing which, proposed action may be initiated against you without any further notice in the matter.

Yours sincerely,

N

Vivek Goel
’Gkéw Regional Officer
Copy to. Member Secretary, (Group (Liquid waste) RPCB Jaipur, alongwith I/R for kind infoxrmation &

further necessary action at HO level. k

//—»
D\ ¢ Regional Officer

Al



— ' Regional Office
ashan RAJASTHAN STATE POLLUTION CONTROL BOARD
ST G. O.-1, Phase-II, RIA Bhiwadi, Ph. No. 01493-221435
&
RPCB/RO/BWD/2815/ 4 84 (, — L€ 2~ Date : \C -(y2, Q.0

The Commissioner,
Municipal Council, Bhiwadi,
Bhiwadi

Subject:- Show cause notice under the provisions of the Water (Prevention & Control of

Pollution) Act, 1974.
Ref :- Sample from the outlet of STP collected by the Board Officials on dated 11/01/2()2]

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board (here in after
called as ‘the Board®) to initiate proceeding under the provisions of the Water (Prevention & Comtrol-of
Pollution) Act, 1974 (hereinafter called as ‘the Water Act’) for violation of various provisions of the Act
here-in-after shown:-

1. And whereas, the Water Act came into force in the whole of the State of Rajasthan with effect

from 23.03.1974.

2. And whereas, the Water Act to provide for the prevention and control of water pollution and for
maintaining and restoring the wholesomeness of water.

3. And whereas, keeping this in view the Board has been conferred power to take such steps as are
deemed necessary for the prevention, control and abatement of water pollution and for
maintaining and restoring the wholesomeness of water. ‘

4. And whereas, sample from the outlet of STP being operated by the Municipal Council, Bhivvadi,
at Rajasthan Housing Board Colony, Bhiwadi was collected on date 13/05/2019 and the analysis report
of sample collected indicate following parameters exceeding the prescribed limits:-

S.No. | Parameter Prescribed limit Results of Analysis
1 Biological Oxygen 30 43
Demand (BOD) mg/l

4. And whereas, it is evident from the Analysis Report that the STP is not being operated properly
and it has failed to treat the waste water upto the norms prescribed under the Environment

protection Act 1986.
5. And whereas, above stated non- compliance of the provisions of the Water Act have been viewed

seriously by the Board.

Therefore, you are advised to improve upon operation and maintainance of the STP so as to get the
quality of treated effluent as per the standards and submit action taken report within a period of 15 days
from the issue of this notice, failing which, action shall be initiated agaist the industry as per the rules

Yo&sin—ce\rely,

(Vivek Goel)
Regional Officer

Copy to: Master File ol

/-’_———_—-—-.

Regional Officer
Srrog 8

e

cle



Regional Office

e SRS e RAJASTHAN STATE POLLUTION CONTROL BOARD

e G. O.-1, Phase-II, RIA Bhiwadi, Ph. No. 01493-221435
T 7 4

RPCB/RO/BWD/2815/ W0 b& Date. AU g7 2.0 2]

The Commissioner,
Municipal Council, Bhiwadi,
Bhiwadi

Subject:- Show cause notice under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974.
Ref .-  Sample from the outlet of STP collected by the Board Officials on dated 08/03/2021.
Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board (herein after
called as ‘the Board’) to initiate proceeding under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 (hereinafter called as ‘the Water Act’) for violation of various provisions of the Act
here-in-after shown.-

1. And whereas, the Water Act came into force in the whole of the State of Rajasthan with effect
from 23.03.1974.

2 And whereas, the Water Act to provide for the prevention and control of water pollution and |

‘for maintaining and restoring the wholesomeness of water.

3. And whereas, keeping this in view the Board has been conferred power to take such steps as are
deemed necessary for the prevention, control and abatement of water pollution and for
maintaining and restoring the wholesomeness of water.

4. . And whereas, sample from the outlet of STP being operated by the Municipal Council, Bhiwadi,
at Rajasthan Housing Board Colony, Bhiwadi was collected on date 08/03/2021 and the analysis

report of sample collected indicate following parameters exceeding the prescribed limits:.-

S.No. | Parameter Prescribed limit Results of Analysis

1 Biological Oxygen 30 66
Demand (BOD) mg/1 4

2 Chemical Oxygen 250 271
Demand (COD) mg/l

3 Total Suspended solids 100 181
mg/L

5. And whereas, it is evident from the Analysis Report that the STP is not being operated properly
and it has failed to treat the waste water upto the norms prescribed under the Environment

protection Act 1986.



Regional Office
RAJASTHAN STATE POLLUTION CONTROL BOARD
G. O.-1, Phase-11, RIA Bhiwadi, Ph. No. 01493-221435

BT

Nt el
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6. And whereas, above stated non- compliance of the provisions of the Water Act have been

s

viewed seriously by the Board.
Therefore, you are advised to improve upon operation and maintainance of the STP so as to get the
quality of treated effluent as per the standards and submit action taken report within a period of 15
days from the issue of this notice, failing which, action shall be initiated against the unit as per the

provisions of Water Act, 1974

Vivek Goel

Regional Officer

QY



REGIONAL OFFICE
% RAJASTHAN STATE POLLUTION CONTROL BOARD
A\ 1/ 4 Bhiwadi Office- G.O-1, Phase-II, RIICO Industrial Area, Bhiwacli
RPCB/RO/BWD/2815/ 2.4t . 2.4~ Date. Dl%o 37;17

The Commissioner,
Municipal Council, Bhiwadi,
Bhiwadi

Subject.- Show cause notice for non compliances of Consent to Operate conditions under Water

Act, 1974 & Air Act, 1981
Ref .- 1.CTO letter no. F(PLG)/Alwar(Tijara)/41(1)/2017-2018/831-833 dated 06/03/2020

2. Inspection of STP on dated 14/06/2021.
Sir,
This is without prejudice to the right of the Rajasthan State Pollution Control Board (heereinafter
called as ‘the Board’) to initiate proceeding under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 (hereinafter called as ‘the Water Act’) and the Air (Prevention & Control of Pollution) °

Act, 1981 for violation of various provisions of the Acts here-in-after shown.-

1. Whereas the Water Act came into force in the whole of the State of Rajasthan with effect from

23.03.1974.
2. And whereas the Air Act came into force in the whole of the State of Rajasthan with effect from

16.6.1981.
3. And whereas the Air Act has been enacted to provide for the prevention, control and abatement of

air pollution and the Water Act to provide for the prevention and control of water pollution and

for maintaining and restoring the wholesomeness of air and water.
4. And whereas inspection of your STP (RHB, 1.5 MLD) was carried out by Board officials on

14.06.2021 and following deficiencies were observed:

o That the STP was found no operational during the inspection.

o That the Flow measurement facilities have not been provided at final outlet of treated wastewater
discharge.

e That the Log book of STP operation and routine analysis of sewage was not being maintained.

 That the treated waste water was being discharged at Thada Nallah as intimated by representative
present during inspection.

e That sewer line connections have not been done so far in most of the areas proposed to be

connected.



5. And whereas, you have not submitted the reply of Show cause notice issued to you on dated
10/03/2021 till date.
6. And whereas, you have not submitted any concrete action plan for utilization of treated wasle
water so far and it is being discharged here and there.
7. And whereas, above stated non- compliance of the provisions of the Water Act have been viewed
seriously by the Board.
In view of above non compliances, this show cause notice is being served upon you as to why
appropriate legal action may not be initiated against you. In case, if you have any objection against
" proposed action, you may submit your reply along with corrective measures taken by you with action
plan for utilization of treated waste water, time line for completion of property connections cfc in
form of Action taken report (ATR) latest by 19/07/2021 directly to HO RPCB, Jaipur with copy o this

office, failing which, proposed action may be initiated against you without any further notice in the

matter.

Yours sincerely,

A\

//—'—-,

Vivek Goel
b )\C Regional Officer
Copy to. Member Secretary, (Group (Liquid waste) RPCB Jaipur, alongwith I/R for kind information with

request to take up the matter with LSG Depit. at HO level. k

P —

&‘\C Regional Officer

ZEN



REGIONAL OFFICE
:“v-.\\/:’,;/v: RAJASTHAN STATE POLLUTION CONTROL BOARD)
b\ | /4 Bhiwadi Office- G.O-1, Phase-II, RIICO Industrial Area, Bhiwacli
RPCB/RO/BWD/2814/ 9. 79( - )- Date. | C7/;2/ 5

The Commissioner,
Municipal Council, Bhiwadi,
Bhiwadi

Subject.- Show cause notice for intended refusal of application of Consent to Operate under

Water Act, 1974 & Air Act, 1981
Ref :- 1. Your application for consent to operate dated 25/01/2019
2. Inspection of STP on dated 21/11/2019.

This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinafter

called as ‘the Board’) to initiate proceeding under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 (hereinafter called as ‘the Water Act’) and the Air (Prevention & Control of Pollution)

Act, 1981 for violation of various provisions of the Acts here-in-after shown.-

Whereas the Water Act came into force in the whole of the State of Rajasthan with effect from

23.03.1974.
And whereas the Air Act came into force in the whole of the State of Rajasthan with effect from

16.6.1981.
And whereas the Air Act has been enacted to provide for the prevention, control and abatement of

air pollution and the Water Act to provide for the prevention and control of water pollution and

for maintaining and restoring the wholesomeness of air and water.
And whereas inspection of your STP (Mundana mev, capacity 2MLD) was carried out on

21.11.2019 and following deficiencies were observed.

That the Flow measurement facilities have not been provided at inlet and final outlet of

3

treated water discharge.

That the Log book of STP operation and routine analysis of sewage was not being
maintained.

That the SCADA (Supervisory control and data acquisition) system has not been installed

to monitor and control the treatment of waste water.



o That the arrangement for chemical dosing (Polyelectrolyte unit) and disinfection of
treated waste water (Chlorine contact unit ) have not been installed yet which is
noncompliance of the Conditions no. 8 &12 of the CTE issued by the State Board.

o That the no arrangements have been provided to collect the sludge accumulated at the

bottom of the batch reactor which is non compliance of the Conditions no. 10 of the CTE

issued by the State Board.
o That the Centrifuge/Filter press for dewatering of sludge has not been installed yet.
5. And whereas, above stated non- compliance of the provisions of the Water Act have been viewed
seriously by the Board.
In view of above non compliances, this show causé notice is being served upon you as to why, your
application for consent to operate as referred above, not be refused. Please arrange to submit your
reply alongwith evidence based compliance report within 15 days i.e. latest by 03/01/2020 directly to
HO, RPCB, Jaipur with copy to this office, failing which proposed action may be initiated without any

further notice in the matter.
Yours sincerely,

N

Vivek Goel
{k» Regional Officer
Copy to. Member Secretary, (Group (Liquid waste) RPCB Jaipur, alongwith IR for kind information &

further necessary action at HO level.

(N
SN~
e

. '\& Regional Officer

>
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REGIONAL OFFICE
% RAJASTHAN STATE POLLUTION CONTROL BOARD
W Bhiwadi Office- G.O-1, Phasc-II, RIICO Industrial Arca, Bhiwsadi
RPCB/RO/BWD)2814) & /o0& - 45 Date. G"?—/mtjej Loy

The Commissioner,
Municipal Council, Bhiwadi,
Bhiwadi

Subject.- Show cause notice for intended refusal of application of Consent to Operate under
Water Act, 1974 & Air Act, 1981
Ref .- 1. Your application for consent to operate dated 25/01/2019
2. Inspection of STP on dated 24/02/2020.
Sir,
This is without prejudice to the right of the Rajasthan State Pollution Control Board (hcreinafter
called as ‘the Board’) to initiate procecding under the provisions of thc Water (Prevention & Control of
Pollution) Act, 1974 (hercinafter called as ‘the Water Act’) and the Air (Prevention & Control of Pollution)

Acl, 1981 for violation of various provisions of the Acts here-in-after shown.-

1. Whereas the Water Act came into force in the whole of the State of Rajasthan with effect from

23.03.1974.
And whereas the Air Act came into force in the whole of the State of Rajasthan with cffect from

16.6.1981.
And whereas the Air Act has been cnacted to provide for the prevention, control and abateiment of

N

a3

air pollution and the Water Act to provide for the prevention and control of water pollution and

24.02.2020 and following deficiencies were observed: .
e That STP was non- operational. - ~

e That the Flow measurement facilities have not been provided at inlet and final outlet of
treated water discharge. “" .

o That the Log book of STP operation and routine analysis of sewage was not being
maintained.

o That the SCADA (Supervisory control and data acquisition) system has not been installed
to monitor and control the treatment of waste water.

e That sewer line connection have not been done in rest of the proposed areas.



( )

« That the arrangement for chemical dosing (Polyelectrolyte unit) and disi nfection of
treated waste water (Chlorine contact unit ) have not been installed yet which is
noncompliance of the Conditions no. 8 &12 of the CTE issued by the State Board.

e That the no arrangements have been provided to collect the sludge accumu lated at the
bottom of the batch reactor which is non compliance of the Conditions no. 10 of the CT¥.
issued by the State Board. ’

¢ During inspection it was observed that partiallY/untreated waste water is being
discharged into RIICO Drain and is being accumulated in the adjacent/ near by open

plots/ low lying areas.

And whereas, you have not submitted the reply of SCN issted by this office vide letter daied

a1

19/12/2019 till date even after lapsc of morc than 02 months.
6. And whereas, above stated non- compliance of the provisions of the Water Act have been viewed
seriously by the Board.
In view of above non compliances, this show cause notice is being served upon you as to why, your
application for consent {o operate as referred above, not be refused. Please arrange to submil your
reply alongwith action plan for reuse of treated waste water latest by 16/03/2020 to MO, RPCB,
Jaipur with copy to this office, failing which proposed action may be initiated without any further
notice in the matter.

Yours sincerely,

O~
ST
Qu\g\ Vivek Goel

Regional Officer

i

Copy to. Member Secretary, (Group (Liquid waste) RPCB Jaipur, alongwith I/R for kind information &
further necessary action at HO level.

\\:”w R

cwi SR

\3 Regional Officer

el
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REGIONAL OFFICE
W RAJASTHAN STATE POLLUTION CONTROL BOARD)
N Bhiwadi Office- G.O-1, Phase-II, RIICO Industrial Area, Bhiwacii
RPCB/RO/BWD/2814/ 246~ 2575 | Date; 62/
The Commissioner,
Municipal Council, Bhiwadi,
Bhiwadi

Subject.~ Show cause notice for non compliances of Consent to Operate conditions under Water

Act, 1974 & Air Act, 1981
Ref .- 1.CTO letter no. F(Plan)/ Alwar(Tijara)/2992(1)/2017-2018/828-830 dated 03/06/2020

2. Inspection of STP on dated 14/06/2021.
Sir,
This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinafter
called as ‘the Board’) to initiate proceeding under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 (hereinafter called as ‘the Water Act’) and the Air (Prevention & Control of Pollution)

Act, 1981 for violation of various provisions of the Acts here-in-after shown.-

1. Whereas the Water Act came into force in the whole of the State of Rajasthan with effect from

23.03.1974.
2. And whereas the Air Act came into force in the whole of the State of Rajasthan with effect from

16.6.1981.
3. And whereas the Air Act has been enacted to provide for the prevention, control and abatement of

air pollution and the Water Act to provide for the prevention and control of water pollution and

for maintaining and restoring the wholesomeness of air and water.
4. And whereas inspection of your STP (Mundana Mev 02 MLD) was carried out by Board officials

on 14.06.2021 and following deficiencies were observed:

o That the Flow measurement facilities have not been provided at final outlet of treated wastewater
discharge.

e That the Log book of STP operation and routine analysis of sewage was not being maintained.

e That the Chlorination/disinfection of treated waste water was not carried out by the
industry.

» During inspection it was observed that waste water was being discharged to RIICO drain

through a flexible pipe.



o That sewer line connections have not been done so far in most of the areas proposcd fo

be connected.

5. And whereas, you have not submitted the reply of Show cause notice issued to you on dated

10/03/2021 till date.

6. And whereas, you have not submitted any concrete action plan for utilization of trezited waste
water so far and it is being discharged here and there.

7. And whereas, above stated non- compliance of the provisions of the Water Act have been vicwed
seriously by the Board.

In view of above non compliances, this show cause notice is being served upon you as to why
appropriate legal action may not be initiated against you. In case, if you have any objection against
proposed action, you may submit your reply along with corrective measures taken by you writh action
plan for utilization of treated waste water, time line for completion of property connections efc in
form of Action taken report (ATR) latest by 19/07/2021 directly to HO RPCB, Jaipur with copy to this
office, failing which, proposed action may be initiated against you without any further notice in the

maiter.

Yours sincerely,

Vivek Goel
Clo Regional Officer

Copy to. Member Secretary, (Group (Liquid waste) RPCB Jaipur, alongwith I/R for kind information with
request to take up the matter with LSG Deptt. at HO level.

-

| E\ . Regional Officer

283



REGIONAL OFFICE
W RAJASTHAN STATE POLLUTION CONTROL BOARD
“” Bhiwadi Office- G.O-1, Phase-II, RIICO Industrial Area, Bhiwadi
RPCB/RO/BWD/2814/ 758 (2, 42,0 QL% Date. \U'0> 2. 'j';mif
The Commissioner,
Municipal Council, Bhiwadi,
Bhiwadi

Subject.- Show cause notice for non compliances of Consent to Operate conditions under Water

Act, 1974 & Air Act, 1981
Ref .- 1. CTO letter no. F(Plan)/ Alwar(Tijara)/2992(1)/2017-2018/828-830 dated 03 /06/2020

2. Inspection of STP on dated 09/103/2021.
Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinafter
called as ‘the Board’) to initiate proceeding under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 (hereinafter called as ‘the Water Act’ ) and the Air (Prevention & Control of PoHunon)
Act, 1981 for violation of various provisions of the Acts here-in-after shown.-

1. Whereas the Water Act came into force in the whole of the State of Rajasthan with effect from

23.03.1974.
2. And whereas the Air Act came into force in the whole of the State of Rajasthan with effect from

16.6.1981.
3. And whereas the Air Act has been enacted to provide for the prevention, control and abatement of

air pollution and the Water Act to provide for the prevention and control of water pollution and

for maintaining and restoring the wholesomeness of air and water.
4. And whereas inspection of your STP (Mundana Mev 02 MLD) was carried out by Board officials

on 09.03.2021 and following deficiencies were observed:

e That the Flow measurement facilities have not been provided at final outlet of treated wastewater
discharge.

» That the Log book of STP operation and routine analysis of sewage was not being maintained.

e During inspection it was observed that waste water was being discharged to RIICO drain
through a flexible pipe.

e That sewer line connections have not been done so far most of the areas proposed to be

connected.



5. And whereas, you have not submitted any concrete action plan for utilization of trezated waste
water so far and it is being discharged here apd there.

6. And whereas, above stated non- compliance of the provisions of the Water Act have be cn viewed
seriously by the Board.

In view of above non compliances, this show cause notice is being served upon you as to why
appropriate legal action may not be initiated against you. In case, if you have any objection against
proposed action, you may submit your reply along with corrective measures taken by you a.ction plan
for utilization of treated waste water, time line for completion of property connections etc in form of
Action taken report (ATR) latest by 25/03/2021 directly to HO RPCB, Jaipur with copy to this office,

failing which, proposed action may be initiated against you without any further notice in the matter.

€ Y@sin:erely.

Vivek Goel
Bl Regional Officer

opy to. Member Secretary, (Group (Liquid waste) RPCB Jaipur, alohgwith IR for kind information &

further necessary action at HO level. &/\

t '\L/Regional Officer

PR



Regional Office
RA]ASTHAN STATE POLLUTION CONTROL BOARD
G. O.-1, Phase-II, RIA Bhiwadi, Ph. No. 01493-221435

Bkl

W

RPCB/RO/BWD/2814 / 2P REGISTERED Date, f’?‘/g q:s/ 2o

The Commissioner,
Municipal Council, Bhiwadi
Tehsil- Tijara, District- Alwar

Sub- Show cause notice under provisions of tile Water (Prevention & Control of Pollution)
Act, 1974,
Ref: Sample form the final outlet of STP collected by the Board’s officials on 1 1/08/2021.
Sir,

This is without prejudice to the right of Rajasthan State Pollution Contro] Board (herein Aftey

referred to as ‘“the Board’) to initiate proceedings under the various provisions of Water (Prevention &

- Control of Pollution) Act, 1974 (herein after referred to as “the Water Act”) for violation of provisions of
the Act here-in-after shown.-

1) And whereas the Water Act has come into force in whole of State of Rajasthan with effect from
23.3.1974.




- Regional Office
esthe RAJASTHAN STATE POLLUTION CONTROL BOARD
N Y] G. O.-1, Phase-II, RIA Bhiwadi, Ph. No. 01493-221435

6) And whereas above stated non-complaince of the provisions of the Water Act have been viewd

seriously by the Board.

Therefore, you are advised to improve upon operation and maintenance of the STP
Mundana mev (capacity 0ZMLD) so as to get the quality of treated effluent as per the standard and
submit action taken report within a period of 15 days from issyue of this notice, failing which, action

shall be ititiated against the unit as per the rules.

Yours sincerely
‘\ k\\\
N T

“\N«. e, e

M\/h ek Goel
Regional Officer



REGIONAL OFFICE

“"’;\/\".ﬁ\/‘:’ RA]ASTHAN STATE POLLUTION CONTROL BOARD
N Bhiwadi Office- G.O-1, Phase-1II, RIICO Industrial Area, Bhiwadi
RPCB/RO/BWD/2816/ &7 N¢ '”37@; Date. fﬁ)}flf\) 7

The Commissioner,
Municipal Council, Bhiwadi,
Bhiwadi

Subject.- Show cause notice for intended refusal of application of Consent to Operate under
Water Act, 1974 & Air Act, 1981
Ref .- 1. Your application for consent to operate dated 25/01/2019
Z. Inspection of STP on dated 22/11/2019.
Sir,
This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinafter
called as ‘the Board’) to initiate proceeding under the provisions of the Water (Prevention & Control of
PoHution) Act, 1974 (hereinafter called as ‘the Water Act’) and the Air (Prevention & Control of Pollution)

Act, 1981 for violation of various provisions of the Acts here-in-after shown.-

1. Whereas the Water Act came into force in the whole of the State of Rajasthan with effect from

23.03.1974.
2. And whereas the Air Act came into force in the whole of the State of Rajasthan with effect from

16.6.1981.
3. And whereas the Air Act has been enacted to provide for the prevention, control and abatement of

air pollution and the Water Act to provide for the prevention and control of water pollution and
for maintaining and restoring the wholesomeness of air and water.
4. And whereas inspection of STP (Near Existing STP, capacity 3MLD) was carried out by officials of

this office on 22.11.2019 and following deficiencies were observed.
o That the STP was found under installation and commissioning state.
e That the chemical dosing, chlorination unit and centrifuge/Filter press for dewatering of
sludge have not installed as yet.
e That the in automation part panels for SCADA System has installed but sensors for
different parameters are yet to be installed.
~o That the laying of electricity lines for different units of STP is not completed as yet

o That out of 4842 house sewer line connections only 57 houses have been connected to

sewer line so far.



o That you are also required to submit action plan for recycling of treated waste w-ater.
5. And whereas, above stated non- compliance of the provisions of the Water Act have been viewed

seriously by the Board.

In view of above non compliances, this show cause notice is being served upon you ais to why,
application for consent to opcrate as referred above, be not refused. Please arrange to stabmit your
reply alongwith compliance report within 15 days ie. latest by 03/01/2020 directly to 1O, RPCB,

Jaipur with copy to this office, failing which proposed action may be initiated without any further

notice in the matter.
Yours sincerely,
(,..\\

.
“““““““ R
Ty

T
Vivek Goel
e\ Regional Officer
€ Copy to. Member Secretary, (Group (Liquid waste) RPCB Jaipur, alongwith IR for kind infoxrmation &
further necessary action at HO level.
\\:»/’\':)/’*
Ve Regional Officer

s



REGIONAL OFFICE
% RAJASTHAN STATE POLLUTION CONTROL BOARD
A\ | /4 Bhiwadi Office- G.O-1, Phase-I1, RIICO Industrial Area, Bhiwadli
RPCB/RO/BWD/2816/ 3,86\ <28 L2 Date: { O ‘0‘33&/0’2,?

The Commissioner,
Municipal Council, Bhiwadi,
Bhiwadi

Subject.- Show cause notice for non compliances of Consent to Operate conditions undier Water

Act, 1974 & Air Act, 1981
Ref . 1.CTO letter no. F(Plan) [Alwar(Tijara)/3000(1)/2018-2019/1439-1442 dated 19/06/2020.

2. Inspection of STP on dated 09/103/2021.
Sir,
This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinafter
called as ‘the Board’) to initiate proceeding under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 (hereinafter called as ‘the Water Act’) and the Air (Prevention & Control of Pollution)

Act, 1981 for violation of various provisions of the Acts here-in-after shown.-

1. Whereas the Water Act came into force in the whole of the State of Rajasthan with effect from

23.03.1974.
2. And whereas the Air Act came into force in the whole of the State of Rajasthan with effect from

16.6.1981.
3. And whereas the Air Act has been enacted to provide for the prevention, control and abatement of

air pollution and the Water Act to provide for the prevention and control of water pollution and
for maintaining and restoring the wholesomeness of air and water.

4. And whereas inspection of your STP (Near existing BIDA STP, 03 MLD) was carried out by Board
officials on 09.03.2021 and following deficiencies were observed.

e That the Flow measurement facilities have not been provided at final outlet of treated wastewater
discharge.

¢ That the Log book of STP operation and routine analysis of sewage was not being maintained.

o That the treated waste water was being discharged at Thada Nallah as intimated by representative
present during inspection.

e That sewer line connections have not been done so far most of the areas proposed to be

connected.



5. And whereas, you have not submitted any concrete action plan for utilization of treated waslte
water so far and it is being discharged here and there.

6. And whereas, above stated non- compliance of the provisions of the Water Act have been viewed
seriously by the Board.

In view of above non compliances, this show cause notice is being served upon you as to why
appropriate legal action may not be initiated against you. In case, if you have any objection against
proposed action, you may submit your reply along with corrective measures taken by you action plan
for utilization of treated waste water, time line for completion of property connections etc in form of
Action taken report (ATR) latest by 25/03/2021 directly to HO RPCB, Jaipur with copy to this office,

failing which, proposed action may be initiated against you without any further notice in the matter.

ours sincerely,

Vivek Goel
© LL Regional Officer

Copy to. Member Secretary, (Group (Liquid waste) RPCB Jaipur, alongwith I/R for kind information &

further necessary action at HO level. %’_\
& ’\ﬁegxonal Officer

25



REGIONAL OFFICE

W RAJASTHAN STATE POLLUTION CONTROL BOARID
N Bhiwadi Office~ G.O-1, Phase-II, RIICO Industrial Area, Bhiwadi
RPCB/RO/BWD/2816/ 9.5 - 252 Date. 0770:}’/327

The Commissioner,
Municipal Council, Bhiwadi,
Bhiwadi

Subject:- Show cause notice for non compliances of Consent to Operate conditions under Water

Act, 1974 & Air Act, 1981
Ref . 1.CTO letter no. F(Plan)/Alwar(Tijara)/3000(1)/2018-2019/1439-1442 dated 19/06/2020.
2. Inspection of STP on dated 14/06/2021.
Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinafter
called as ‘the Board’) to initiate proceeding under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 (hereinafter called as ‘the Water Act’) and the Air (Prevention & Control of Pollution)
Act, 1981 for violation of various provisions of the Acts here-in-after shown.-

1. Whereas the Water Act came into force in the whole of the State of Rajasthan with effect from

23.03.1974.
2. And whereas the Air Act came into force in the whole of the State of Rajasthan with effect from

16.6.1981.
3. And whereas the Air Act has been enacted to provide for the prevention, control and abatement of

air pollution and the Water Act to provide for the prevention and control of water pollution and
for maintaining and restoring the wholesomeness of air and water.

4. And whereas inspection of your STP (Near existing BIDA STP, 03 MLD) was carried out by Board
officials on. 14.06.2021 and following deficiencies were observed.

o That the STP was found non- operational during the inspection.

e That the Flow measurement facilities have not been provided at final outlet of treated wastewater
discharge.

o That the Log book of STP operation and routine analysis of sewage was not being maintained.

o That the treated waste water was being discharged at Thada Nallah as intimated by representative
present during inspection.

e That sewer line connections have not been done so far .in most of the areas proposed fo be

connected.
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5. And whereas, you have not submitted the reply of Show cause notice issued to yora on dated
10/03/2021 till date.
6. And whereas, you have not submitted any concrete action plan for utilization of trezied waste
water so far and it is being discharged here and there.
7. And whereas, above stated non- compliance of the provisions of the Water Act have been viewed
seriously by the Board. |
In view of above non compliances, this show cause notice is being served upon you as to why
appropriate legal action may not be initiated against you. In case, if you have any objection against
proposed action, you may submit your reply along with corrective measures taken by you with action
plan for utilization of treated waste water, time line for completion of property connections etc in
form of Action taken report (ATR) latest by 19/07/2021 directly to HO RPCB, Jaipur with copy to this

h office, failing which, proposed action may be initiated against you without any further notice in the

matter.

Yours sincerely,

Vivek Goel

Regional Officer
¢l

Copy to. Member Secretary, (Group (Liquid waste) RPCB Jaipur, alongwith I/R for kind information with
request to take up the matter with LSG Deptt. at HO level.

_ Regional Officer
sl

D



REGIONAL OFFICE
W RAJASTHAN STATE POLLUTION CONTROL BOARD
“" ' Bhiwadi Office- G.O-1, Phase-II, RIICO Industrial Area, Bhiwadli
RPCB/RO/BWD/2816/ 2.7 99 - 2 e e Date. /‘7/ 1./5
The Commissioner,

Municipal Council, Bhiwadi,

Bhiwadi

Subject.- Show cause notice for intended refusal of application of Consent to Operate under

Water Act, 1974 & Air Act, 1981

Ref .- 1. Your application for consent to operate dated 25/01/2019

Sir,

2. Inspection of STP on dated 22/11/2019.

This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinafter
called as ‘the Board’) to initiate proceeding under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 (hereinafter called as ‘the Water Act’) and the Air (Prevention & Control of Pollution)
Act, 1981 for violation of various brovisions of the Acts here-in-after shown.-

1. Whereas the Water Act came into force in the whole of the State of Rajasthan with effect from

23.03.1974.
2. And whereas the Air Act came into force in the whole of the State of Rajasthan with effect from

16.6.1981.
3. And whereas the Air Act has been enacted to provide for the prevention, control and abatement of
air pollution and the Water Act to provide for the prevention and control of water pollution and

for maintaining and restoring the wholesomeness of air and water.
4. And whereas inspection of STP (Santhalka STP, capacity 3MLD) was carried out by officials of

this office on 22.11.2019 and following deficiencies were observed.

[ ]

That the STP was found under construction as yet.
That the civil work for construction of Inlet sump well, SBR tank, administration block
and underground reservoir tank are under procesé.

That the Inlet pumps, Coarse & grit removal systems, air compressors with diffusers
(Metal and membrane), decanters, chemical dosing (polyelectrolyte), chlorination unit

and centrifuge/Filter press for dewatering of sludge were not installed as yet.

That the in automation part panels for SCADA System has installed but sensors for
different parameters are yet to be installed.



That the laying of electricity lines for different units of STP is not completed =15 yet
e That out of 6310 house sewer line connections till date not a single house has been
connected to sewer line so far.
e That you are also required to submit action plan for recycling of treated waske water.
o That stack height provided within DG Set of 250 KVA was found inadequate.

5. And whereas, above stated non- compliance of the provisions of the Water Act have been viewed
seriously by the Board. ;

In view of above non compliances, this show cause notice is being served upon you as to why,

application for consent to operate as referred above, be not refused. Please arrange to submit your

reply alongwith compliance report within 15 days i.e. latest by 03/01/2020 directly to HO, RPCB, Jaip

ur with copy to this office, failing which proposed action may be initiated without any further notice

€ : in the matter.
Yours sincerely,

Vivek Goel
‘ ¢ Regional Officer
Copy to. Member Secretary, (Group (Liquid waste) RPCB Jaipur, alongwith I/R for kind information &
further necessary action at HO level.

Of\; Regional Officer

s



REGIONAL OFFICE
:h\\,ﬁ_m//“\/\/;: RAJASTHAN STATE POLLUTION CONTROL BOA RD
A\ | /4 ~ Bhiwadi Office- G.O-1, Phasc-I1, RIICO Industrial Arca, Bhiwadi
RPCB/RO/BWD/2816/ G2g6-L Datc. /‘9//@?:‘3/"101»

The Commissioner,
Municipal Council, Bhiwadi,
Bhiwadi

Subject.- Show cause notice for intended refusal of application of Consent to Operate under
Water Act, 1974 & Air Act, 1981
Ref .- 1. Your application for consent to operate dated 25/01/2019
2. Inspection of STP on dated 24/02/2020.
Sir,
This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinafter
called as ‘thc Board’) to initiate proceceding under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 (hercinafter called as ‘the Waler Act’) and the Air (Prevention & Control of Pollution)

Act, 1981 for violation of various provisions of the Acts here-in-after shown.-

1. Whereas the Water Act came info force in the whole of the State of Rajasthan with effeet from
23.03.1974.
And whereas the Air Act canic into force in the whole of the Statc of Rajasthan wilh effect from

16.6.1981.
3. And whercas the Air Act has been enacted to provide for the prevention, control and abalement of

N

air pollution and the Water Acl to provide for the prevention and control of water pollution and
for maintaining and restoring the wholesomeness of air and waler.
4. And whereas inspection of STP (Santhalka STP, capacity 3MLD) was carried out by officials of

this office on 24.02.2020 and following deficiencies were observed.
e That the STP was found under construction as yet.
o That the civil work for construction of Inlet sump well, SBR tank, administration block
and underground reservoir tank are under procch.
o That the Inlet pumps, Coarse & grit removal systems, air compressors with diffusers
(Metal and membrane), decanters, chemical dosing (polyelectrolyte), chlorination unit
. and centrifuge/Filter press for dewatering of sludge were not installed as yet.
- . e That the in automation part panels for SCADA System has installed but sensors for
different parameters are yet to be installed.
That the laying of electricity lines for different units of STP is not completed as yet



N

e That out of 6310 house sewer line connections till date not a single hou s¢ has been

connected to sewer line so far.
o That you are also required to submit action plan for recycling of treated waistc waler.
e That stack height provided within DG Set of 250 KVA was found inadequa-c.

And whereas, you have not submitted the reply of SCN issucd by this office vide lctter dated

&)

19/12/2019 till date cven after lapse of more than 02 months.
6. And whereas, you have failed to complete the work of STP as per the proposals subruitted to the
Board. Therefore, you are required to expedite the work of STP to complete it.
7. And whereas, above stated non- compliance of the provisions of the Water Act have been viewed
seriously by the Board. |
In view of above non comp)i'anccs, this show cat;sc notice is being scrved upon you as to why,
application for consent lo operale as referred above, be not refused. Please arrange to submit your
reply alongwith cxpected date of completion, sewer connection and plan for reusc of treated waste
water latest by %6/03/2020 to HO, RPCB, Jaipur with copy fo this office, failing which proposed

action may be initiated without any further notice in the matter.
Yours sincercly,

™
\\*\a\«,ﬁ

et

U,

e

Vivek Goel
'ftk Regional Officer
Copy to: Member Secretary, (Group (Liquid waste) RPCB Jaipur, alongwith I/R for kind information &

further necessary action at HO level.

\Q\ —

o
P

@/\é Regional Officer
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» REGIONAL OFFICE

m RAJASTHAN STATE POLLUTION CONTROL BOARD

W Bhiwadi Office- G.O-1, Phase-1l, RIICO Industrial Area; Bhivwadi

RPCB/RO/BWD/2814] (9750 ! Date: 2.0 g}
The Commissioner, f
Municipal Council, Bhiwadi, 1

Bhiwadi

Subject.- Show cause notice for non compliances of consent to operate conditions issued under
Water Act, 1974 & Air Act, 1981
Ref . 1.CTO letter no F(Plan)y/Ahvar(Tijara)/2992(1)/2017-2018/828-830 dated 03/06/2020
Z. Inspection of STP on datect 9‘6/08/2020.
Sir, “
This is without prejudice to the r,f.ght of the Rajasthan State Pollution Control Board (hercinafter
called as ‘the Board’) to initiate proceeding under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 (hereinafter called as, ‘the Water Act’) and the Air (Prevention & Control of Pollution)

Act, 1981 for violation of various provisioas of the Acts here-in-after shown.-

1. Whereas the Water Act came int%) force in the whole of the State of Rajasthan with effect from
23.03.1974. !

And whereas the Air Act came in:o force in the whole of the State of Rajasthan with effect from

16.6.1981. ;
And whereas the Air Act has been ‘enacted to provide for the prevention, control and abatement of

N

w

air pollution and the Water Act Lo provide for the prevention and control of water pollution and
for maintaining and restoring the wholesomeness of air and water.
4. And whereas inspection of STP (Mundana mev, capacity ZMLD) was carried out on 06.08.2020

by Board’ § officials and following deficiencies were observed.

¢ That the Flow measurement facilities have not been provided at inlet and final outlet of
treated water discharge. t

e That the Log book of STP orjeraﬁon and routine analysis of sewage was not being
maintained. | {

» That the SCADA (Supervisory c{ontrol and data acquisition) system has not been installed
to monitor and control the treatment of waste water.

o That sewer line connection have not been done for most of the areas proposed to be

connected, resulting very less efluent is reaching up to STP.



C

e That the arrangement for chemical dosing (Polyelectrolyte unit) and disinfection of
treated waste water (Chlorine contact unit ) have not been installed yet..

e That no arréngemcnts have been provided to collect the sludge accumulated at the
bottom of the batch reactor, which is non compliance of the Conditions no. 08 of the CTO
issued by the State Board. ' ’

e That partially/untreated waste water is being discharged into RIICO Drain, w-hich is non
compliance of the Conditions n>. 07 of the CTO issued by the State Board.

5. And whereas, above stated non- compliance of the provisions of the Water Act have been viewed
seriously by the Board.

In view of above non compliances, ydlt are directed to take corrective measures immedialcly, Besides

this show cause notice is being serve‘ﬁ upon you as to why appropriate punitive action may not be

initiated against you. Please arrange to submit your reply alongwith action taken report (ATR) latest
by 02/09/2020 to HO, RPCB, Jaipur zs well as to this office, failing which proposed action may be

initiated without any further notice in the matter.

Yﬁqrs sincerely,

N

R
Vivek Goel
| 6\& . Regional Officer |
Copy to. Member Secretary, (Group (Liqfuid waste) RPCB Jaipur, alongwith I/R for kind information &
further necessary action at HO level. “\\

! —,
—
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Regional Offi
D\L egiona icer
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REGIONAL OFFICE
’:”.M;“ RAJASTHAN STATE POLLUTION CONTROL BOARD
N Bhiwadi Office- G.O-1, Phase-II, RIICO Industrial Area, Bhiwacli
RPCB/RO/BWD/2814/72 R 6,5 -2B6(, Date. {& Q%% 2072

The Commissioner,
Municipal Council, Bniwadi,
Bhiwadi

Subject.- Show cause notice for non compliances of Consent to Operate conditions undler Water

Act, 1974 & Air Act, 1981
Ref . - 1. CTO letter no. F(Plan)/Alwar(Tijara)/2993(1)/2017-2018/5425-5427dated 23/02/2021

2. Inspection of STP on dated 09/103/2021.
Sir,
This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinafter
called as ‘the Board’) to initiate proceeding under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 (hereinafter called as ‘the Water Act’) and the Air (Prevention & Control of Pollution)

Act, 1981 for violation of various provisions of the Acts here-in-after shown.-

1. Whereas the Water Act came into force in the whole of the State of Rajasthan with effect from

23.03.1974.
2. And whereas the Air Act came info force in the whole of the State of Rajasthan with effect from

16.6.1981.
3. And whereas the Air Act has been enacted fo provide for the prevention, control and abatement of

air pollution and the Water Act to provide for the prevention and control of water pollution and

for maintaining and restoring the wholesomeness of air and water.
4. And whereas inspection of your STP (Santhalka 03 MLD) was carried out by Board officials on

09.03.2021 and following deficiencies were observed.
o That the Sewage treatment plant (STP) was found non operational during inspection.
o That the Flow measurement facilities have not been provided at final outlet of treated wastewater
discharge.
¢ That the Log book of STP operation and routine analysis of sewage was not being maintained.
That treated waste water was being discharged at kali Mohan Ram Baba at Khali Kholi

Bhiwadi as intimated by representative present during inspection.



e That sewer line connections have not been .done so far most of the areas proposed to be

connected.

5. And whereas, you have not submitted any concrete action plan for utilization of trezited waste
water so far and it is being discharged here and there.

6. And whereas, above stated non- compliance of the provisions of the Water Act have beeen viewed
seriously by the Board. ”

In view of above non compliances, this show cause notice is being served upon you as to why
appropriate legal action may not be initiated against you. In case, if you have any objection against
proposed action, you may submit your reply along with corrective measures taken by you action plan
for utilization of treated waste water, time line for completion of property connections eic in form of
Action taken report (ATR) latest by 25/03/2021 directly to HO RPCB, Jaipur with copy to this office,

failing which, proposed action may be initiated against you without any further notice in the matter.

@sirfrely,

~—

Vivek Goel
g\(\,; Regional Officer
Copy to. Member Secretary, (Group (Liquid waste) RPCB Jaipur, alongwith IR for kind information &

further necessary action at HO level. ‘ ‘ %’\

~> —

&LQ_ Regional Officer

efl



REGIONAL QFFICE
\;\\/—.\/\/;: RAJASTHAN STATE POLLUTION CONTROL BOARD)
A\ | / 4 Bhiwadi Office- G.O-1, Phase-II, RIICO Industrial Area, Bhiwacii
RPCB/RO/BWD/2814/ 2 S35 ¢'q Date. O ?—w/ 013%1
The Commissioncr,
Municipal Council, Bhiwadi,
Bhiwadi

Subject:- Show cause notice for non compliances of Consent fo Operate conditions under Water

Act, 1974 & Air Act, 1981

Ref .- 1.CTO letter no. F(Plan)/Alwar(Tijara)/2993(I)/ZOl 7-2018/5425-5427dated 23/02/2021

2. Inspection of STP on dated 14/06/2021.

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinafier
called as ‘the Board’) to initiate proceeding under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 (hereinafter called as ‘the Water Act’) and the Air (Prevention & Control of Pollution)

Act, 1981 for violation of various provisions of the Acts here-in-after shown.-

1. Whereas the Water Act came into force in the whole of the State of Rajasthan with effect from

23.03.1974.

2. And whereas the Air Act came into force in the whole of the State of Rajasthan with effect from

16.6.1981.

3. And whereas the Air Act has been enacted to provide for the prevention, control and abatement of
air pollution and the Water Act to provide for the prevention and control of water pollution and

for maintaining and restoring the wholesomeness of air and water.

4. And whereas inspection of your STP (Santhalka 03 MLD) was carried out by Board officials on

14.06.2021 and following deficiencies were observed.

» That the Sewage treatment plant (STP) was found non operational during inspection.

o That the Flow measurement facilities have not been provided at final outlet of treated wastewater

discharge.
o That the Log book of STP operation and routine analysis of sewage was not being maintained.

o That treated waste water was being discharged at kali Mohan Ram Baba at Khali Kholi

Bhiwadi as intimated by representative present during inspection.

e That sewer line connections have not been done so far most of the areas proposed to be

connected.



—

5. And whereas, you have not submitted the reply of Show cause notice issued to you on dated

10/03/2021 till date.

6. And whereas, you have not submitted any concrete action plan for utilization of treaited waste
water so far and it is being discharged here and there.

7. And whereas, above stated non- compliance of the provisions of the Water Act have been viewed
seriously by the Board.

In view of above non compliances, this show cause notice is being served upon you as to why
appropriate legal action may not be initiated against you. In case, if you have any objection against
proposed action, you may submit your reply along with corrective measures taken by you with action
plan for utilization of treated waste water, time line for completion of property connections etc in
form of Action taken report (ATR) latest by 19/07/2021 directly to HO RPCB, Jaipur with copy to this

office, failing which, proposed action may be initiated against you without any further notice in the

matter.

Yours sincerely,

QL

— o
Vivek Goel
GL Regional Officer
Copy to. Member Secretary, (Group (Liquid waste) RPCB Jaipur, alongwith I/R for kind information with

request to take up the matter with LSG Deptt. at HO level.

-
of C Regional Officer

g 0






